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 SHRI  RAVINDRA  VARMA:  The
 facility  is  available  in  the  Railway.

 श्री  मृत्युंजय  साद :  वह  हमें  बता  दीजिये  1
 बह  एक  ही  आदमी  को  न  रहे  चोरों  को  भी  मिले।

 SHRI  RAVINDRA  VARMA:  For
 a  blind  Member,  thisfacility  is  available.

 sit
 we

 ware:  ब्लाइंड  अंधे  के  सलावों
 बाकी  इस  बिल  में  जो शौर  तरह  के  लाचार  सदस्य
 हैं,  उन्हें  भी  रेल  मे  यह  सुविधा  मिलेगी  न  ?  इस  विधेयक
 में  जिन्हें  हवाई  यात्रा  में  साथ  में  सहायक  को  ले  जाने
 को  सुविधा  है,  वह  उन्हें रेल  में  भी  मिलेगी  ?

 SHRI  RAVINDRA  VARMA  :  This
 facility  is  available  for  blind  and  other-
 wise  incapacitated.

 SHRI  MRITYUNJAY  PRASAD  :
 IT  seck  leave  of  the  House  to  withdraw
 my  amendments,

 Amendments  Nos.  3  and  4  were  by  leave
 withdrawn.

 MR.  DEPUTY-SPEAKER  :  The
 question  is:

 «That  clause  2  stand  part  of  the  Bill”

 The  motion  was  adopled

 Clause  2  was  added  to  the  Bull,

 Clause  qT,  the  Enarting  Formila  and  the
 Title  were  added  to  the  Bill,

 SHRI  RAVINDRA  VARMA:  I
 beg  to  move  :

 “That  the  Bill  be  passed..”

 MR.  DEPUTY-SPEAKER  The
 question  is  ;

 “That  the  Bill  be  passe  J”
 The  motion  war  adoptri.

 23°33  brs.
 UNION  DUTIES  OF  EXCISE

 (DISTRIBUTION)  BILL,

 ESTATES  DUTY  (DISTRIBUTION)

 eerie
 BILL

 ADDITIONAI  DUTIES  OF  EXQISE
 (GOODS  OF  SPECIAL  IMPORTANCE)

 AMENDMENT  !BILL

 MR.  DEPUTY-SPEAKER  :  Now,  we
 take  wp  the  oucxt  item,  Shri  Satish
 Agarwal.

 THE  MINISTER  OF  STATE  IN  THE
 ‘MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL)  :  I  beg  tomove  :
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 SHRI  HARI  VISHNU  KAMATH
 (Hoshangabad)  :  ITamonia_  point  of
 order.  I  am  sorry  to  raise  this  point
 oforder.  We  havef  not  had  the  pleasure
 of  seeing  the  senior

 Deputy
 Minister

 for  several  days.  In  the  last  week
 also,  the  finance  Bil!  was  in  his  name  and.
 he  could  not  turn  up.

 all
 MR.  DEPUTY-SPEAKER  ;  छल  is

 ill.

 SHRI  HARI  VISHNU  KAMATH  :
 This  Bill  is  in  his  name.  Rule  76  ia
 very  exp'iat  ard  unambiguow.  It
 8.५४  ६

 “96,  No  motion hat  Bill  be  taken
 into  co-sideration  o:  be  passed  shall  be
 made  by  any  member  other  than  the
 member  in  charg:  of  the  Bill  and  no
 motion.....  ase  Ct  ete.

 Providid  that  f  the  member  in
 charge  of  a  Bill  is  unable,  for  reasons
 which  the  Speaker  considers  adequate,
 to  imme  the  next  motion  in  regard  to
 hiv  Bill  at  any  subsequent  stage  after
 introduction,  he  may  authorise  another
 meraber  to  move  that  particulur  motion
 with  the  approval  of  the  Specker.”*

 Now,  th.  Senior  Deputy  Prime  Minis-
 wr  has  been  an  Bul  todey  the  positioa

 l  would  like  to  know  is  whether  he  has
 writtee  to  50७  spout  this  matter,

 MR,  DEPUTY-SPLAKER  :  He  has
 writier,  io  the  Sptak-+  and  the  Speaker
 has  authorised  Mr.  Satish  Agarwal  to.
 move  this  B:ll.

 SHRI  HARI  VISHNU  KAMATH  :
 T  hepe  his  health  is  better  and  he  has
 been  improving.  We  are  all  anxious
 toknow  whether:  hie  health  isimproving,

 MR.  DEPUTY-SPEAKER  :  His
 health  3s  improving,  Now,  Mr,  Satish
 Agarwal.

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  SATISH  AGARWAL)  |  I
 beg  tu  move®  :

 ‘that  ite  Bill  to  provide  for
 the  payinent  out  of  the  consolidated
 Fund  of  india  of  sums  equivalent  to
 a  parte!  the  net  proceeds  of  certain
 Union  duties  of  excise  to  the  States
 to  which  the  law  imposing  the  duty
 extends  and  for  the  distribution  of

 sums  among  those  States  in
 accordance  with  the  principles  recom-
 ended  by  the  Finance  Commission  in

 *Moved  with  the  recommendation  of  the  President.
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 its  repurt  dated  the  a@Bth  day  of
 October,  1978.  be  taken  into  consi-
 deration,”

 “That  the  Bil!  futher  to  amend
 the  Estate  Duty  (Distribution)  Act,
 1962,  be  taken  into  consideration,”

 “That  the  Bill  further  to  amend  the
 Additional  Duties  of  Exciee  (Goods
 of  Special  Importance)  Act,  79575
 be  taken  into  consideration.”

 Asthe  hon.  Members  are  aware,  these
 three  Bills  which  I  have  mrved  today,
 arise  out  of  the  recommendations  of  thr
 Seven.b  Finaice  Gompiision,  whose
 report  along  wih  an  achon  taken  memo-
 ra‘  dum  was  laid  on  the  tableof  the  Flouse
 during  the  Jast  session,  as  required
 under  Ari  281  of  the  —  constitution.
 The  Finance  Commission  isan  autnority
 without  Parallelinany  other  federation.
 The  Comnissian  is  required  to  make
 recommendations  to  the  Presidens  under
 Art)  280  In  regard  to  the  taxes  and
 duties  which  areto  be  shared  with  the
 States,  or  taxes  and  duties  which  may
 be  shared  with  the  States  and  the
 nter-se  distribution  among  the  States
 as  also  the  grants-in-aid  to  be  paid  by
 the  Central  Government  to  the  States
 which  are  in  necd  of  such  assistance.
 Apart  from  these,  the,  President  can
 also  refer  anv  other  matter,  to  the  com-
 musionin  the  interest’  of  sound  finance,
 The  recommendations  of  the  Commission
 are  implemented  in  some  cates  by  an
 order  of  the  President  like  the  sharing  of
 the  net  proceeds  of  taxes  on  income  or
 payment  of  crants-io-ard  to  the  States
 under  Ait,  275  and  by  pirliamentary
 legislation  in)  some  others,  In  cases  like
 debt  relicfto  the  States  che  recommenda-
 tions  are  implemented  through  executive
 orders  The  three  Bills  which  I  have
 moved  for  consideration  are  for  distri-
 bution  of  net  proceeds  of  Union  excise
 duties  additional  excise  duties  and
 Estate  duty  on  property  other  than  agri-
 cultural  land  which  require  parlamentary
 legislation

 Before  I  deal  with  rach  of  these  three
 Bills,  I  would  like  to  say  a  few  words  about
 the  recommendations  of  the  Seventh
 Finance  Commision.  The  Commisston
 has  set  a  record  in  the  total  amount  of
 resources  t)  be  transferred  from  Centre
 to  the  States,  These  transfers  will  provide
 adequate  financial  resources  for  the  States
 to  maintain  and  develop  necestary  admi-
 nistrativ®  inf  astructure  which  is  responsive
 to  thr  increasing  demands  that  a  develop-
 ing  economy  gencrates,  The  Commission

 sought  to  ensure  that  at  may  of  the
 less  affluent  States  as  possible  are  left
 with  surplus  on  revenue  account  which
 could  be  ploughed  back  for  their  fresh
 development.  Larger  funds  have  been
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 sought  to  be  transferred  to  the  States  by
 tax  devolutions  rather  than  by  grants-in-
 aid,  so  that  the  States  could.  to  a  greater
 extent,  share  the  benefits  of  buoyancy  in
 the  tax  receipis,  as  also  of  the  resource
 raising  efforts  of  the  Centre.  The  Com-
 mission  has  increased  the  States’  share  of
 income  tax  from  80  to  85  percentand  more
 than  doubled  the  share  of  the  States  in
 basic  excise  dutics.  It  has  recommended
 grants  totalling  Rs.  1173  crores  during
 1979-80  to  1983-84  to  cight  States  which
 despite  substantia]  transfers  through  tax
 devolution,  are  expected  to  have  a  gap in  the  revenue  account.  The  Commission
 has  further  recommended  a  sum  of  about
 Rs.  437  crores  to  77  out  of  29  States,  for
 upgrading  standaids  in  certain  sectors  of
 their  administration.  On  the  top  of  these,
 the  Commistion  has  also  recommended,  a
 debt  relief  of  Rs,  2756  crores  to  the  States
 during  the  period  1979-84.  Ithas  also  made
 far-reaching  tecommendations  in  regard to  the  financing  of  the  relief  expenditure
 by  the  States.  Including  the  debt  relief  to
 the  States,  transfers  under  the  Commis  -
 sion’s  award,  as  per  its  estimates,  during the  period  979-84  would  be  of  the  order
 of  Rs,  23,063  crores,  as  against  the  esti-
 mated  transicr  of  Rs.  11,578  crores  during
 the

 pos
 '974—79  TeComMmended  by  the

 Sixth  Finance  Gonimnkaict,
 ह

 It  will  not  be  out  of  place  to  mention
 here  that  with  the  buoyance  in  the  tax
 receipts  and  the  share  in  the  additional
 resources  raised  during  the  period  979°84,
 the  transfers  to  the  States  during  this

 eriod  would  be  substantiallv  higher  than
 s.  23,063  crores  as  mentioned  in  the

 Commission's  report,

 Sir,  our  Constitution  itself  recognises
 the  fact  that  the  financial  viability  of  the
 States  would  depend  to  a  large  extent  on
 the  transfer  of  resources  from  the  Centre
 to  the  States  and  it  has,  therefore,  pro-
 vided  for  an  in-built  mechanism  through
 the  institution  of  Finance  Commission,  for
 a  periodical  review  of  the  resources  and
 the  requirements  of  the  Centre  and  the
 States  and  to  regulate  the  flow  of  the  re.
 sources  from  the  former  to  the  latter,
 That  the  Finance  Commissions  have  been
 aware  of  this  crucial  role,  will  be  evident
 from  the  increasing  quantum  of  transfers,
 recommended  by  the  successive  Finance
 Commissions  after  a  careful  and

 fomp
 re-

 hensive  examination  of  the  nerds  and  res
 sources  available  to  the  States.  Despite
 the  impact  of  such  increase  in  transfers
 on  the  Centre's  own  finances,  the  Govern-
 ment  of  India  have  been  accepting  the
 recommendations  of  each  Commission
 having  regard  to  the  special  status  ac-
 corded  to  it  in  the  Constitution.  In-the
 ultimate  analysis  there  can  be  no  conflict
 of  interest  between  the  Centre  and  the
 States  in  matters  of  sharing  of  resources
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 +  [Shri  Satish  Agarwal]
 since  these  resources  belong  not  to  the
 Centre  or  the  States,  but  to  the  nation
 asa  whole  and  are  t»  b>  applied  at  points
 where  they  are  need-d  mast.

 Coming  to  the  first  Bill,  the  Finance
 Commission  has  recommended  that  (I)
 40  per  cent  of  the  excise  duties  on  all
 commodities,  other  than  on  electricity,
 and  (ii)  the  whole  of  the  net  collections
 of  duty  on  electricity,  attributable  to  the
 States,  should  be  paid  to  them,  during
 the  period  1979-84.  The  Commission  has
 thus  more  than  doubled  the  share  which
 the  States  were  getting  under  the  recom-
 mendations  of  the  Sixth  Finance  Commn-
 sion.  The  etstimated  transfer  on  these
 accounts  alone,  during  the  period  1979-84
 would  be  of  the  order  of  Rs.  2,493  crores
 This  Bill  deals  with  the  4o  per  cent  sharc
 of  excise  ते  ities  payable  to  the  States,  and  2
 separate  Bill  will  be  brought  before  the
 House  for  the  payment  of  the  proceeds
 of  excise  duty  on  electricity  In  the  matter
 of  anter-se  distribution  of  the  States’  share
 of  excise  duties,  the  Commission  has
 stated  that  their  aim  is  to  use  the§distribu-
 tion  of  net  proceeds  of  excise  duties  to  a

 reater  extent  for  reduction  of  inter-State
 imbalances.  With  this  objective,  the  factors
 like  p>pulation,  inverse  of  the  per  capita
 State  domestic  product,  percentage  of
 poor  in  each  State  and  the  formula  of
 revenue  equalisation,  have  been  given
 equal  weightage  of  24  per  cent  in  the
 determination  of  the

 eng
 x  share  pay-

 able  to  cach  State.  In  the  Commission’
 view,  such  multiple  criteria  for  the  distri
 bution  of  the  procceds  of  excise  duties
 among  the  States,  instead  of  any  single
 criterion,  woula  reduce  the  chances  of
 the  formula  becoming  either  unduly
 favourable  to  certain  States  or  working
 harshly  against  some  others,

 As  for  the  second  Bill,  it  provides  for
 the  distribution  of  the  net  proceeds  of
 estate  duty  on  rty  other  than  agri-
 cultural  land  Phe  is  one  of  the  taxes
 and  duties  which  unaer  Article  269,  are
 levied  and  collected  by  the  Centre,  but  the
 proceeds  are  assignable  to  the  States  in
 accordance  with  the

 princip
 les  laid  down

 by  a  law  of  Parliament.  All  the  earlier
 Commissions  recommended  the  distribu-
 tion  of  a  part  of  the  proceeds  of  the  duty
 attributable  to  immovable  property  on
 the  basis  of  location  of  the  property  brou-
 ght  into  assessment,  and  the  other  part
 attributable  to  movable  property,  on  the
 basis  of  population.  The  Seventh  Finance
 Commisiion  has  done  away  with  this
 distinction  and  has  recommenaed  that  the
 net  proceeds  of  the  duty,  other  than  the
 portion  attributable  to  Union  territories
 should  be  distributed  among  the  State:
 in  proportion  to  the

 mon
 value  of-al\

 ‘property  located  in  each  State.  In  this
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 case,  Sir,  the  net  proceeas  of  the  duty
 other  than  the  portion  attributable  to
 Union  territories  do  not  form  part  of  the
 Consolidated  Fund  of  India,  and  the  Bill,
 therefore,  docs  not  involve  any  payment
 or  expenditure  from  the  Consolidated
 Fund  of  India.  The  net  proceeds  of  Es-
 tate  Duty  to  be  assigned  to  the  States
 during  the  five  years  1979-84  would  be
 Rs.  64  crores.  The  Bill  only  lays  down  the
 principles  of  the  distribution  of  the  duty
 among  the  States

 The  third  Bill  seeks  to  give  effect  to  the
 recommendations  cf  the  Commusyon  for
 the  distribution  of  the  net  proceed)  of
 additional  duties  of  excise  levied  on  sugar,
 tobacco  and  textile  fabraes  As  the  House
 8  aware,  these  duties  are  being  levied,
 with  the  consent  of  the  State  CGovern-
 ments  and  are  in  leu  of  the  sales  tax
 levied  by  them  on  thts  commoditier:  The
 schemt  provided  for  the  distubution  of  the entire  colle  tions  oth  ९  than  the  portion
 of  the  proceeds  attiubutable  to  Union
 territories,  among  the  States,  वा  acror-
 dance  with  the  principles  recommended
 by  the  Finance  Commssion  The  Seventh
 Finance  Commission  has  tduated  the
 share  payable  to  cach  State  in  the  net
 proceeds  of  additional  ¢xcise  duty  in  re

 pect  of  each*of  three  commodities  separately: The  percentage  share  of  cach  State  in  the
 case  of  sugar,  has  becn  deterrnined  by  the
 Commision  on  the  5५  of  average  des-
 patches  of  sugar  to  the  States  during  the
 three  vears  ending  1976-77,  and  in  the
 cases  of  tobacco  and  textiles,  the  percent-
 age  share  of  cach  State  has  been  deter-
 mined  on  the  bass  of  the  per  capira  State
 domestic  product  during  the  years  1g70-
 ht  to  1975-76,  multiplied  by  the  population of  the  State  as  per  1971  census.  Transfers to  the  States  on  this  account  during  the
 five  years  i979¢—-84  would  be  about
 Rs.  1,867  crores.

 I  have  briefly  covered  the  recommenda-
 tions  of  the  Commussion  and  the  provisions
 of  the  three  Bills  which  have  moved  for
 consideration.  I  shall  try  to  cover  the
 points  that  the  hon.  Members  may  raise
 during  the  debate,  later.

 MR.  DEPUTY-SPEAKER:  Motions
 moved:

 “That  the  Bill  to  provide  for  the

 Lp  hoe
 out  of  the  Consolidated  Fund

 of  India  of  sums
 egeivaleat

 to  a  part  of
 the  net  proceeds  of  certain  Union  duties
 of  excise  to  the  States  to  whichthe  law
 imposing  the  duty  extends  and  for  the
 distribution  of  those  sums  am:  those
 States  in  accordance  with  the

 principle recommended  by  the  Finance  Commis-
 sion  in  its

 ropes
 t  dated  the  9800  day  of

 eal
 1978,  be  taken  into  considera-
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 “That  the  Bill  futther  to  amend  the
 Estate  Duty  (Distribution)  Act,  1962, be  taken  into  consideration.”

 ‘A“That  the  Bill  further  to  amend  the
 Additional  Duties  of  Excise  (Goods  of
 Special

 impor  tance)  Act,  1957,  be  taken
 into  consi  tion,”

 Now  Shri  Somnath  Chatterjee.

 SHRI  SOMNATH  CHATTERJEE
 (Jadavpur):  These  are  3  Bills  which  have

 ocen  brought  into  implement  the  deci-
 sions  of  the  Seventh  Finance  Commision.
 Taat  ७  what  the  hon.  Minister  has  said.
 But,  although,  these  three  bills  are  for
 the  implementation  of  some  of  what  we
 may  call,  littke  more  positive  aspects  of
 the  recommendations  of  the  7th  Finance
 Commission,  we  would  like  to  put  on
 record  our  general  disappointment  over
 the  recommendations  of  the  Commission,
 because  we  find,  except  a  little  alteration
 here  and  there  and  =  recognising  the
 great  importauce  of  the  question  of  devo-
 lution  of  resources  to  thr  States,  the
 Commission's  recommendations  have
 not  really  made  any  quuitauv:  change

 ‘in  the  situation,

 We  are  happy,  coming  from  West
 Bengal,  that,  due  to  the  efforts  of  the
 ‘West  Bengal  Government,  there  is  a
 proper  realisation  at  least  in  the  different
 State  Governments  of  the  great  iumpor-
 ‘tance  of  the  devolution  of  greater  eca-
 nomic  resources  which  arc,  by  and  large,
 fer  the  economic  development  of  the
 ‘country  as  a  whole.  In  the  matter  of
 -distribution  of  resources  in  the  past,  not
 only  adhoc  standards  had  been  adopted
 but  no

 pope
 yardstick  had  been  fol-

 lowed.  re  had  been  also,  I  am  sorry
 to  say,  a  slant  in  favour  of  some  areas,
 deprivation  of  the  rights  of  the  different
 areas  of  the  states  in  this  country  as  a

 wesult  of  which  imbalances  have  been
 in  the  economy  of  this  country,

 which  cannot  be  denied.  Despite  their
 aall  talk  of  planned  cconomic  develop-
 ment  since  independence,  the  rate  of
 economic  growth  in  this

 braced
 is  hereby

 1  per  cent  per  year;  and  thisis  the  poorest
 wecord  that  can  be  imagined.  Even  this
 minimal  economic  growth  has  been  un-

 “equally  distributed  betwcen  different  re-
 ‘gions,  states  and  classes.  There  is  an  ill-

 w“anced  distribution  of  the  economic
 ‘growth  in  this  country.  This  has  been

 Primarily
 due  to  the  provisions  of  the

 omstitusion  in  this  country,  the  pattern
 -of  Centre-State  relations  that  have  been
 “evolved,  which  is,  according  to  us,  totally
 unsuited  for  even  9  qussi-federal  struc-
 ‘tare  of  State  administration.  Also,  not
 only  that,  our  Constitution  which  has,

 Large  mpeg
 for  inadequate  Centre-

 setatn  in  this  oauntry,  has  been
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 sought  to  be  utilized  ina  manner  which
 has  served  the  interest  of  the  1 -  who
 have  monopolised  power  at  ban  That
 has  also  been  responsible  for  the  minimum
 lopsided  development  that  has  taken  place
 in  this  country.  I  am  happy  and  proud  in
 @  sense  that  there  is  fnow  a  ter
 realisation  among  different  state  Covers
 ments—cutting  across  the  party  lines—
 about  this.  Some  State  Governments  are
 not  able  to  say  as  vocally  as  the  State  of
 West  Bengal  docs.  Even  the  Planning

 [Commussion  had  to  accept  the  position
 because  the  State  Governments  could  not
 agree  to  the  allocation  of  funds  for  plan-
 ning  purposes;  and  that  is  why  the  matter
 came  before  the  NDC  meeting  for  a
 discussion.  I  think  they  are  sitting  to-
 morrow  for  the  purpose  of  going  into  this
 matter.

 Our  demand  is  on  fundamental  basis.
 We  fect  that  the  Central  Government,  in
 a  proper  federal  structure,  without  the
 spirit  of  confrontation,  without  trying
 to  minimise  the  importance  of  any  region,
 should  give  a  very  serivus  consideration
 to  the  question  of  giving  adequate  finan-
 cial  resources  to  the  State  Governments,
 We  feel  that,  time  has  not  only  come
 but  is  over  due,  the  Central  Government
 should  give  a  very  serious  consideration
 to  the  question  of  giving  adequate  finan-
 cial  resources  to  the  State  Governments
 in  this  country.  Under  the  constitu-
 tional  set  up,  as  ‘far  as  distribution  of
 power  is  concerned,  we  find  that  there
 are  greater  powers  in  the  hands  of  the
 Centre,  but  greater  responsibilities  are
 in  che  hands  of  the  States.  Mr.  Agarwal,
 you  cannot  deny  this.  This  is  the  reality
 of  the  situation.  The  basic  things

 bea the  daily  life  of  the  fe  are-—medi
 treatment,  education,  land  reforms,  roads,
 etc.,  apart  from  law  and  order.  I  think
 those  aspects  are  for  the  people's  benefit
 without  which  there  can  be  no  progress.
 Setting  up  of  industries  and  things  like
 that  are  obligation  of  the  States.  How
 does  the  State  find  the  wherewithala?
 Is  this  a  system  which  has  helped  India’s
 proper  development  and  balanced  deve-
 lopment?  Time  has  come  for  a  proper
 consideration.  All  sorts  of  things  are  said
 in  interested  quarters  for  political  pur-
 poses,  but  we  want  to  say  that  categori-
 cally,  our  demand  is  not  based  on  poli-
 tical  consideration.  Our  demand  is  based,
 which  is  being  appreciated  by  other
 states  on  proper  development  of  the
 States  concerned  and  unless  there  is  a
 balanced  devel

 #  eat
 of  the  people  in

 different  states  who  constitute  the  country,
 there  cannot  be  of  the  country
 as  a  whole.  It  is  so  obvious.  That
 docs  not  require  claboration.  As  had  hap-

 pened
 in  the  past,  we  have  seen  that  almost

 ce  Commissions  in  this  country
 have  said,  well  earlier  recommendation
 ~wat  too  inadequate,  it  should  be  in-



 247  Union  Duties  of

 {Shri  Somnath  Chatterjee]
 creased.  But  what  has  happened?  Dur-
 ing  1974-7  to  1978-79  transfers  to  the
 States  on  the  basis  of  the  award  of  the
 Sixth  Finance  Commission  aggregated
 Rs.  1,168  crores,  of  all  the  states,  out
 of  the  total  revenue  icceipts  of  the
 Union  Government  amounting  to  Rs.

 43.976
 crores,  which  means  25.4.  That  was

 oe  devolution  of  the  financial  resources,
 transfer  to  the  States.  On  the  basis  of
 the  Seventh  Finance  Commission  recom-
 mendation,  the  overall  devolution  of
 resources  during  3979—84  is  estimated  to
 be  about  Rs.  20,974  crores.  |  believe  the
 hon,  Minister  mentioned  a  little  different

 Rs,  23,000  crores.  The  percentage
 is  26.:°%  From  25.4%  it  has  msen_  to
 26.1%,

 The  hon.  Minister  has  referred  to
 buyoyancy.  Where  is  that  buoyancy?  We
 cannot  see  that.  There  will  be  greater
 realisation  of  tax.  By  this  process  there  will
 be  devolution  of  financial  resources.  Let  us
 mot  proceed  on  the  basis  of  those  un-
 attainable  or  doubtful  propositions  or
 doubtful  questions  of  reahsation.  There-
 fore,  our  very  serious  submission  before
 this  hon.  House  is,  our  submission  before
 the  Committee,  before  the  Planning  Com-
 mission,  brfore  the  National  Develop-

 ent  Counci)  is  that  this  is  a  matter
 which  has  to  be  given  the  most  scnous
 thought  in  this  country.  2  will  give  one  or
 two  example;  to  show  how  there  has
 been  unequal  growth  in  this  country.
 For  1979-83.  West  Bengal  Government
 has  Leen  saying  that  the  sive  of  the  West
 Bengal  plan  for  1979-83,  should  be  around
 Rs.  4,500!  The  Planning  Commission  uot
 only  has  not  accepted  this  proposal  but
 seems  to  think  that  this  should  be  Rs.
 giou  crores,  i.¢.  less  than  50%,  of  what  we
 have  suggested.  For  797980  the  West
 Bengal  Government  proposed  a  plan  out-
 lay  of  Rs.  53:  crores  but  the  planning
 Commision  has  asked  us  to  bring  it  down
 to  Rs.  370  crores.  Therefore.in  the
 view  of  the  Planning  Commission,  West
 Bengal’s  plan  for  979-8o  should  be  even
 less  than  that  it  was  in  1978-79.  This  is
 the  position  not  only  of  West  Bengal:  I
 do  not  wish  to  single  ovt  West  Bengal.  I
 have  got  statistics  here,  The  position  is

 probably
 worse  in  the  north-eastern  States

 in  this  country.

 So  far  as  the  Finance  Commission's
 Tecommendations  are  concerned,  certainly
 ‘we  welcome  the  increase  in  the  distribution
 of  the  quantum  of  excise  duties  from  20
 to  40%.  Also,  there  is  a  little  rise  in  the
 distribution  of  the  share  in  income-tax
 from  80  to  85%,  There  is  alto  a  little
 change  in  the  method  of  distribution  of
 Estate  Duty  and  imports  of  additional

 MAY  eo  979  Excise  (Distribution)  a4
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 excise  duties  on  goods  of  special  impor-
 tance.  But  we  want  to  make  our  position
 very  clear  in  this  context,  namely,  what~
 ever  the  Seventh  Finance  Commission  has
 said,  the  Union  Government  realtv  com-
 mitted  breach  of  the  agreement  with  the
 States  in  80  farasthe  implementation  of
 the  scheme  of  additional  duties  of  excise
 with  respect  to  tobacco,  sugar  and  textiles
 was  concerned.  Although  the  past  commit-
 ment  was  to  the  extent  of  10.8%  of  the
 total  value  of  clearance,  the  actual  pro-
 portion  that  as  made  available  was  6.8%
 मा  1977-78  against  the  agreed  figure  of
 10.8%. ,  I  know  the  Finance  Commission
 is  a  constitutional  body  set  up  in  terms
 of  the  Constitution  and  its  recommenda-
 tions  have  the  force  of  a  binding  nature.
 Therefore,  you  are  giving  eflect  to  some  of
 its  recommendations  through  these  Bills.
 But  |  would  request  the  Government  to
 take  heed  of  the  developments  that  are
 taking  place.  You  talk  of  decentralisation
 of  power  and  removal  of  econamic  dis-
 tortions  I  know  the  Minister  has  got  a
 particular  brief,  but  I  would  request  the
 Government  to  take  very  serious  note
 two  hings.  The  manner  of  Centre-State
 relations  that  has  been  prevailing  in  this
 country  has  not  been  able  to  serve  the  true
 purpose,  namely,  the  economic  develop:
 ment  of  the  people,  which  means  economic
 development  of  the  States  because  it  must
 be  through  the  agency  of  the  States.
 Secondly,  decentralisation  of  power  and
 decentralisation  of  resources  cannot  be
 achieved  by  mere  shibboleths  and  slogans.
 We  really  believe  that  if  there  has  to  be
 a  balanced  development  of  the  country
 and  if  we  want  a  strong  India,  it  cannot  be
 achieved  with  weak  States.  We  believe
 that  you  have  a  strong  India  only
 with  strong  States,  though  it  may  be
 sought  to  be  said  that  we  are  trying  as  it
 were  to  nibbleat  the  powers  of  the  Centre.
 When  we  see  particularly  in  matters  of
 institutional  finance  and  other  resources
 available  to  the  different  states,  there  has
 been  such  a  great  disparity  and  im-
 halanee,  it  ’s  nothing  but  adenial  of  proper
 rights  of  the  different  States.  You  may
 be  aware  of  the  policy  of  freight  equalisa«
 tion  in  this  country.  In  the  eastern  region
 since  9§0  we  have  seen  there  is  a  policy  of
 freight  equalisation  in  the  case  ofiron  ore
 and  steel.

 24  hrs.

 Now,  that  was  introduced  for  the  so-
 called  purpose  of  development  of  indus-
 tries  and  proper  utilisation  of  essential
 raw  materials  in  differennt  places  in  the
 country.  From  Eastern  India  these  things
 are  made  available  to  different  States
 and  the  Government  foots  the  bill  to  bring
 about  a  freight  equalisation.  But  what
 about  cotton?  We  have  said  and
 we  are  saying  it  but  there  is  no  satisfac-
 tory  reply.  Mr,  George  was  a  willing
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 party  to  it.  This  Government  is  also  follo-
 wing  that.  Can  we  say  that  we  are  entitled
 to  cotton  on  the  bases  of  freight  equali-
 sation?  In  Eastern  India  there  are  hardly
 any  pulses.  Edible  oi]  and  groundnut  are
 not  available.  Can't  we  say  that  we  should
 have  these  raw  materials  in  our  part  of
 the  country  at  the  same  rate?  This  Go-
 vernment  is  talking  of  supplying  essential
 com  n)dities  through  official  agencies.
 We  welcome  that  we  support  that  and  we
 ‘are  impressing  hard  upon  the  Govern-
 ment  ta  introduce  that.  But  I  would  like
 to  know:  can  such  a  system  function  pro-
 perly  or  equitably  unless  the  price  is  same
 throughout  the  country?  Because  of
 igeograpluical  location  of  people,  can  they
 be  mide  to  suffer  more?  Because  they
 happen  to  occupy  a  particular  place  in
 the  country  terrtorially  or  geographically,
 can  they  be  asked  tu  pay  more  or  undergo
 more  burden  of  railway  freight  etc.?  Un-
 der  the  recent  Railway  Budget,  the  ficight
 etc,?  Under  the  recent  Railway  Budget
 the  freight  depends  on  the  basis  of  fe
 tance.  What  dors  ii  mean?  Are  we  think-

 ang  of  developing  one  India  or  pan  India
 Federation  where  distinction  is  made  am-
 ongst

 peupie
 on  geographical  basis?  This

 fannot  achieve  even  the  object  of  unifying
 the  country  which  we  all  support.  There-
 fore,  our  demand  is  that  these  are  really  in-
 adequate  measures.  These  have  become
 routine.  In  view  of  the  recommendations
 of  the  Finance  Commission,  you  come  with
 the  Bill  to  give  it  a  satutory  effect.  This
 «annyt  meet  the  real  demands  of  different
 ‘States  in  this  country.  [herefore,  there

 «should  be  a  through  discussion  on  the  Cen-
 tral-State  relation’s  question.

 What  about  the  corporation  tax  in  this
 vcountry  ?

 Subject
 to  correction,  there  is

 no  provision  for  greater  allocation  of  cor-
 poration  tax.  What  is  going  to  happen
 with  regard  to  the  demand  of  the  Cen-
 tral  Government  to  introducd  prohibi-
 tion?  This  is  not  only  a  charter  to  intro-
 duce  prohibition?  This  is  not  only  a  char-

 er  to  inviteillicit  distillation  but  the  Cen-
 tre  will  meet  the  revenue  loss  to  the  ex-
 tent  of  50  per  cent  only.  Pressure  is  coming
 from  the  Centre  to  introduce  prohibition
 which,  according  to  us,  can  never  succeed,
 will  never  succeed  like  the  ban  on  cow
 slaughter  in  different  States  in  this  country.
 These  are  matters  which  we  want  to  discuss
 in  an  open  manner  and  discuss  in  depth,

 I  was  telling
 ya

 that  Ihave  got  the
 figures.  What  about  the  discrepency  in
 the  distribution  of  institutional  finance?
 for  seven  year  period  from  7969  to  6976
 the  other  day,  I  mentioned  it-per  capita
 bank  credit  was  Rs.  24  for  Orissa,  Rs.4o/-
 for  Amam,  Rs.

 a
 for  Tripura,  Rs.  38/-

 ‘for  Bibar,  Rs.  ‘4d]/=  for  West  Bangal  but
 Rs.  346/-  for  Punjab,  Rs.  308  for  Maha-
 rashtra  and  Rs.  203  for  Tamil  Nadu.  I
 ‘want  to  make  it  clear  that  it  is  not  our

 tetand  at  all,  we  do  not  grudge  that  the

 etc.  Bills

 other  parts  of  the  country  would  get
 adequate  resources,  or  that  they  have  got
 them;  we  are  not  grudging  them.  We  want
 balanced  development  of  every  part  of
 this  country,  of  ai]  people  of  this  country,
 especially  when  more  and  more  poeple  are
 going  below  the  poverty  linc.  We  say  that
 whatever  we  have  in  this  country,  let  there
 be  balanced  distribution  so  that  the  people
 in  every  area  can  develop.

 Different  State  Governments  have  their
 own  economic  policies,  With  their  own
 Policies  and  programmes  they  have  gone
 to  the  electorate  in  the  differcnt  States.
 The  electorate  has  chosen  a  particular
 political  party,  or  a  particular  front,  with
 a  given  policy  and  programme.  Will  the
 Planning  Commission,  sitting  in  Delhi,
 say  which  part  of  the  plan  and  programme
 of  that  political  party,  which  has  got
 the  sanction  of  the  people  of  that  State,
 will  be  implemented  or  not?  Should  we
 not  be  able  to  realise  what  our  urgent
 Necessities  are  and  how  much  money  we
 require  to  fulfil  them?  But  the  position  is
 that  we  have  togo  to  the  Planning  Co-
 mmission  for  the  purpose  of  their

 i as  to  whether  these  programmes  should
 be  carried  out  or  not.

 I  will  give  you  one  instance,  which  is
 very  very  important  from  the  point  of
 view  of  West  Bengal.  There  is  a  proposal
 for  setting  up  a  power  plant  of  590  MW
 in  Kolaghat.  Representation  after  repre-
 sentation  is  being  made  and  the  Govern-
 ment  of  India,  which  means  the  Planning
 Commission  because  the  Government
 of  India  has  already  mortgaged  its  think-
 ing  process,  thought  process  to  the  Plann-
 ing  Commission—  two  or  three  members
 of  the  Planning  Commission  are  deciding
 the  fate  of  the  States  in  this  country.  They
 say  that  we  have  not  been  able  tu  make
 out  a  case  for  au  additional  power  plant,
 for  which  the  money  willbe  provided  by
 the  State.  This  is  the  amazing  attitude.

 Shri  Aggarwal,  with  all  respect  to  you,
 I  make  this  submission  for  this  august
 House  and  also  for  the  country  as  a  whole,
 that  this  type  of  attitude  of  a  feeling  of
 being  unequally  treated  willaffect  a  proper
 growth  of  this  country  from

 every
 point

 of  view.  Therefore,  our  demand  is,  al-
 though  slightly  beiter  proposals  have  been
 made  by  the  Seventh  Finance  Commis-
 sion,  which  have  got  to  be  implemented,
 let  the  Government  of  India  not  rest
 on  its  laurels,  because  this  is  not
 the  achievement  of  the  Central  Govern-
 ment;  a  strong  case  was  put  forward  before
 the  Seventh  Finance  Gommission  by  the
 State  Governments  and  so  they  have
 made  certain  changes  in  their  recommen-
 dations  about  allocation.  Even  here  no
 qualitative  change  has  been  made;  only
 alittle  more  resources  are  available,which
 we  welcome,  but,  as  I  said,  it  is  only  from
 25.4  per  cent  to  26.3  per  cent;  nothing
 substantial
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 Y_  would  request  the  Government  of

 India~I  am  appealing  to  the  Prime  Mini

 pall  oni
 eubar: fyato  give  a  lead  to  the

 .  et  them  not  think  that  this
 means  a  figsiparous  tendency.  We  do  not

 anything  by  making  the
 Country be  prowd

 point  of  view  of  our
 Y  by  wecbesing

 the
 country.  We  do  not  gain  by
 the  country,  Therefore,  I  am  saying  tha
 this  us  an  occasion  when  the  the  Govern

 seurting  «  disiegus
 will

 ete  ga
 in  not  only 5

 saiatactory

 a  dialogue  t  coming  to  a@

 preg  conchusion  specially  because
 tates  are  now  demanding  it.

 to  Cet  भागलपुर  )  :  उपाध्यक्ष  महो"
 चय,  भ्र भी  मुझ  बहुत  खुशी  है  ्  मक  सोमनाथ
 बाबू न ेने  भी  कुछ  बेकन  के  साथ  ही  सही  लेकिन
 सातवें  वित्त  आयोग  की  भ्रमुतताओों  का  समर्थन  किया
 है  ।  यह  बात  ठीक  है  कि  जब  से  सातवां

 सग
 र

 1  ्
 इस  थार  जो  उसकी

 नस  उससे  यह  स्पष्ट हो  गया  है  कि
 सरकार  का  प्  क  के  प्रति  कितना  ४२3०
 ग  है।  बह  तो  हम  देखते  ही  है  कि  किस  प्रकार
 से  राज्यो  को  कब  भ्र धिक  घन  मिलने  वाला  है,
 खेकिंत  फिर  भी  जो  हमारे  सामने  स्थिति  है  उससे  यह

 है  कि  राज्यों  को  धनिक  से  भ्रमित

 34.0  brs.

 Sart  Damrenpranats  Basy  in  the
 Charr.

 we:  यह  एक  संघीय  व्यवस्था  है  कौर  इसमें
 अधिक  से  चिक  कार्य  राज्यो  के  द्वारा  होते  हैं  q
 खास  कर  राज्य  बहुत  विपिन  है,  शिक्षा,  स्वास्थ्य  ,
 विधि  कौर  व़्यवसथा  औैर  सारे  सामाजिक  सवालों  का
 दायित्व  ौर  बोझ  राज्य  सरकारों  पर  पड़ता  है,  इसलिए
 झगर  किसी  कारण  से  राज्य  सरकारो  के  लिए  अधिक
 धन  की  मांग  की  जाती  है  तो  इसको  किसी  भी  रूप
 से  केन्द्र  को कमजोर  करने  की  बात  नही  माननी  चाहिये।
 कभी  जो  सबन्ध  फाइनेंस  कमीशन  की  रिपोर्ट  है,
 उसमे  हम  देखते  है  कि  बिहार  में  —

 “Provideg  that  ig  during  that  fin-
 ancial  year  there  is  levied  and  col-
 lected  in  any  State  a  tax  on  the
 sale  or  purchase  of  sugar  by  or
 under  any  law  of  that  State,  no
 sums  shall  be  payable  to  that  State

 under  this  paragraph  in  res-
 pect  of  that  financial  year,  unless
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 the  Central  Government  Igy  special!
 order  otherwise  directs.”

 गया  है  कि  पहले  तो  20  प्रतिशत  हम  करते  थे,
 लेकिन  फाइनेंस  कमीशन  ने  जैसे  मनोरम  झाक
 झौवणेक्ट्स  में  ही  है  कि  —

 “At  present,a  sum  cquivalent  to  920

 oi
 cent  of  the  annual  net  proceeds  of

 nion  duties  on  Excise,  excluding  cesses
 levied  under  special  Acts  and

 = for  special  is’  pai  o  the
 States  and  dfotr  buted  anon,  them  im
 the  percentages  which  the  Sixth

 ica
 Commussion  had  =  recommen-

 ded.”*

 पहले  तो  20  परसेंट  था,  लेकिन  7वें  फाइनेंस  कमीशन
 ने  कब  उसे  40  परसेट  किया  है।  हम  समझतें
 हूँ  कि  इससे  ज्यादा  उदारता  की  बात  नहीं  ही  सकती
 है  7  इसलिये  i97980  से  1983-84  तक
 ली  प्लान  क्लीयर  है  —

 “The  entire  net  proceeds  of  the
 Union  duties  on  excise  on  gentration
 of

 Sey
 should  be  paid  out  of

 the  Consolidated  Fund  of  India  to  tach
 State  in  an  amount  equal  tothe  Collec-
 tion  in  or  attributable  to  that  State."’

 सो  यह  एक  अच्छी  चीज है  कि  राज्यों  पर  बोल
 थोड़ा  कम  बढ़ा  है  कौर  केन्द्र  यह  सारा  पैसा  जिस
 प्रकार  से  30  वर्षों  तक  यहां  राजनीतिक  बित
 का  केन्द्रीकरण  था,  उसी  प्रकार  से  प्राथमिक  शक्ति
 का  भी  केन्द्रीकरण  था।  सत्ता  का  जितना  विवेकी-
 मकसद  होगा  उतना  ही  केलिए  सत्ता  कम  होती
 गें  फाइनेंस  कमीशन  मे  जो  अनुशंसा  की  है  कौर
 इसको  स्वीकार  करते  के  लिये  कदम  उठाया  गया
 है,  वह  सचमुच  में  स्वागत  योग्य है।  जब  स्टेट
 ड्यूटी  की  बात  शुर  में  चल  रही  थी,  तो  उस  अभय
 फाइनेंस  मिनिस्टर  मोरारजी  भाई  थे।  खन्हींने
 उस  समय  जितनी  कंपता  की  थी,  कब

 ड  4 कि  we  कृपणता  दूर  हो  रही  है।  उस  समय
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 हि फिनांस  कौशल  की  रिपोर्ट  के  आधार  पर  इसी  प्रकार
 के  बिल  को  रात  हुए  उन्होने  कहा  था:

 “The  Commission  has  increased  the
 share  distributable  to  Union  Terri-
 tories  from  2  per  cent  to  3  per  cent.
 teking  inta  account  the  tion  of

 pei  ed
 esas

 rai  = ng  t  c  under  the  Punjab
 Reorganisation  Act t.*

 ४

 पश्चिमी  बंगाल  के  मेरे  मित्र  ते  शुरू  में  राज-
 नैतिक  कारण  से  प्राटोनोमी  की  बात  उठाई  ॥
 में  समझता  हूं  कि  सातवें  फिनाल  कमीशन  कौ
 अनुशंसा  के  झतृसार  जब  केन्द्र  राज्यो  को  20  परसेंट
 के  बजाये  40  परसेट  दे  रहा  है,  तो  हमारे  मित्रों
 को  काफी  संतोष  हुआ  होगा।  अब  राज्यों  मन
 में  किसी  प्रकार  का  संशय  नहीं  होना  चाहिए  कि
 केन्द्र  ग्रसित  से  अधिक  शक्ति  लेना  चाहता  है।
 मेरे  विचार  में प्रय  राज्यो  के  सशय  निर्मल  हो  रहे
 हैँ।

 जिस  तरह  भाज  हम  इन  तीनो  बिल  पर  एक-साथ
 बचा  कर  रहे  है,  इसी  तरह  974  में  छटे  फिनांस
 कमीशन  की  रिपोर्ट  के  ग्रा धार  पर  तीन  बिलो  पर
 चर्चा  हुई  थी।  उस  समय  कहा  गया  था  :—}

 “The  Bill  secks  to  give  effect  to  the
 recommendations  of  the  Sixth  Finance

 mission  in  regard  to  the  distri-
 bution  of  the  proceeds  of  the  Union
 duties  of  excise  between  the  Centre
 andJthe  State:  on  the  one  hand  and
 among  the  different  States  on  the
 other.  The  Commision  haa  not
 suggested  any  change  in  fegard  to  sharin
 the  basic  Union  excise  duty  an
 the  State  share  wotld,  therefore,  be
 20  per  cent  of  the  total.”

 ara  ag  art  की  बात है  कि  यह  राशि  20
 परसेंट  से  अधिक  हो  कई  है।  सरकार  ने  सातवें
 बिस  झ्रायोग  की  रिकमेडेशन्स  को  स्वीकार  किया
 है।  मैं  इस  बारे  में  एक  दो  बातें  कहना  चाहता
 हु।  केला  के  पास  जो  सम्पत्ति  है,  जहां  हम

 स्टेट्स
 में

 उसका  ज्यादा  से  ज्यादा  डे
 ्

 करने  जा  रहे  हैं,
 बहा  हमें  स्पष्ट  कर  देता  कि  इतनी  इतनी
 धनराशि  अमुक  अमुक  निश्चित  कार्यक्रमों  के
 लिए  इयर-मार्कण्ड  है।  में  किसी  राज्य  की  झोर
 संकेत  महीं  करना  चाहता

 ्
 लेकिन  हम  देखते हूँ

 कि  केन्द्र की  जोर  से  जो  दी  जाती है,  राज्य
 उसे  स्वेष्छानुसार  जहां  ब्याहे  खर्च  कर  देते  हुँ।
 इसलिए  मेरा  नन्  निवेदन  है  कि  जब  केन्द्र  की
 शोर  से  राज्यों  को  शेयर  दिया  जाता  है,  तो  राज्यों
 को  उनकी  प्राथमिकता  की  मदों  में  ही  खर्चा  करने
 के  लिए  संकेत  भी  देता  चाहिए  ।  हमने  देखा

 का
 राज्य  सरकारें-मेरा  किसी  स  राज्य  की

 ज्लकेत  नहीं  है--एक  योजना  या  कार्यक्रम  के
 लिए  दिये  गये  पैसे  को  किसी  दूसरे  काम  पर  खर्च
 कर  देती  है  >  अगर  इस  तरह  हाइचशेन  साफ़
 |. क  होता  रहेगा,  a  फिर  जो  प्राप्ति  के  कार्य-
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 क्रम  है,  वे  कभी  पूरे  नहीं  हो  सकेंगे  /
 डु  ओछी बात  है  कि  ai  wt  हो  गये  हैं,  लेकिन

 शिक्षा  का  कार्यक्रम  नहीं
 हरा  है

 ९  कोड

 बहुत
 उदार  होकर  राज्यों  को  2

 ए

 ‘

 झगर  उसकी  प्राथभिकताभों  का
 a  किया  बयो  धौर  उनके  लिए  इस  कार  की
 मया  सम  बांधी  गई  कि  पैसा  एक  भिश्ती

 अल ह
 च  ही,  तो

 चुक कयंक  . ता  नहीं  उनका  झ्रोवरड्ाफ्ट  होता  ही  रहता
 तो  जैसे  तैसे  वह  खर्च  कर  देते  हू।  इसीलिए  सच मुक्त
 में  इस  के  सम्बन्ध में भी सरकार में  भी  सरकार  को  सोचना  बहायें

 एक  चीज  धौर  में  कहता  चाहूंगा  कि  हां  पर
 सम्पूर्ण  राष्ट्र  की  अर्थ-व्यवस्था  में  एक  प्रकार  नि
 झंसंतुलन  चल  रहा  है।  लगता  ही  नही  है  कि

 पू भारतवर्ष  एक  झा धिक  धरातल  पर  भ्र वस् थित  हैं  ,
 यही  कारण  है  कि  केवल  एक  प्राप्त  ही  दूसरे  शान्त
 से  पिछड़ा  हुआ  नही  है,  जैसे  बिहार  धौर  उड़ीसा  ये
 तो

 दम
 में  प्राणिक  दृष्टि  प्रत्युत  दयनीय,

 अवस्था  में  है लेकिन  ऐसे  भी  कुछ  राज्य हैं  जैसे  महा राष्ट्
 बड़ा  प्रगतिशील  कौर  समृद्धशाली  प्रान्त  है  लेकिन,
 महाराष्ट्र  के

 स्

 जिले  प्रत्युत  पिछड़े  हुए  हैं।,
 महू  रीजनल  प्रखर  दूर  मही  किया  जायगा
 भारतवर्ष  में  1  कि  एक

 की
 प्राइबरी  टालते  ,

 हैं  कौर  दूसरी  जगह  झोपड़ियां  है  ।  इसीलिए,..
 हम  समझते  है  कि  अब  राज्यों  को  शेख  सरकार
 इस  प्रकार  से  पैसे  दें  तो  उस  के  सम्बन्ध  में  यह  भी...
 विचार  करना  चाहिये

 ma  द
 को  बात  है  कि  केन्द्र  सरकार  ने

 पिछड़े  को  भी  घोषित  किया  है  और  उन
 के  लिए  राज्य  सरकारो  को  यह  निर्देश  होना  चाहिये
 कि  ऐसे  जो  पिछड़े  हुए  जिले  है  उन  को  अधिक  से  भ्र धिक
 हो  की  सहायता  दी  जाय  ताकि  यह  भी  रीजनल
 इंग्लैंड  है,  regional  imbalance  not  in

 the  whole  country,  but  regional  im-
 balance  within  the  State  itself~-

 we  भी  दूर  हो  सके  ।

 मै  ज्यादा  समय  नहीं  लेना  चाहता  हूं  ।  यह
 काफी  टेक्निकल  विधय  है।  लेकिन  में  इतना
 कहना  चाहूंगा  कि  जब  यूनियन

 ब्यूटीज़
 ज  खास  कर

 के  एक्साइज  की  दौर  एस्टेट
 ड्यूटी

 बात  हो
 है  तो  एस्टेट  ड्यूटी  के  सम्बन्ध  मे  भी  हम  लोगो
 विस्तार  करना  चाहिये,  वैसे  ख़ास  कर  के  मैं  एक
 छोटा  सा  उदाहरण  दैना  चाहता  हु  |  बैकवर्ड  रिजर्व
 के  बारे  में  जैसा  मैने'  निवेदन  किया  था  कि  किस
 प्रकार  से  पिछड़े  इलाकों  की  सम्पत्ति  कौर
 को  हम  बढ़ा  सकते  होते  हेठी  साहब,  जो
 मिनिस्टर  थे  उन्होंने  उस  सम्बन्ध  में  कहा  थान-

 “However,  out  of  20  per  cent  allo~
 ‘eated  to  backwardness,  two-thirds
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 {ato  रामजी  सिंह]
 are  to  be  distributed  amongst  the
 States,  whose  per-capita  income  is
 below  the  all-States  average,  in
 Proportion  to  the  shortfall  of  the
 State’s  per-capita  income  from  the
 all-States  average  multiplied  by
 the  population  of  the  State.”

 इस  बार तो  खेर, इस  के  सम्बन्ध  में  कुछ  ध्यान
 रखा  गया  है  कौर  पॉपुलै शन  का  भी  विचार  किया  गया
 है  लेकिन  में  तो  यह  सुझाव  दूगा  कि  केन्द्र  सरकार
 जब  भी  झपने  आधिक  स्रोत  का  कुछ  विभाजन  प्लोर
 वितरण  राज्यों  को  करती  है  तो  उसके  सामने  तीन

 ्य
 रहने  चाहिये।  पहला  उद्देश्य  तो  यह  रहना

 कि  वहा  की  जनसंख्या  कितनी  है  1  दूसरा
 उद्देश्य  यह  होना  चाहिये  कि  उस  सम्पूर्ण  राज्य  का  पिछड़ा-
 पन  दूसरे  राज्यो  के  अनुपात  में  कितना  है:  जब
 मैं  झा धिक  पिछड़ेपत  की  बात  करत  तो  उस  में  ग्राफिक
 कौर  सामाजिक  पिछड़ापन  दोनों  को  लेना  चाहिये  a
 अब  जैसे  मान  लीजिए  एडल्ट  एजुकेशन  के  फण्ड  के
 वितरण  का  सवाल  है  तो  उस  में  कुछ  ऐसे  राज्य  है
 जहां  खास  कर  के  शिक्षा  का  स्तर  बहुत  नीचे  है।  झगर
 हम  शिक्षा  के  लिए  राज्यों  को  मदद  दे  तो  राज्य  शिक्षा
 की  दृष्टि  से  ज्यादा  निरक्षर  हूँ,  जो  ज्यादा  पिछड़े

 दर्द
 उस  राज्य  को  हमें  ज्यादा  उस  मद  में  देना  चाहिये  7
 जो  राज्य  सौभाग्य  से  ज्यादा  सुशिक्षित  है  जो

 कि  शिक्षा  को  प्रगति  की  सीढ़ी  पर  भागे  है,  जैसे  मैं
 तामिलनाड  को  लेता  हू,  केरल  को  लेता  हूं,  ये  बड़े
 सुशिक्षित  कौर  अच्छे  राज्य  है,  ऐसा  नहीं  होना
 चाहिए  कि  उसी

 1
 में  दे  दिया  जाए

 बल्कि  आशिक  के  2 पिछड़ेपन  के  झा घार
 पर  राज्यों  में  केन्द्रीय कोष  की  वितरण  व्यवस्था
 होती  चाहिए।

 तीसरी  बात  यह  हैकि  खासकर  उत्तर  प्रदेश
 कौर  बिहार  जैसे  जो  राज्य  हैं  वहा  पर  विधि  जोय
 व्यवस्था  की  बड़ी  समस्या  है  1  उत्तर  प्रदेश  में
 54  जिले  है  शौर  बिहार  में  33  जिले  हैं।  वहां

 पर  राज्यों  का  बहुत  सारा  धन  विधि  कौर  व्यवस्था
 पर  ही  खर्च  हो  जाता  है।  ऐसे  बड़े  राज्यों  को
 जब  तक  विशेष  अनुदान  नहीं  दिया  जाएगा,  विधि
 कौर  व्यवस्था  को  सुदृढ़  करने  के  लिए,  तब  तक  वहां
 पर  विकास  के  काम  नहीं  हो  सकते  हैं  -  वहां  पर
 विकास  के  काम  सुचारु  रूपसे  तब  तक  नहीं  किए
 जा  सकते  जब  तक  कि  विधि  शौर  व्यवस्था  दुरुस्त
 नहीं  होगी  ।  इसलिए  ऐसे  राज्य  जहां  झा वादी
 बहुत है,  जहां  पर  विधि  शोर  व्यवस्था  की  स्थिति
 अच्छी  नही  है  यहां  पर  केन्द्रीय  कोष  से

 विशेष  मक
 हाम

 देना  चाहिए।  जैसे  वेस्ट  बंगाल  से  का
 इनवील्डी  क्षेत्र  है  वहां  के  लिए  भी  यदि  प्राय  अन्य
 जिलों  के

 मुह
 रूप  ही  सहायता  देते  हँ  तो  वह  उचित

 नही  है  ।  क्षेत्रों  में  ज्यादा  खर्च  करने  की
 आवश्यकता  है  1

 यदि  82  इन  तीन  सुझावों  को  मानकर  केन्द्रीय
 कोष  का  वितरण  राज्यो ंको  किया  जाएगा  तो  वह
 ज्यायपूर्ण  होगा,  उसमें  एको मासिक  शौर  सोशल
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 जस्टिस की  बात  होगी।  बड़ी  खुशी  की  बात
 है  कि  3i  सालो  में  पहली  बार  फेडरल  स्ट्रक्चर
 का  सही  रूप  हमारे  सामने  उपस्थित  हुआ  है।  प्रभी
 तक  सारी  राजनीतिक  कौर  प्राधिक  सता  एक  जगह
 रखने  के  कारण  इदि रा शाही  का  जन्म  हुआ  था।
 यह  खुशी  की  बात  है  कि  वित्त  आयोग  की  भ्रनुशंसा को  सरकार  ने  स्वीकार  किया  है।  राज्य  मंत्री
 जी  महोदय  ने  जो  तीन  विधेयक  प्रस्तुत  किए  है,
 उनका  में  हृदय  से  समर्थन  करता  हू।

 SHRI  ANNASAHEB  GOTKHINDE
 (Sangh)  :  Mr.  Chairman,  Sir,  while
 supporting  these  Hills,  [have  to  ask  some
 queries  and  seck  some  information  from
 the  hon  “Minister,

 T  would  begin  with  the  Bill  dealing with  the  Additional  Duties  of  Excise
 (Goods  of  Special  Importance)  Amend-
 ment  Bill.  t979.  In  the  Statement  of
 Objectsand  Reasons,  itis  stated  na

 “The  net  proceeds  of  the  additional
 duties  oof  excise,  levied  under  the
 Additional  Duties  of  Excise  (Goods  of
 Special  Importance)  Act,  —  957.
 on  sugar,  tobacco,  cotton:  fahrics,
 woollen  fabrics  and  man-made  fabrics,
 in  feplacement  of  the  States’  sales
 taxes  on  these  commechties,  are  die
 tributed  in  accordance  with  the  provi
 sions  of  that  Act,”’

 Now,  that  particular  percentage  is  bet
 changed  and  it  is  stated  :

 =

 “The  Seventh  Finance  Commission
 has  determined  the  shares  attributable
 to  Union  territories  and  each  of  the
 States  on  the  basis  of  :

 (a)  in  the  case  of  sugar,  average
 despatches  of  sugar  to  the  Union  terri-
 tories  and  to  ¢ach  State  during  the  three
 years  ending  1976-77  rad

 Here,  I  have  to  raise  three  queries.
 The  Report  of  the  Seventh  inance

 =  Lal  i  ्
 dated

 aah  October,
 1978.  y  first  query is,  why  the  average
 drapatches  of  sugar  during  the  three
 years  ending  1977-78  instead  of  1976-77
 are  not  being  taken  into  consideration
 while  determining  the  shares  attributable
 to  Union  territories  and  each  of  the  States
 mentioned  in  the  Schedule.

 The  Bill  is  called  the  Additional  Duties
 of  Excise  (Goods  of

 ap
 fal  Impotrance)

 Amendment  _  Bill.  y  next  query
 is  whether  the  words  ‘special  impor-
 tance’  can  justifiably  be  used  so  far
 as  the  product  or  commodity  of
 sugar  is  concerned—whether  the
 Government  atitl  think  that  sugar  js
 to  he  treated  as  a  commodity  of  special
 impotrance.
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 The  sugar  industry  is  at  present  passing
 through  a  grave  crisis.  Therefore  my

 tion  is  that,  out  of  the  excise
 cole  tions,  Government  should  pay  back
 to  the  sugar  industry,  the  necessary
 amount  by  way  of  rebate.  This  rebate
 should  be  made  conditional  on  its  being
 pasted  to  the  cane  growers.  As  I  have
 already  said,  the  sugar  industry  is  passing
 through  a  crisis  and  instead  of  putting
 the  entire  burden  on  the  sugar  industry,
 Government  as  well  as  the  consumers
 should  be  called  upon  to  share  the  said
 burden.

 My  third  query,  so  far  as  thie  particular
 Bill  is  concerned,  is  in  regard  to  a  doubt
 which  T  will  place  before  the  Minister
 and  which  he  may  please  clarify.  So
 far  as  clauses  4  and  2  are  concerned,  both
 of  them  mention  the  name  of  the  State
 of  Sikkven  ain  the  table  but  in  clause  3
 Sikkim  dos  nota  finda  place  in  the  table:
 what  is  the  reason  threrefor  ?

 T  will  make  some  suggestions  regarding
 the  Union  Duties  of  Excise  (Distribution)
 Bill,  979.  The  observation  is  made  in
 th  Statement  of  Objects  and  Reasons  that
 at  present  a  sum  equivalent  to  20%  of
 the  annual  net  proceeds  of  the  Union
 duties  of  excise  is  distributed  among  the
 States  according  to  a  particular  scheme,
 but  that  the  Seventh  Finanec  Com-
 mission  has  recommended  that  forty
 per  cent  of  the  net  proceeds  of  the  Union
 duties  of  excise,  other  than  on  geneation
 of  electricity  etc.  should  be  distributed
 at  particular  percentage.  Now.  clause
 6  of  the  Bill  says  that  the  original  Act,
 the  Union  Duties  of  Excise  (Distribution)
 Act,  i962  will,  from  rst  April.  979
 the  date  from  which  this  Bill  will  come
 into  operation—stand  repealed.  T  have
 gone  through  the  provisions  of  the  1962
 Act  and  I  give  some  figures  for  comparison
 to  the  hon.  Minister.  Even  though  the
 preeatage  has  been  increased  from
 20%  to  40%  as  the  recommendations
 of  the  Seventh  inane  Commission,  please
 compare  the  three  figures  of  the  three
 States,  The  share  atiributable  to  the
 State  of  Bihar  under  the  i962  Act  was
 3°47%  and  as  per  the  present  provision
 it  would  be  137025%,  Secondly  the
 share  attributable  to  Maharashtra  as
 per  the  962  Act  was  858%  and  as  per the  present  Bill  it  would  be  6 633%.
 Thirdly,  in  the  case  of  Uttar  Pradesh,
 as  per  the  provisions  of  the  i962  Act,
 the  share  was  17°03%  and  as  per  the
 present  Bill  it  would  be  18°293%. T  would  like  a  clarification  from  the  hon.

 nister  as  to  why,  in  spite  of  the  fact
 that  the  share  of  the  net  proceeds  has
 increased  from  20

 %  f°
 49%,  while  a  few

 States,  namely  Bihar  and  Uttar  Pradesh
 which  I  have  mentioned—I  have  no  grudge
 against  them  and  I  welcome  the  fact  that
 their  share  has  seen  increased—get

 ete.  Bills

 more,  why  the  share  of  Maharashtra
 has  decreased.  I  would  ike  this  clarifi-
 cation  from  the  Minister  and,  with  these
 words,  I  support  the  Bill,

 SHRI  C.  N.  VISVANATHAN  (Tirup-
 pattur)  :  Mr.  Chairman,  Sir,  on  behalf
 of  my  Party,  the  All  India  Anna  DMK,
 I  support  these  Billswhich  have  been
 moved  by  the  Minister  of  State  in  the
 Ministry  of  Finance,  Shri  Satish  Agarwal.
 But  at  the  same  time,  I  have  to  raise  some
 matters  which  are  very  important  so  far
 as  Tamil  Nadu  is  concerned.

 While  introducing  the  Bill,  the  hon.
 Minister  referred  to  the  report  of  the
 Seventh  Finance  Commission  and  said
 that,  he  was  introducing  the  Bill  in  ac-
 cordance  with  the  principles  recommen-
 ded  by  the  Finance  Commission  in  its
 Report.  I  would  say  here  that  the  Report of  the  Seventh  Finance  Commission  is
 not  at  all  favouring  Tamil  Nadu  and
 Gujarat  regarding  financial  allocation
 on  account  of  introduction  of  prohibi- tion.  Mr.  Somnath  Chatterjee  s
 about  prohibition.  The  new  States  w ce are  guing  to  introduce  prohibition  will
 be  given  by  the  Government  of  India,
 according  to  the  Seventh  Finance  Com-
 mission’s  Report,  50  per  cent  of  the  loss
 of  revenue  on  this  account.  But  Tamil
 Nadu  and

 bes  ete
 which  had  already

 introduced.  ibition,  are  not  eligible
 even  for  go  to  go  per  cent  of  their  revenue
 losses.  This  point  has  been  discussed
 in  the  NDC  meetings  by  the  Tamil  Nadu
 Chief  Minister  and  the  Gujarat  Chief
 Minister.

 The  funds  being  given  on  account  of
 this  Bill,  40  per  cent  of  the  excise  duty,
 to  the  States  are  not  at  all  adequate  or
 sufficient,  especially  to  States  like  Tamil
 Nadu  which,  last

 tee!
 had  faced  two

 cyclones  and  also  floods  in  the  coastal
 areas.  We  had  Jost  thousanda  of  lives
 and  crores  of  rupees.  Thousands  of  lives
 were  lost  in  Andhra  Pradesh  also.  Of
 course,  we  welcome  this  Hill  because
 some  amount  will  be  given  to  the  States,
 But  you  must  give  more  funds  to  the
 States  which  have  faced  or  which  are
 facing  all  these  troubles.  A  more  40
 per  cent  of  the  excise  duty  may
 not  be  sufficient  for  the  States
 to  meet  all  their  economic  problems,
 The  problems  of  the  States  are  increasing
 day  by  day.  If  you  go  to  the  agricul-
 tural  field,  you  wil]  find  that  the  State
 has  to  face  the  problem  of  power  genera~
 tion  and  power  shortages.  If  you  come
 to  thermal  power  generation,  you  will
 find  that  the  States  are  faced  with  the
 problem  of  coal  shortage.  In  almost
 every  field  which  is  in  their  sphere,  the
 States  have  to  face  enormous  problems
 and  shortage  of  funds.
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 Of  course,  this  measure  may  be  a  mile-
 stone  or  the  first  introduction  of  its
 kind—sharing  Central  income  with
 States.  But  the  process  should  not  stop
 here,  with  these  three  Bills.  |  would
 like  the  Government  to  introduce  another
 Bill  in  respect  of  ‘electricity’  also.  In_  this
 the  Bill,  Union  Duties  of  Excise
 (Distribution)  Bill,  1979,  it  is  said  :

 “In  this  Act,  the  expression  ‘dis-
 tributable  Union  duties  =  of
 excise’  means  forty  per  cent
 of  the  net  proceeds  of  Union
 dutie,  of  excise,  other  than  on
 electricity,  levied  and  collected
 under  the  Central  Excises  and
 Salt  Act...*"

 I  would  request  the  hon.  Minister
 to  bring  another  Bill,  immediately  or  in
 the  next  Session,  in  respect  of  sharing
 of  duties  on  account  of  ‘electricity  genera-
 tion’  also.

 My  hon.  friend  has  quoted  the  percen-
 tages  of  various  States.  Some  States,
 because  of  their  high  population,  are
 getting  more,  and  some  others  who  are
 not  having  high  population  are  not  getting
 more,  they  are  getting  les.  The
 Government  of  India  is  giving  publicity
 and

 pers
 ganda  about  fatnily  planning.

 In  Tamil  Nadu  we  have  introduced  family
 planning.  We  lust  two  Louk  Sabha
 seats  on  account  of  introduction  of  family
 planning.  If  you  gu  by  population,  that
 means  you  are  indirectly  asking  the
 States  not  to  introduce  family  planning
 because  with  increase  in  population,
 they  get  a  higher  share.  So,  automati-
 cally,  the  States  like  U.P...  Madhya
 Prades  and  Bihar  which  have  never
 cared  for  the  population  explosion  and
 which  are  never  implementing  the
 family  planning  programme  will  get
 more  of  their  share  whereas  the  birthrate
 which  has  fallen  by  nearly  5  to  20%
 in  Tamil  Nadu  will  not  get  more  of
 their  share.

 In  my  view  this  kind  of  introduction
 of  the  Bills  by  the  Finance  Minister
 will  indirectly  make  the  State  Govern-
 ments  not  to  care  for  the  family  planning.
 Not  only  that.  They  will  not  also
 care  for  the  economic  growth  of  this

 county.
 Only  such  States  will  get

 mote  funds  in  the  distribution  of  revenue
 by  way  of  duties  under  these  Bills.  The
 Agriculture  Minister  had  given  @  promise
 on  the  floor  of  the  House  to  do

 ok with  regard  to  procurement  price

 ae  to  Pag  ba  are
 ing  a  finan  crisis,  procure- ment  price  of  wheat  is  Rs.  5  or  ne
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 per  quintal  whereas  it  is  not  so  in  the
 case  of  paddy.  I  would  only  draw  the
 attention  of  the  hon.  Finance  Minister
 and  Agriculture  Mnister  to  see  that
 Tamil  Nadu  is  given  the  necessary  subsi-
 dies  for  the  procurement  of  paddy.
 The  States  like  Uttar  —Prad  and
 Tamil  Nadu  are  facing  a  financial  crisis
 and  troubles  in  regard  to  procurement  of
 paddy,  The  sugarcane  growers
 Tamil  Nadu  are  given  Rs.  r20  or  45  per
 tonne  for  sugarcane  whereas  in  U.P.  and
 Maharashtra  they  are  paid  Rs.  795  to
 440  per  tonne  of  sugarcane.  ‘The  State
 government  of  course  gives  subsidy
 to  the  growers  of  sugarcane  which  are
 not  sufficient  to  mect  the  financial  diffi-
 culty  faced  by  the  farmers.  They  are
 not  having  enough  funds  to  raise  theit
 next  crop.  Se,  |  want  that  more  funds
 should  be  allotted  to  the  State  of  Tamil
 Nadu.  The  States  should  te  given  their
 share  from  the  electricity  generation,
 I  hope  the  Minsster  will  consider  this
 thing.

 The  introduction  of  these  Bills  shows
 that  it  is  with  a  view  to  increasing  the
 allotment  of  funds  to  the  States,  We
 are  discussing  so  many  =  things  here,
 The  National  Development  Council
 meeting  is  woing  to  take  place  im  a  couple
 of  months  or  so.  The  Minister  should

 give
 increased  allotment  so  far  as  these

 States  are  concerned  so  that  they  can
 tun  the  Governments  smoothly  and  they
 may  be  rid  of  the  financial  crisis  which
 is  being  faced  by  them  presently

 Sit.  To  welcome  these  Bill  and  |  con-
 gratulate  the  Minister  of  State  for  Finance
 T  would  request  him  to  see  that  when  the
 next  N.D.C.’s  meeting  is  convened,  all
 the  Chief  Ministers  of  various  States
 might  be  consulted  and  he  may  agree  in
 a  magnanimous  way,  to  give  a  fair  share
 to  these  States)  Seventh  Finance  Com-
 mission  Report  is  now  with  you.  T  would
 like  to  draw  the  attention  of  the  Minia-

 ter  to  one  other  thing.  In  Tamil  Nadu
 since  it  has  already  introduced  prohibi-
 tion,  the  subsidy  to  that  Government
 should  be  raised  from  30  to  40  if  not  %,
 The  Prime  Minister  said  that  those  Rn tates
 which  have  never  introduerd  prohibi-
 tion  will  get  much  more  than  Tamil  Nadu
 and  Gujarat  Governmenty  which  have
 already  introduced  prohibition.  They  will
 get  40%  as  subsidy  to  meet  the  financial
 loss.  My  suggestion  is  that  those  States
 which  have  introduced  —  prohibition
 should  get  50%  subsidv  to  mect  the  finan-
 cial  loss  on  account  of  prohibition  loss,
 T  hope  the  Finance  Minister  will  accept  m

 nt
 t

 hy  Tamil  es
 o  ae arat  States  t

 Lente  |
 we  wu

 sidy  on  account  &  financi  ०9  due
 to  prohibition.
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 tt  gee  देश  माराथण  चादय  (मधुवनी  )  :
 सभापति  जी,  यह  भ्रभी  जो  विधेयक  टै  सका  में
 समर्थन  करता  हू  |  लेकिन  में  यह  प्रश्न  उठाना  चाहता  हु
 कि  जो  कन्द्रीय  सरकार  के  द्वारा  शाव  का  वितरण  किया
 जाता  है  द्स  वितरण  का  प्राधार  झब  तक  यही  रहा
 है  कि  केन्द्रीय  सरकार  पैसे  की  मालिक  है  भौर  राज्यों
 को  बांटती  है,  बाहे  फाइतेल्स  कमीशन  हो  या  'लानिग
 कमीशन  हो,  जो  भी  प्राघार  तय  कर  ।  जो  श्राधार  तथ
 किया  जाता  है  उसके  भ्न॒सार  दो  इकाइया  होती  है,
 केन्द्र  भौर  राज्य,  तो  40  प्रतिणत  राज्यों  को  भ्रौर  60
 प्रतिशत  केन्द्र  के हाथ  में  जायेगा  ।  तो  राज्य  जिसके
 हाथ  में  सारी  व्यवस्था  है  उसको  40  प्रतिशत  पर
 निर्भेर  रहना  पड़ता  है  श्रौर  केन्द्र  क ेहाथ  में  60  प्रतिशत
 रहा  ।  श्रौर  इसकी  जब  तुलना  करते  हैं  दा  राज्यों  मे
 जहा  ज्यादा  काम  हांता  है  उनको  40  प्रतिशत  ही
 मिलता  है  ॥  श्रौर  फेन्द्र  के काम  फो  जब  देखते  हैं,
 हम  लोग  जब  अपने  गावां  में  बिहार  आदि  प्रान्सों  में
 जाते  है  तो  पाते  है  कि  गांवों  में  लोगो  के  पीने  का  पानी
 का  उन््तेजाम  नहीं  है।  पौर  केन्द्र  शासित  दिल्ली  में
 चौराहें-चौराहे  पर  पानी  का  फथ्वारा  लगा  हुभा  है,
 जिसका  पानी  बह  कर  जमता  में  बेकार  चला  जांता  है।
 जहा  पानी  बिल्कुल  प्रत्याशी  पर  म्व््चे  किया  जाये,  वहा
 तो  ज्यादा  पैसा  खर्च  होगा  बौर  जहा  इन्सान  को  पीने  के
 लिये  पानी  तहीं  मिल  रहा  है,  वहा  कम  पैसा  दिया  जाता
 है।  इसलिए  राज्य  मरकारो;को।  ज्यादा  पैसा  मिलना
 चाहिये  जिससे  वह  खेती  और  सिंचाई  का  प्रबन्ध  कर
 सके  श्रौर  दूसरे  काम  कर  सके  ।

 जो  पैसे  का  बटवारा  हो  वह  महीं  मायने  में  सत्ता
 के  विकेग्द्रीकरण  के  हिसाब  से  हो।  सर्विधान  में  जो
 स्टेट  लिस्ट  है,  कौन्करैट  लिस्ट  है  शौर  यूनियन  लिस्ट

 है  उसको  लोड  कर  संविधान  मे  1  लिस्ट  बनाई  जाये,
 सध  सूची,  राज्य  सूची,  जिता  सूची  और  गाव  सूची  t
 गांव  सरकार  के  हाथ  में  कुछ  अधिकार  दे  दिये  जायें
 कि  वह  कार्य  गाव  सरकार  ही  व्यवस्था  करेगी  जिला
 सरकार  को  यह  भ्रधिकार  दे  दिया  जाये  कि  इसने  मुद्दे
 तक  जिला  सरकार  ही  टैक्स  बसूल  करेगी  और  खर्च

 |  इसी  तरह  राज्य  मरकार  के  बारे  में
 किया  जाना  चाहिये  ।  इनकी  ाव  के  साधन  का
 बंटवारा  सविधात  में  कर  दिया  जाना  चाहिये  कि
 किन-किन  मुद्दी  पर  गाव  सरकार,  जिला  सरकार,
 राज्य  सरकार  धौर  केम्ड्र  सरकार  के  भ्रध्िकार  रहेगे  ।
 जब  श्राप  हसे  संविधान  में  कर  देगे  तो  प्राय  स्वत  ही
 सब  जगह  जायेगी  1  जब  तक  प्राय  कुंस्द्रीय  सरकार  के
 हाथ  में  है  और  यहां  से  फिर  उसका  बटवारा  हो  यह
 वैसे  ही  है,  जैसे  सम्पूर्ण  वेश  के  हृदय  जैसी  केस््रीय
 सरकार  है।  हृदय  से  रक्त  का  संचालन  होता  है  भौर
 सारे  शरीर  में  रक्त  जाता  है,  लेकिन  प्रगर  हृदय
 की  गति  कमजोर  पड़  जाती  है,  भ्रगर  केन्द्र  कमजोर
 हो  जाये  भौर  केस  में  ऐसी  स्थिति  प्रा  जाये  तो
 उससे  राज्यों  की  हाश्त  कमजोर  हो  जायेगी  भौर  उससे

 न
 की  झाजावी  भी  मही  बच  सकती  है  |  इहस-

 अगर  देश  को  बचाता  है,  तो  गावों  को  मज़बूत
 करता  होगा  भौर  हिस्वुस्तात  के  थांवों  को  मज़बूत करने  के  लिए  जी  आय  का  सबसे  ज्यादा  लोत  है
 बहू  गांव  में  जाता  भाहिये  q

 etc  Bilis

 यह  कह  दिया  जाता  है  कि  चिस  भ्रायोग  ने  भ्रौर
 योजना  झायोग  ने  यहू  आधार  बताया  है,  लेकिन  मैं
 कहना  चाहता  हु  कि  जनसंछया  के  साथ  साथ  राज्य  का
 पिछडापन  |  उसके  सांथ  साथ  राज्य  की
 प्रति  व्यक्ति  औसत  आय  को  भी  देखा  चाहिये  ।
 केन्द्रीय  सरकार  कहती  है  कि  राज्य  सराकर  जितता  देगी
 उतना  ही  हम  भी  देगे  ।  यह  ऐसे  ही  हुआ  कि  00
 ग्रादमियो  को  एक  लाइन  में  खडा  कर  _  दिया  उसमें
 एक  भिख्रमगा  भी  है  भौर  एक  बिरंला  भी  है  भ्ौर  उनसे
 कहा  जाये  कि  जितनी  पूजी  लगाझोगें,  उसी  के  बराबर-
 पूँजी  उसको  विकास  के  लिये  देंगे  ।  तो  'भिखसगा
 तो  चवस्री  या  चार  प्रान।  लेकर  ग्रामेंगा  तो  चवझी
 ही  भिल  जायेगी  शौर  जो  ज्यादा  लायेगा  उसको  ज्यादा
 मिल  जामेगा  ।  इस  तरह  से  इस  विषमता  को  तो
 ध्राप  स्वय  पैदा  कर  723,  जबे  कि  आधार  यह  होना
 चाहिरें  कि  शक्तित  बे  मताविक  प्र्जज  करो  और
 आवश्यकता  के  मुताबिक  लो  ।  गांश्री  जी  ने  कहा
 था  कि  जिस  राज्य  को  सबसे  ज्यादा  कमजोर  समझी,
 जहां  सबसे  कम  विकास  हुप्रा  हो,  जहा  कि  प्राथिक
 हालत  खराब  हो  वहा  के  लोगो  को  ज्यादा  घन  मिलना
 चाहिये  |

 उत्तर  प्रदेश  ौर  बिहार  में  चले  जाएये,  उत्तर-
 प्रदेश  शौर  महाराष्ट्र  की  तुलना  कीजिए  तो  देखिए  उत्त र-
 प्रदेश  क्यों  पीछे  रहा  ।  कारण  यह  भी  है  कि  उत्तर  प्रदेश
 श्रभागा  जिन्दगी  भर  प्रधान  मत्री  देता  रहा  शौर  जिधर
 के  प्रधान  मत्री  नहीं  थे  उधर  तो  विकास  होता  रहा  घौर
 जिधर  के  प्रधान  मत्नी  थे  बह  ऐसे  ही  पड़ा  रहा  -  शगर
 दूसरे  प्रदेश  का  प्रधान  मत्री  हो  जाये  तो  हम  लोगो  को
 भी  पैसा  मिल  जाता  और  हम  झेगनां  खुद  विकास  कर
 सकत  9  1  ग्राज॑  उत्तर  मारत  का  विकास  नहीं  हम्ना
 है  1  शाज  उत्तर  प्रदेश  और  बिहार  के  इलाकों  को
 देखे  तो  इसका  कारण  यह  भी  है  कि  जनसख्या  का  ‘ATSTT
 मानकर  जॉ  पै  सा  मिलना  चाहिये  वह  उनको  नहीं  सिलता
 रहा  है।  यह  उनवें  पिछडेपन  और  झ्ौसत  अझाय  को
 मान  कर  नही  हुआ  है।  सबसे  दुर्भाग्य  यह  है  कि  जो
 सम्पदा  कर  का  वटवारा  करे,  बिहार  में  इतनी  हमारी
 खनिज  सम्पदा  है,  लेकिन  वहा  के  जो  भूतपूर्व  खान  सत्री
 श्री  पूर्ण  चन्द  थे  बह  भारत  सरकार  से  लगातार  लड़ते  रहे
 शौर  उन्होंने  कहा  कि  जितने  हमारे  मुख्यालय  हैँ,  हमारी
 सरकार  बराबर  उद्योग  धनो  पर  जो  कर  लगाये  हुए
 है,  किसी  का  मुख्यालय  कलकत्ता  मे  है  किसी  का  बम्भई,
 प्रहमदाबाद  या  दिल्ली  में  है।  उत्पादन  हो  बिहार
 में  और  मुख्यालय  बम्बई  में  7  इस  तरह  से  इन  पिछड़े
 प्रदेशों  उत्तर  प्रदेश  प्रौर  बिहार  का  लाखो  करोड़ो  रुपया
 का  टैग्स  हर  साल  वहां  स ेमारा  जाता  है।  जितंता

 हमारा  टैक्स  का  सपया  भाता  है.  प्रगर  वह  नहीं  देता

 हैं  तो  मत  दो  लेकिन  हमारे  जितने  हृडक्वार्टर  है  प्रगर
 बह  बिहार  म  हो  तो  जो  2  हजार  करोड़  के  लगभग  रुपया
 टैक्स  का  वहा  का  मारा  जा  रहा  हैं  वहो  टैक्स  का
 रुपया  वापिस  उत्तर  प्रदेश  ale  बिहार  को  चला
 जायेगा  ।  इससे  हम  विकास  कर  सकेंगे  |

 लेकिन  यह  बटवारा  झपने  हाथ  में  समेटकर  रखा
 गया  है,  इसका  कारण  समझ  मे  शा

 ा है केस्वरीय  सरकार  वसूल  करने  के  लिए  भ्रपने  कमेंच
 को  रखती  है  शौर  कस्द्रीय  सरकार  के  कर्मचारी  जब
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 राण्य  में  रहते  हैं  तो  इन  केरद्रीय  सरकार  के  कर्म  जारियों
 के  कारण  राज्य  सरकार  का  प्रशासन  भी  थोड़ा  बिगड़ता

 केन्द्र  सरकार  अपने  कर्मचारियों  को  भ्रधिक  वेतत
 झौर  भले  देती  है  |  प्रगर  केन्द्र  सरकार  का
 कर्मचारी  सिटी  एलाउंस  पाता  है,  तो  राज्य  सरकार
 का  कर्मचारी  क्यों  न  पाये  ?  झगर  केन्द्र  सरकार  का
 कर्मचारी  पटना  में  है,  तो  पटना  सिटी  हो  नता,
 लेकित  झगर  राज्य  सरकार  का  कमंचारी  पटना
 में  है,  वो  क्या  उसको  लिए  पटना  गांव  हो  जायेगा?
 --उसके  लिए  भी  पटना  सिटी  है  और  उसका  भी
 वही  खर्चा  है  |  केन्द्र  सरकार  के  कर्मचारी  राज्यों
 में  टैक्स  की  बसूली  करते  हैं  प्रौर  उन  पर  केन्द्र
 सरकार  का  नियंत्रण  है  |  जो  कर्मचारी  यहां  से
 एक,  दो  या  तीन  हजार  मील  की  दूरी  पर  टैक्स
 घौर  कस्टम  की  वसूली  का  काम  कर  रहे  है,
 उन  पर  राज्य  सरकार  का  नियत्रण  होना  चाहिए  ।
 कुछ  मुद्दे  निश्चित  कर  दिये  जायें,  शिन  पर  राज्य
 सरकार  का  पूरा  नियंत्रण  रहे  जौर  बह  सारा
 पैसा  राज्य  सरकार  अपने  माध्यम  से  खर्च  करे  ।
 यह  व्यवस्था  करने  पर  राज्यों  का  विकास  ज्यादा
 हो  सकता  है  ।

 राज्यों  में  धनराशि  का  सही  मानों  में  बटबारा
 करने  के  लिए  सरकार  की  कुछ  दिशा  और  कुछ
 दृष्टिकोण  बनना  चाहिए  ।  एक  दृष्टिकोण  माननीय
 सदस्य,  wo  रामजी  सिंह  ने  रखा  है  श्रौर  दूसरा
 सी०  पी०  झाई०  (एम०)  के  माननीय  सदस्य  ने
 रखा  है  1  एक  शझौर  राज्यों  की  पूर्ण  स्वायत्तता
 का  दृष्टिकोण  है  ध्रौर  दूसरी  तरफ  यह  दृष्तिदकोण
 है  कि  उन्हें  स्वायतता  नहीं  देती  चाहिए  ।  हमें
 कोई  बीच  का  रास्ता,  मंध्यम  मार्ग  अपनाना
 पड़ेगा  ।  जब  हमारे  यहां  सधोय  शासन  प्रणाली  है,
 तो  राज्यों  को  इतने  साधन  अवय  दिये  जाने
 खाहिये  कि  वे  झपना  विकास  कर  सकें  ।

 मान  लीजिए  कि  रेलवे  कर्मचारी  हड़ताल  कर
 देते  हैं  भौर  उसके  क्रारण  राज्य  सरकारों  को  शांति
 शौर  व्यवस्था  बनाये  रखते  के  लिए  प्रतिरिक्त
 खच  करना  पड़ेगा  ।  तो  कया  बेग  राज्यों  को
 वह  पैसा  देगा  ?  में  तो  यहां  तक  कहूंगा  कि  केन्द्र
 के  जिम्मे  केबल  प्रतिरक्षा,  रेलवे  और  डाक,  ये  तीन  विषय
 होने  चाहिए  शौर  बाकी  सभी  विषयों  के  सम्बन्ध
 में  राज्यों  को  पूर्ण  भ्रधिकार  देना  जआाहिए  और
 राज्यों  को  मजबूत  करना  चाहिए  |  सविधान  में
 सशोधत  कर  के  इन  विषयों  की  सूची  तैयार
 करनी  चाहिए  ।

 जहां  तक  बिहार  का  सम्बन्ध  है,  बिहार  में  इतने
 मिनरष्ज  पैदा  होते  हैं,  मगर  सारे  टैक्स  केन्द्र  सरकार
 ले  जाती  है,  भौर  हम  गरीब  के  गरीब  बने  हुए  है  t
 जैसा  कि  मानतीय  सदस्य,  tro  रामजी  सिह  ने,  कहा  है,
 केबल  राज्य  और  राज्य  मे  क्षेत्रीय  विषमता  नहीं  है,
 बल्कि  राज्य  के  प्रन्दर  भी  क्षेत्रीय  विषमता  है  1  भ्राज
 बिहार  में  छोटा  नागपुर  और  सम्धाले  परमना  के
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 झादिवासी  तीर-कमात  ले  कर  मांग  कर  रहें  हैं  कि
 उतका  एक  प्रलग  राज्य  बता  दिया  जाये  t  मैं  यह  सहीं'
 कहता  कि  उसे  की  सांग  गलत  है,  क्योंकि  भारत  माता
 की  इस  विद्रोही  संतान  का  हमेशा  से  शोषण  होता  रहा
 है,  उस  पर  जुल्म  होता  रहा  है  |  उन  हे  क्षेत्र  में  लोहा,
 ताबा,  झक  झौर  जस्ता  आादि  बड़ी  मात्रा  में
 पाये  जाते  हूँ,  वहां  पर  जमशेदपुर  भौर  बोकारों  के  स्टील
 सिटीज  हैं,  जहा  बड़े  बड़े  कारखाने  लगे  हुए  हैं,  लेकिन
 प्रादिवासी  के  तन  पर  कपड़ा  नहीं है,  उस  के  पेट  में
 झन  नहीं  है  भोर  झौपड़ी  में  रहते  वाली  उन  की  औरतें
 जाड़े  के  महीनों  में  भी  रात  के  वक्त  नगी  सोती  है  t

 प्रगर  हिन्दुस्तान  में  क्षेत्रीय  विषमता  रहेगी,
 तो  उस  के  खिलाफ  विद्रोह  होगा,  पौर  उसका  कारण  केन्द्र
 सरकार  बन  सकती  है।  इसलिए  झगर  भारत  सरकार
 देश  के  विभिन्न  भागों  में  विद्रीह  का  टालना  चाहती  है,
 तो  क्षेत्रीय  विषमता  को  दूर  करना  होगा  t  झौर  क्षेत्रीय
 विषमता  को  दूर  करने  के  लिये  जा  क्षेत्र  सब  से  ज्यादा
 पिछड़े  हुए  है  जहा  के  लोग  भ्राधिक,  सामाजिक  और
 राजनैतिक  दृष्टि  से  पिछई  पौर  द्य  हुए  है,  उन
 को  उठाने  के  लिये  विशेष  प्रवन्ध  करना  पड़ेगा  |
 झोर  उसके  लिये  सरकार  को  हिम्मत  के  साथ  संविधान
 में  सशोधन  करके  चौखभा  राज  स्थापित  करना  होगा  ।
 गाधों  जा  ने  झाथिक  पौर  राजनैतिक  मत्ता  के  विकेन्द्री-
 करण  की  बात  कही  थी  ।  डा0  लोहिया  ने  चोलभा
 राज  का  विचार  रखा  था-गाव  सरकार  जिला  सरकार,
 प्रात  सरकार  पौर  ऊेन्द्र  सरकार  |  कुछ  मामलों  में
 इन  चारो  सरका रो  की  GT  स्वायतता  रहनी  चाहिये  7
 यह  प्रान्तोय  सरकार  ही  नही,  गाव  की  जा  पचायत  बने
 उस  का  भी  सर्विधान  के  झन्दर  कुछ  भ्रधिकार  दे  दिया
 जाय  कि  इन  मामलों  में  पंचायते  स्वतत्न  होगी,  कुछ
 मामलों  में  जिला  सरकार  स्वतत्र  होगी,  कुछ  मामलों
 में  प्रान्तीय  सरकार  बिलकुल  स्वतंत्र  होगी  भौर  कुछ
 मामले  कन्द्रके  हाथ  में  रहेगे  |  केन्द्र  को  मज़बूत  रखें
 लेकिन  केन्द्र  मज़बूत  तब  होगा  जब  सारा  देश  मजबूत
 होगा  ।  सारा  देश  कमजोर  रहेगा  तो  केवल  केन्द्र  को
 मजबूत  रखने  में  काम  नहीं  चलेगा  ।  बहुत  लोग  दिल्ली
 में  मुहब्बत  करते  रहें  है।  लेकिन  दिल्ली  ऐसी  रानी  है
 जिस  रानी  को  सजाने  का  काम  अब  तक  बहुतों  ने  किया
 पर  इस  रानी  ने  किसी  से  मुहब्बत  नही  की  है।  इतिहास
 इस  बात  का  साक्षी  है  |  चाहे  वह  पिछले  जमाने  में
 कोई  राजा  झाए  हों,  थाहे  कांग्रेसी  सरकार  रहीं  हो,
 या  कोई  जनता  सरकार  रहे,  दिल्ली  की  रासी  से  सब
 में  मुहव्यबत  की,  इस  दिल्ली  को  सजाने  पर  सब्र  ने  पैसा
 खर्च  किया  लेकिन  इस  दिल्ली  ने  किसी  राजा  से  मुहृब्बत
 नहीं  की  ।  दुतिया  की  कोई  ऐसी  राजधानी  नहीं  होगी
 जिस  ने  अपने  प्रेमी  को  इस  तरह  से  लात  से  ठुकराया
 होगा  जिस  तरह  से  दिल्ली  ने  ठुकराया  है।  इसलिए
 में  अपनी  सरकार  से  कहना  चाहता

 दू
 इस  को  भी

 वह  जरा  देखें  ।  श्राप  राज्यों  को  40  प्रतिशत
 देंगे  लेकिन  जब  कभी  हमारे  गांवों  के  लोग  जाते  है,
 वे  दिल्ली  की  बनावट  भौर  सजावट  को  देखते  हैं  तो
 क्या  सोचते  हैं  ?  चण्डीगढ़  जो  केलाशासित  शहर  बनाए
 हुए  है!  उस  को  ले  लीजिए  ौर  दिल्ली  को  ले  लीजिए,
 दोनों  के  ऊपर  जो  बैक  से  पैसे  धाते  हैं,  बैंक  से  जमा

 पूंजी  धौर  खर्चे  की  पूजी  इन  को  मिला  कर  देख  लें,
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 at  साफ़  वतीज  निकलेगा  कि  सरकार  स्वयं  क्षेत्रीय  विषमता
 आड़ी  कर  रही  है  शोर  इस  क्षेत्रीय  विषमता  के  गर्भ  से

 डी  देश  के  प्रखर  कहीं  कहीं  विस्फोट  हो
 खाद

 थाहे
 बह  मिजोरम  का  विस्फोट  हो,  चाह  वह  का
 विश्फोट  हो  ब्याहे  वह  संधाल  परगना  धौर  छोटा  नागपुर
 का  विस्फोट  हो,  इस  की  जो  झमन  निकल  रही  है  यह
 शेत्रीय  विषमता  और  पैसे  के  कारण  है।  तो  के तद्रीय  सरकार
 को  इस  पर  मजबूती  से  सोचता  चाहिए  ।  राज्यों  को
 जो  झधिक  स्वायत्तता  बौर  अधिक  प्रधिकार  मिलने
 की  बात  की  जाती  है  वह  भी  मिलना  चाहिए  1  वित्त
 आयोग  में  बिहार  के  भृतपूर्व  मुख्य  मंत्री  क्पूरी  ठाकुर
 मे  सारे  तथ्य  उस  भायोग  के  सामने  रखे  थे  शौर  बताया  था
 कि  राज्यों  को  जो  पसा  दिया  जाता  है,  या  धन  का  बटवारा।

 होता  है,  राष्ट्रीय  संसाधनों  के  बटबारे  का  झ्राधार  क्या
 होता  चाहिए  ?  जब  तक  भाप  प्राघार  नहीं  तय  करेंगे
 सब  तक  कभी  कहेंगे  कि  पंजाब  ले  ले  8  परसेंट  भौर  बिहुर
 से  ले  ii  परसेंट,  कभी  कहेंगे  कि  बिहार  ले  ले  9  परसेंट
 शर  पजाब  में  ले  3  परसेंट,  यह  राज्यों  के  बीच  में
 डूस  तरह  से  झगड़ा  लगाने  का  काम  होता  है  झौर  केन्द्र
 की  यह  चालाकी  रहती  है  कि  राज्यों  के  बीच  में  कभी
 दो  परसेंट  यहां  बढ़ा  दें,  कभी  दो  परसेंट  वहा  बढ़ा
 2  शौर  कभी  दो  परसेंटड  कही  बढ़ा  दें,
 झौर  इस  बढ़ाने  के  साथ  साथ  राज्यों  की  सहानुभूति,
 राजनैतिक

 ञ्
 पति  भी  केन्द्र  प्राप्त  करने  का  काम  करता

 रहा  है  भ्रपने  a  संसाधनों  के  बटवारे  के  माध्यम  से  t
 इसलिए  इस  को  सव्विधान  में  निश्चित  कर  दिया  जाय  |
 गाव  सरकार,  जिला  सरकार,  प्रान्त  सरकार  झौर  केन्द्र
 सरकार  के  लिए  बिल्कुल  तय  कर  दिया  जाय  संविधान  में
 कि  इस  तरह  से  बटवारा  होगा  ।  फिर  न  कही  कोई
 क्षेत्रीय  भ्रसंतुलन  रहेगा  न  कही  कोई  झझद  खड़ा  होगा  +

 तो  इन  सारे  मुद्दों  को  यह  सामने  रखें  1

 इस  दिशा  में  थोड़ा  सा  इन्होने  प्रयास  किया  है  1
 झागे  कुछ  कदम  बढें  है  |  जहां  दूसरे  लोग  हिस्सा-मारी
 करते  रहे  हैं  वहां  यह  थोड़ा  भागे  बढ़  कर  कहते  हैं  भन््छा
 इतने  बित  तक  इतना  खाते  रहे,  झब  केन्द्र  घोड़ा  कम
 खाएगा,  थोड़ा  तुम  ज्यादा  ले  लो,  दाल  भात  पहले

 से थे,  झब  जनता  सरकार  में  थोड़ी  सब्जी
 चटनी  भी  ले  लो  ।  लेकिन  यह  बंटवारा  कभी  नहीं
 किया  है,  केन्द्र  में

 ललन
 लल्ला  जल्लता  रहेगा  भौर  हम  को

 कहूँगे  कि  दाल  भारत  पौर  चटनी  ही  तुम  को  देते  रहेंगे
 तो  ag  थोड़ी  देर  के  लिए  स्वादिष्ट  हमें  भले  ही  लगे
 लेकिन  वीर्घकालीन  नीति  के  मुताबिक  बह  ज्यादा
 संतोष  का  कारण  नहीं  होगा  ।  इसलिए  दीघेकालीन
 नीति  ठीक  हो,  राष्ट्र  मजबूत  हो,  राष्ट्रीय  शक्ति  मजबत
 हो,  इन  सारी  बातों  पर  हम  भौर  भाप  गंभी  रता  से  विचार
 कर  के  तथ  हम  संसाधनों  का  बंटबारा  करेंगे  तब  वेश

 मजबूत
 होगा  ।  इन्हीं  शब्दों  के  साथ  में  इस  विधेयक  का

 न  करता  हूं  ।

 श्री  श्रीकृष्ण  सिंह
 ्

 )  :  सभापति  महोदय,
 पहले  तो  मैं  इस  विधेमकों  का

 दस्
 से

 अमर्थंत  करता  हूँ  इसलिये  कि  पहली  मतंबा  इस  के  द्वारा
 राज्यों  को  कुछ  विशेष  दिया  गया  है  केसर  की
 सिचित  निधि  से  प्र  फ्  यहां  लाया  गया  है।  यह

 गाल
 की

 ग  निए  की हैं  इसी  तरह  ते  को  झपने  पैर  पर  बड़ा  करते  की
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 दिशा  में  धीरे  धीरे  और  बिल  वह  लायेंगे  ।  इसी  झाशा
 के  साथ  हम  इन  का  समर्थन  करते  हैं  ।

 15  hrs.
 इस  सिलसिले  में  प्रपता  सुझाव  देते  हुए  मैं  एक

 बात  कहना  चाहूंगा  कि  यह  गलतफहमी  ह  होती
 रही  है  कि  हम  चाहते  हैं  कि  विकेल्लीकरण  हो,  विकेन्द्री
 करण  का  भर्थ  हमेशा  लगाया  जाता  है  केन्द्र  बनाम  राज्य  ।
 प्रगर  भाप  बड़े  सीमित  अर्थ  में  केख  बौर  राज्यों  के
 संबंध  में  विकेन्द्रीकरण  का  मुद्दा  रखेंगे  तो  कुछ
 लोग  कहेंगे  कि  केन्द्र  कमजोर  हो  जायेगा  तो  देश  खत्म
 हो  जायगा  और  कछ  लोग  कहेंगे  कि  राज्यों  को  मजबत
 किए  बिना  केंद्र  कैसे  मजबूत  होगा।  तो  यह  बहस  चलती
 ही  रहेगी  ।  इसलिए  विकेन्द्रीयकरण  को  झापके
 पूरे  पसंपक्टिव  में  लेना  होगा  ।  भाषकों  संविधान  में

 प्
 तरह  से  यह  बात  रखनी  होगी  कि  नीचे  के  स्तर  पर

 यह  पांच  लाख  गांवों  का  देश  है  इसलिए  उसको  भी
 किसी  माने  में  झाटोनामी  मिलनी  चाहिए  ।  यदि  गांव
 पीने  के  पानी  की  समस्या  हल  नही  कर  सकते  है,  छोटी
 मोटी  सड़कों  के  सवाल  को  हल  नहीं  कर  सकते  है  या
 खेती  से

 जड़े  हु
 जो  संबंधित  उद्योग  हैं  उनको  भी  स्था-

 पित  करने  की  प्राटोनामी  न  हो  तो  फिर  ग्राम  स्वराज
 क्या  है  शौर  गांधी  जी  की  कल्पना  क्या  है?  पझ्राटोनासी
 केवल  सेन्टर  और  स्टेट्स  के  बीच  का  ही  सवाल  नहीं
 है,  प्राम  स्वराज  की  दिशा  में  भी  बढ़ने  क ेलिए  भी  संविधान
 में  कुछ  प्रावधान  करने  चाहिए  जिससे  गांवों  को  भी
 झाटोनामी  मिलें।  जो  गांव  है  वह  भी  झपने  कुछ  बुनि-
 यादी  सवाल  हल  कर  सके।  मेरे  पूर्व  बक्सा  ने  ठीक
 ही  कड़ा  है,  इसो  प्रकार  से  जिलों  को  भी  भ्रधि  कार  मिलने
 चाहिए  ।  सेन्टर  की  स्थिति  हृदय  को  तरह  से  a
 इसलिए  यह  भी  सही  है  कि  हम  अगर  भ्रपने  हाथ  पांव
 मजबूत  करले  और  हृदय  कमजोर  रहे  तो  शरीर  नहीं
 बचेगा।  इसलिए  जहां  हम  अपने  हाथ,  पांव  और  प्रत्येक
 अंग  को  मजबूत  बनांना  चाहते  हैं,  गांव,जिला  प्रांत  सभी
 को  मजबूत  करना  चाहते  हैं  तो  साथ  ही  केन्द्र  जो  कि

 हू,  दय  है  वह  भी  ठंडा  न  हो -इस  बात  की  भी  कोशिश  क रमी
 भाहिए।  साथ  ही  उसको  इतना  गरम  भी  नहीं  होना
 चाहिए  1  हूं दय  को  इतना  मजबूत  होना  चाहिए  कि
 वह  सभी  तरह  के  घात  प्रतिधात  सह  सके  ।  केन्द्र  की
 यही  स्थिति  है  ।

 वित्त  भ्रायोग  ने  पैसा  देकर  जो  शुरूआत  की  है  वह
 एक  भ्रच्छा कदम  है।  पहली  बार  ऐसा  हुआा  है  और  इसके
 लिए  मैं  सरकार  को  धन्यवाद

 देता  ह
 ;  लेकिन  क्या

 देश  की  समस्याप्नों  को  हल  करने  के  लिए  यही  प्राधार
 होने  चाहिए-जनसंस्या  का  प्राधार,  गरीबी  का  आधार,
 पिछड़ेपन  का  प्राघार  ?  गह  जो  ग्राधार  है,  क्राइ-
 टोरिया  है  वह  बड़े  सीमित  हैं।  मैं  समझता  हूं  कछ
 समस्याप्रों  को  लेकर  ध्राधार  बनाने  चाहिए  ।  जैसे
 इस  देश  मे  पेय  जल,  पीने  के  पानी  की  समस्या  कहां पर  है।
 फिर  चाहे  वह  हिमाचल  प्रदेश  हो,  भूटान  हो,  पश्चिम
 बंगाल  हो,  बिहार  भौर  उत्तर  प्रदेश  का  इलाका  हो  या
 तामिलनाडू  का  इलाका  ही,  वहां  पट  केन्द्र  को  फ़ौरम
 पैसा  पम्प  करना  चाहिए  झौर  ज्यादा  समय  में  नहीं,
 दो  तीन  साल  में  हो  इस  समस्या  का  समाधान  करना
 साहिए।  पेयजल  कं  साथ  ही  जैसे  निरक्षरताका  सवाल
 है।  इस  देश  के  बहुत  सारे  ऐसे  भाग  हैं  घहां  पर  बहुत
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 लोग  निरक्षर  है।  सरकार ने  प्रौढ़  शिक्षा  का  बहुत
 धच्छा  कार्यक्रम  शुरू  किया  है।  तो  बहुत  से  ऐसे  इलाके
 है  जहा  पर  साक्षरता  नाममसात्र  है।  ता  इसके  लिए
 श्री  कराइटीरिया  होना  चाहिए  कि  पब्रीढ़  शिक्षा  पर  हम
 कहा  पर  कितना  पैसा  ज  करेगे  ।  इस  तरह  से  जहा
 तक  पिछडेपन  का  सवाल  है,  हम

 हुह
 T  किसको

 मानेंगे  ?  क्षेत्रीय  विषमता  मे  पीने  के  का  सवाल
 है  ,  शिक्षा  का  सवाल  है,  बेरोजगारी  का  सवाल  है।
 कुछ  इलाको  में  नए  कल  कारखाने  बन  गए  है  लेकित
 हजारो  एकड़  जमीन  ले  जी  गई।  वहा  से  पुराने  प्रादिवासी
 हटकर  झोपड़ियो  से  बस  गए  है  |  भापने  उनकी  जीविका
 ले  ली,  भ्रभी  तक  उनको  क्लास  फोर  का  काम  भी  सही
 दिया  गया  है।  वहा  पर  बड़े-बड़े  कारखाने  तो  लगे
 लेकिन  पुराने  भ्राद्िवासी  भौर  पिछड़े  लोग  जो  वहा
 पर  पहले  बसे  हुए  थे  उनको  भ्रभी  तक  कम्पेनसेशन  तक
 नही  मिला  ।  बिहार  में  बोकारो,  राची,  हटिया  में
 ध्राजतक  कम्पेन्सेशन  का  रूपया  तहीं  मिला  है  हालाकि
 15-20  साल  जीत  चुके  है।  तो  यह  सवाल  उठेगा

 ही?  यह  ठीक  ही  कहा  गया  है  कि  भगर  कोई  हडताल
 हो  जाए  या  कोई  विधि  व्यवस्था  का  सवाल  पैदा  हो  जाए
 तो  राज्य  में  कहा  इतनी  ताकत  है  कि  वह  उसको  हल  कर
 सके।  इसलिए  विधि  व्यवस्था  के  मसले  को  हल  करने
 के  लिए  केन्द्र  का  क्छ  ऋड़्टीरियन  होता  चाहिए  ।  पेय-
 जल  का  सवाल,  बेरोजगारी  का  सवाल,  एपेडेमिक
 फैलने  का  सवाल,  नैचरल  कैलेमिटिज  का  सवाल,प्रौढ़
 शिक्षा  का  सवाल,  लोगों  के  पिछड़ेपन  को  दूर  कर
 के  झागे  बढ़ाने  का  सवाल,  ये  सव  ऐसे  मुद्दे  हैं,  जिन  पर
 एक  कऋांइटीरिग्रन  निश्चित  करना  चाहिए  ।

 झाप  देखिये  कि  वोडेश  लेवर  का  सवाल  है  i
 यह  देश  के  किस  हिस्से  मे  है,  इसको  भ्राईडेटीफाई
 करने की  बात  है।  बहुत  सारी  स्टेटस जो  है,  वे  यह  कहती
 है  कि  हमारे  यहा  चोडेड  लेवर  का  मसला  नही  है
 इसको  जानने  के  लिए  डिस्ट्रिक्ट  मजिस्ट्रेट  को  कहा
 जाए  कि  किस  जिले  मे  वोडेंड  लेवर है,  बी  ०  डी०  झो०
 से  इसको  मालूम  करने  के  लिए  कहा  जाए  |

 जब  मालूम करते  है  तो  पता  चलता  है  कि  वोडेड  लेवर  चार
 में  है  वैसे  कह  यह  दिया  जाता  है  कि  बोडेड  लेवर  नही
 है  7  इसलिए  एक  एक  ब्लाक  को  ,  एक-एक  जिले
 में  इसका  पता  लगाया  जाए।  कहा  तो  यह  जाता  है
 कि  30  परसेट  वोडेड  लेबर  है  लेकिन  देश  मे  कितनी
 बोहेड  लेवर  है,  यह  अभी  तक  तस  नहीं  हो  पाया  भौर
 जब  बह  तय  हो  जाए,  तो  इसका  क्राइटीरियन  एक
 ही  होता  ग्राहिए  फिर  चाहे  वह  महाराष्ट्र  में  हो,  बिहार
 में  हो,  गाल  मे  हो  या  गुजरात  में  हो  वा तामिलनाड  में
 हो।  जहां  भी  बोटेड  लेवर  है,  उसको  खत्म  करने  के
 लिए  वार  फूटिंग  पर  पैसा  केक  को  पम्प  करना  चाहिए  |
 40  पर  सेट  देते  से  ही  काम  नहीं  चलेगा  ।  उसके  लिए
 जितना  पैसा  चाहिए,  वह  पम्प  करना  चाहिए  1

 अब  मैं  एक  बहुत  बड़ी  बात  पर

 ड
 हमारे

 विमान में  जो  इस  देश  का  सकतीं  है,  हम  नही  चाहुंते  कि
 इस  देश  की

 मु  द्
 धौर  हमरी  राष्ट्रीयता  सें

 कोई  कमी  शावे,  आज  कछ  झनाड़ी  लोगों  के
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 हाथो  ऐसा  हो  रहा  है।  कोई  कल  कारबाना  बुल  रहा
 है  या  पब्लिक  भ्रन्हरटेकिय  में  जो  मेनेजमेंट  का  काम
 है,  उसमे  या  लेवर  से  डीलिंग  के  सबाल  पर,  जनता  के
 साथ  डील  करने  के  सवाल  पर  कुछ  लोगो  की  मनोवृति
 इतनी  पिछडी  हुई  है,  वकियानूसी  है  झौर  इतनी
 रीएक्शनरी  है  कि  व ेउसको  टीक  तरह  से  डील  नही कर  पाते
 है  शौर  इससे  लोगो  के  मनो  में  एक  फर्क  पैदा  होता  है
 एक  भय,  एक  छाई  पैदा  होती  है  और  लोगों  के  मन  में
 प्रातीयता  ,  रीजनलइज्म  की  भावना  पैदा  होती  है  ।
 हम  यह  देखते  है  कि  मामूली-मामूली  जगहो  पर  जब
 नियुक्तित  का  सवाल  झग्राता  है,  कोई  टाइपिस्ट  की  जगह
 खाली  हुई  या  चपरासी  की  जगह  खाली  हुई,  तो  जो  बडे
 बहे  झफसर  या  मैंनेजिंग  डाइरेक्टर  उन  पब्लिक
 प्रन्डरटेकिग्स  में  जाते  है,  भ्रोयल  कार्पोरेशन  या  ऐसी

 फ्री
 जगहो  पर  जाते  है,  ता  अपने  साथ  स्वीपर  का

 जाते है,  टाइपिस्ट  को  ले  जाते  है  ।  इससे  बहा के  लोगो
 में  ,  वहा  के  लोकल  लोगों  के  मनो  मे  यह  भावना  पैदा
 होती  है  कि  हम  लोग  पिछड़  गए  है।  तो  ऐसी  भावना,  जो
 देश  की  राष्ट्रीयता  के  विघटत  की  भावना  का  बढ़ावा
 दे,  राष्ट्र  म ेविघटन  की  प्रक्रिया  को  शुरू  करवा  दे,
 उसको  रोकने  की  भ्रावश्यकता  है  शौर  पब्लिक  झन््डर-
 टेकिस्स  में  काम  करने  वालो  में  जो  ऐसी  मनोवृति  है,
 उसको  खत्म  करता  चाहिए  ।  जरूरत  इस  बात  की
 है  कि  हमारे  वेश  में  लोगो  की  सही  ट्रेनिंग  हा  1

 कही  है  ने
 की  जो  बात  श्री  हुकमदेव  नारायण  जी

 ने  ,  वह  ठीक  है  i  श्राप  मुख्यालयों  को  कया
 एक  जगह  सीमित  कर  रहे  है,  बड़े-बड़े  शहरों  में  भौर
 दिशली  में  आप  इनकों  सीमित  कर  रहे  है  ाप
 दिल्ली  से  इनको  क्यों  नहीं  ले  जाते  जिससे  विकास
 में  कोई  बाधा  न  झाए  ।  प्राप  फौरेस्ट  क॑  हैडक्वार्टर
 कीहीबातलें।  विहारकों  ही  ल ेलीजिए।  फौरेस्टर्स
 का  हैडक्वाटर  कहा  है  ?  यह  पटना  या  राज्री  में
 नहीं  होना  चाहिए  ।  जहा  सघत  जगल  है,  वहा  उसको
 रखना  चाहिए  मगर  वे  उसको  वहा  नही  रखेंगे  क्योकि
 एक  बुजंवन  दृष्टिकोण है  जो  प्रग्नेजो  के  जमाने  से  चला
 भरा  रहा  है।  फौरेस्ट  प्रौडक्ट्स  का  हैडक्वाटर  कहां
 होगा  ?  पटता,  राची  या  दिल्ली  मे  ।  श्राप  नहीं
 ाइनें  कि  घने  जगलों  में  उसको  शे  जाए।  इसी
 तरह  से  खनिज  का  हैंडक्वार्टर  कहाँ  हीता  चाहिए  t
 यह  भी  बड़े-बड़े  शहरों  में  ही  है।  इस  दृष्टिकोण  को
 झाप  को  बदलना  होगा  |  जनता  को  यह  कहुकर
 कि  वहां  श्रावागमन  के  साधन  नहीं  है,  डाक-तार  की

 दूत
 नही  है,  टेलीफोन  नहीं  है,  वहाँ  के  प्रफसरों

 अच्छों  के  पढ़ने  के  लिये  अच्छे  कालेज  नही  हैं,  स्कूल
 नहीं  हैं,  ऐसी  बात  कह  कर  सरकारी  मुख्यालय  बड़े
 बड़े  शहरों  में  ही  रखेंगे,  हिन्दुस्तान  की  राजधानी  में
 रखेंगे  और  प्रगर  वहा  से  ले  भी  जायें,  तो  राज्यों  की
 राजधानी  में  रखेगे,  यह  वुष्टिकोण,  यह

 ३०३  ५
 त्ति  गलत  है।

 जनता  के  साथ  तादात्म्य  स्थापित  करने  के  लिये,  उस
 के  साथ  झपनापत  जाहिर  करने  के  लिये,  जो  समरध्यायें
 है  उन  का  हल  तिकालने  के  लिये  यह  जरूरी  है  कि

 सुर हे  21
 र

 क्  सद् झाफिसिस  स्थानों  पर  होने  भा  क्नका
 कायकंत  है  न  कि  भारत  की  राजपानी  या  राज्य  की
 राजधघाती  या  प्रस्म  बड़े  बडे  शहरों  में।  यह  मांग  जो  बहुत



 दिनों  से  रखी  जा  रही  है  बहुत  वाजिब  मांग  है  कौर  हस
 समस्या  को  काफी  दिनों  तक  उसका  करके  रक्षा  गया  है  1

 अब
 छू

 का  कोई  ने  कोई  हल  निकालना  प्रनिवार्य  हो
 गया  है  ।

 एक  अंतिम  बात  कह  कर  मैं  समाप्त  करता  हूं  1
 बाप  ने  एक  बहुत  अच्छा  कदम  उठाया  है,  कुछ  समस्याओं
 से  युद्ध  स्तर  पर  लड़ने  के  लिए,  उन  का  निराकरण
 करने  के  लिए  पौर  बाप  ने  कहा  है  कि  श्राप  ज्यादा
 फर्ज  देगे  ताकि  राज्य  मजबूत  हों  शोरबे  समस्या भ्र ों  को
 हल  कर  सके  ।  लेकिल  राज्य  का  मतलब  गाव  होना  चाहिये,
 आझदटोनोमी  राज्य  तक  सीमित  न  रहे  बल्कि  नीचे  भी
 जानी  चाहिये  और  गाधी  का  जो  सपना  था  वह  साकार
 होना  चाहिये  ।  च्रौखम्भा  राज्य  बनना  चाहिये  1  डि-

 सेट्रनाइजेशन
 का

 जो  प्रक्रिया  है  उस  की  तरफ  हम
 का  यान  देना  1  इस  से  लाभ  ही  होगा  ।  इस

 से  देश  भी|मजवूत  होगा  शौर  नीचे  के  गाव  भी  मजबूत
 ।

 शाप  ने  जो  मुझे  समय  दिया  है  उस  के  लिए  में
 भाप  को  धन्यवाद  देता  है  ।

 SHRI  K.  T.  KOSALRAM  (Tiruch-
 endur):  Mr.  Chairman,  I  would  like  to
 mention  certain  points  for  the  considera-
 tion  of  the  hon.  Minister.  For  the  first
 time,  the  Seventh  Finance  Commission
 has  made  recommendations  which  fa-
 vour  States.  The  Government  of  India,
 in  fact,  were  taken  by  sur

 a
 at  the  mas-

 sive  money  to  be  handed  over  to  the
 States.  In  spite  of  this,  the  States  are
 being  deried  any  share  in  the  corpora-
 tion  tax.  Similarly,  you  take  the  insti-
 tutional  finance  to  the  States.  The  per
 capita  bank  credit  to  Tamil  Nadu  is
 Rs.  203,  but  to  Maharashtra  and  Punjab, it  is  Ra.  g08  and  Rs,

 He
 respectively.

 You  cannot  say  that  sis  a  balanced
 utilization  of  available  financial  resour-
 ces,

 Here  [  would  like  to  say  that  the  Cen-
 of

 Mane
 are  released  in  the  first  week

 of  »  which  the  States  are  cxr
 pected  to  spcad  by  gist  March.  Even
 Plan  funds  that  are  released,  the  Siates
 are  unable  to  spend  on  plan  schemes.
 Then  the  share  of  States  is  adjusted  to-
 wacds  th:  interest  due  on  the  loans  sanc-
 tioned  to  the  States.  This  is  the  fate  of
 the  States.  Every  year,  it  is  a  common
 feature  for  the  Government  of  India.

 When  the  States  are  statutori
 iy  te

 get shares  from  excise  revenue,  the
 Gentre  should  not  introduce  Political considerations  in

 levying
 or  withdraw.

 ing  excise  duties.  I  din  my  budget speech  to  the  withdrawal  of  excise
 ey. Of  ummanufectured  tobacco,  which  resale ted  in

 the

 i  low  of  Rs.  r90  crores.  T.
 5

 ar  main  source  of  income  for
 .  Now  the  share  of  Andhra  Pra-
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 desh  in  excise  duty  will  be  less.  Similar-
 ly  for  political  gains,  excise  duty  has  been
 increased  on  mechanised  sector  of  match
 industry  to  the  extent  that  they  will  lose
 the  market  for  matches.  The  hand  made
 sector  on  which  the  excise  has  not  been
 increased,  has  also  increased  the  price
 of  match  box.  This  booty  is  being  sha-
 red  by  the  hand  made  sector  with  the
 Ruling  Party  at  the  Centre.  J  will  ex-
 plain  how  it  happens.

 On  7.5.79,  there  was  a  news  item
 in  the  Statesman  that  the  President  of
 Tamil  Nadu  Janata  Unit  had  written
 tu  the  President  of  Janata  Party,  Shri
 Chandrasekhar—I  think  the  hon.  Minis-
 ter  would  have  seen  this  report;  Mr.
 Satish  Agarwal  would  have  seen  this
 report.—as  well  as  to  the  Prime  Minis-
 ter  Mr.  Morarji  Desai,  that  Dr,  Santo-
 slam.  the  Vice  President  of  Janata  unit
 is  collecting  muney  in  the  name  of  Kisan
 Sammilan  from  Sri  Arunachala  Nadar
 of  Sivakasi,  a  leading  handmade  match
 sector  industrialist  in  Sivakasi.  How
 people  are  running  the  hand  made  sec
 tor  has  been  explained  to  him.  On  rd
 Be h7y  in  a  meeting  when  Shri  P.  Rama-
 murthy,  a  Member  from  the  Rajya  Sabha
 raised  the  matter  of  some  underband
 dealings,  Shri  Aggarwal  instantly  denied
 this  allegation.  But  here  comes  the  news
 on  7-5-1979,  in  the  Statesman:

 “Shri  S,  ५.  Lakshmanan,  President
 of  the  Tamilnadu  Janata  Patty  has
 complained  to  Central  Janata  leaders
 including  Mr,  Desai  about  huge
 amounts  being  collected  in  the  name
 of  Mr.  Charan  Singh  and  his  visit
 to  Tamil  Nadu  in  connection  with  the
 Kisan  Sammelan.  Many  of  our  friends
 find  it  greatly  embarrassing  when
 approached  for  funds,  in  the  name  of
 Mr.  Charan  Singh.  In  these  citcums-
 tances  our  party  here  will  be  placed,
 in  a  predicament  if  Mr.  Charan  Singh visits  Tamil  Nadu  in  connection  with

 Kisan  Sammelan  work,  he  said
 in  a  letter  addressed  to  the  party
 president  Mr.  Chandra  Shekar.

 Mr.  Lakshmanan  has  also  com-
 plained  about  setting  up  of  “parallel
 committees’  by  Dr.  M.  Santosham,  Vice
 President  of  the  Tamilnadu  Jamata
 party,  even  though  the  unit  has  its
 own  kisan  wing.  ‘The  true  aim  of
 kisan  sammelan  seems  to  be  political,
 This  is  evident  from  the  letter  of  Ma,
 Santosham  to  Mr.  Arunachala  Nadar
 of  Sivakasi  which  reads  :  ‘I  feel.con-
 filent  that  in  future  this  or

 ga  br}  कम (<isan  Sammelan)  throughout  the
 country  will  be  a  major  political  forde.
 Therefore  it  is

 ry  are  opportunity  for
 mve  to  rise in  India  -poities.’,
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 [Shri  K.  T.  Kosalram]

 calling  upon  Mr.  Nadar  to  make  Mr.
 Charan  Singh's  tour  a  success,”

 SHRI  ARUNACHALA  NADAR,  as
 I  said  before,  is  a  leading  industrialist
 in  the  match  industry.

 The  Statesman  report  says  further

 “Mr  lLakshmanan  has  sent  copies
 of  his  letter  to  Mr.  Desai,  Mr.  Charan
 Singh,  Mr.  Jagjivan  Ram,  Mr.  A.  B.
 Vajpayer,  J  t.  George  Fernandes  and
 Mr.  P.Ramachandran,  Mr.  Ramkrishna
 jHegde  and  Mr.  Nanay:  Deshmukh  *

 SHRI  SATISH  AGARWAL  :  What
 is  your  point  so  far  as  I  am  concerned  ?
 I  am  not  concerned.

 SHRI  K.  T.  KOSALRAM  :  I  agree,

 hac
 are  not  concerned  Huge  money  has

 j  collected  from  Sivakasi  for  the
 Kisan  Sammelan,  in  the  name  of  Mr.
 Charan  Singh.  I  am  not  charging  vou
 with  anything.  Mr.  Charan  Singh
 is  concerned  ;  you  are  not  concerned
 with  it.  Your  semor  colleague,  cabi-
 net  minister,  is  involved  in  this  matter.
 Mr.  P.  Ramamurthy  made  an  allegation
 in  your  presence  that  under  and  dealing
 isgoingon  whenhe  met  vou  The  point
 is  that  excise  duty  should  not  be  polinca-
 lised  Do  not  make  this  kind  of  duty  a

 litscal  thing  (Jnterruptions)  You  say
 Fndira  Gandhi  made  it.  I  sav  that  Shri
 Charan  Singh  has  made  :t  so.

 eft  पद सा चरण  सामन्त  सहारा  (पुरी)  :  सभापति
 महोदय,  बात  यह  है  कि  जो  भी  बिल  सदन  में
 जाता  है  वह  किसी  बेसिस  पर  होता  है।
 इस  बिल  के  भौबजैक्ट्स  पौर  बिजली  में  कहा  गया  है
 कि  सातवें  फाइनेंस  कमीशन  को  जो  रिपोर्ट  है  कि  टैक्सों
 का  बटवारा  होगा  उस  के  भ्राता  पर  यह  बिल  है।  सातवें
 फाइनेंस  कमीशन  की  रिपोर्ट  में  कहा  गया  है  कि  उड़ीसा
 में  सरप्लस  फेड  बिल्कुल  नहीं  हैं।  उड़ीसा  ही  नहों,
 6  स्टेट्स  में  सरप्लस  फंड  अवेलेबल  भी  नही  है  ।

 यह  सातवें  फाइनेंस  कमीशन  की  'रिपोर्ट  में  जिक्र  किया
 गया  है  |  तो  जो  यह  बेसिस  है  प्लानिंग  कमीशन,  जो
 जान  में  रुपये  का  प्रोविजन  करती  है,  यह  उस  का  बेसिस
 नही  है।  सातवें  फाइनेंस  कमीशन  ने  रिपोर्ट  दी  उस
 का  भी  बेसिस  करना  चाहिये  ।

 15.90  hra.

 [Mr.  Deputy  Speaker  in  the  Chair)

 उड़ीसा  के  बारे  में  जो  बंटवारा  होना  चाहिये
 वह  उस  के  इकानामिक  वैकवर्टानैस  कौर  सोशल  बैक-
 बढमैस से होना से  होता  चाहिये  ।  उस  की  जो  पे

 पुल है उस  के  बेसिस  पर  होगा,  धौर  जो  सोशल
 उस  के  बेसिस  पर  होगा  t  उड़ीसा  का  जो  पोपुलेशन  है
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 दत्त  में  38  परसैंट  प्रा दिवा सी,  हरिजन  हैं  कौर  ऐैश्यूत्य
 कास्ट  एंड  शेड्यूल्ड  ट्राइब्स  इन  इंडिया  बेसिस  22
 परत सेट  है।  प्राणिक  दृष्टि  से  देखिये  उत  का  97  की
 सांसें  में  67  परसैंट  अंडर  पावर्टी  लाइन  है  कौर  1977=
 78  में  उन  का  85  परसैंट  प्रेशर  पावर्टी  लाइन  है।  इस
 बारे  में  उड़ीसा  के  राज्यपाल  शौर  एग्रीकल्चरल  के
 चांसलर  ने  बयान  दिया  था  कि  उड़ीसा  प्र डर  पावर्टी
 लाइन  है।  उड़ीसा  का  प्रोडक्शन  एग्रीकल्चर  का  जो  20
 साल  पहले  था  वही  राज  भी  है  ।

 आजादी  के  बाद  सब  स्टेट्स  का  इकानामिक
 डेवलपमेंट  हो  रहा  है,  लेकिन  उड़ीसा  का  प्राचीन
 हुआ था  1  करोड़  रुपये  ।  यह  किस  बेसिस  पर  हुआ

 ?

 बहा  की  पापुलेशन  2  करोड  50  लाख  है  |

 सिक्स  फाइव  ईशर  प्लान  में  -  लाख  70  हजार
 करोड़  रुपया  खर्च  करने  का  इरादा  है,  इस  के  मुताबिक
 उडीसा  को  00  करार  रुपया  मिल  रहा  है,  लेकिन
 उस  ने  डिमाड  किया  है.  2000  ब्रांड  रूपया  ।  पापुलेशन
 के  मुताबिक  उस  का  5  हजार  करोड़  रुपया  होना  चाहिये  |
 इंडिया  का  60  करोड़  पापुलेशन  है  शौर  उड़ीसा  का
 पापुलेशन  ढ़ाई  करोड़  है  ।

 फोर्थ  फाइव  ईयर  'लान  मे  पाल  इडिया  बेसिस
 पर  हैड  डेवलपमेंट  के  बारे  में  28  रुपये  40  ऐसे  था  लेकित
 उड़ीसा  को  मिलता  था  22  रुपये  60  पैसे  ।  फिंच
 प्लान  में  पर  हैड  ७5  रुपये  25  पैसे  मिलता  था,  लेकिन
 उड़ीसा  स्टेट  को  सीधे  SL  रपये  50  पैसे  मिला  था
 1978-79  में  पर  हैड  03  पये  8  पैसे  मिलता  था,

 लेकिन  उड़ीसा  को  87  रुपये  2  पैसे  मिला  t

 fared  ores  ईयर  प्लान  में  जितना  एकाउन्ट  है,
 किसी  स्टेट  को  मोर  टेन  6  परसैट  साफ  टोटल  एकाउन्ट
 मिला  है,  लेकिन  उड़ीसा  को  परसैंट  मिला  है।  उड़ीसा
 का  5  परसैंट  पापुलेशन  है,  टोटल  पापुलेशन  से  5  परसैंट
 से  ज्यादा  है  लेकिन  दिया  मिलता  है  |  परसेंट  ।

 हजार  करोड  रुपये  से  ज्यादा  टोटल  टैक्स  होता
 है  इंडिया  में,  लेकिन  इसमें  डायरैक्ट  टैक्स  8  हजार
 करोड़  और  उस  से  ज्यादा  है।  हन् डायरेक्ट  टैक्स  गरीबों
 से  जाता  है।  लेकिन  रचि  लोगों  से  सिर्फ  2  हुजूर  करोड़
 जाता  है  1  इस  वास्ते  रुपया  गरीबों  के  डेवलपमेंट  के
 बारे  में  खर्च  होता  चाहिये  रिचर  स्टेट  के  लिये  नहीं
 होना  चाहिये।  जब  कि  हरियाणा  को  मिल  रहा  है  7400

 करोड़,  पजाब  को  500  करोड़  और  यह  रियर  स्टेट  हैं,
 ग्रा बादी  कम  है,  पिछड़े  नहीं  है,  भगुणा  हैं,  एग्रीकल्चरल
 डेवलपमेंट  होता  है  भौर  एग्रीकल्चर  में  ये  इंडिया  में
 फस्ट  प्राते  हैं  ।

 प्रफेशनल  बैद्य  एग्रीकल्चर  से  68  परसैंट  पाती  है  t
 जहां  एग्रीकल्चरल  डेवलपमेंट  होता  है,  वहीं  पर  रुपया
 जाता  है।  जहां  एग्रीकल्चरल  डेवलपमेंट  नहीं  है,  उनका

 डेसलरंद, ह:  ट्
 का  पहला  फर्ज  है  t

 रा  ,..  एग्रीकल्चर,  इक-
 नामक  डेवलपमेंट,  इंडस्ट्रीज  झाले  इंडिया  बेसिस  पर
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 जितने  परसैंट  होती  है,  हर  स्टेट  को,  उन  का  इक्वलाइजेशन
 करने  समान  करने  के  लिये  स्पेशल  प्लान  बनाता  चाहिये
 जिस  से  कि  हर  स्टेट  ाल  इंडिया  लैवल  पर  झा  जायेंगे  |
 उल  का  जो  स्पेशल  प्लान  होगा  उस  को  स्पेशल  रुपया
 प्रीवीजत  करना  चाहिये  |  इस  समय  ae  शेयर  के
 मुताबिक  नहीं  है  ।  जिस  स्टेट  में  इरिगेशन  की  फैसि-
 लिटीज  हैं,  वहीं  पर  टोबेको  भ्च्छी  होती  है,  वही  पर
 500  करोड़  रुपये  का  शेयर  उन  को  ज्यादा  मिल  जायेगा  |
 यह  होना  नहीं  चाहिये  क्योकि  नेशनल  बैल्थ  जो  है  वह
 सब  स्टेंट  को  उसका  प्राफिट  मिलना  बाहिये  ।
 जिस  स्टेट  में  कोई  प्राडक्शन  होता  है,  उसके  टैक्स  को  वही
 स्टेट  कलेक्ट  करे  भौर  प्रपने  पास  रख  ले  ।  उस  टैक्स  को
 केन्द्र  द्वारा  कलेक्ट  करते  झौर  फिर  स्टेटस  में  बांटने  की  क्या
 जरूरत  है  ?  वितीय  क्षेत्र  में  विकेन्द्रीकरण  होना  चाहिए।

 स्टेट्स  में  अलग  झलग  बेसिस  पर  बंटवारा  सही  किया
 जाना  चाहिए  ।

 कहा  जाता  है  कि  केल्रीय  सरकार  प्राल-इंडिया
 लेवल  पर  सब  टैक्स  कलेक्ट  करेगी  भौर  फिर  उन  का
 यंटवारा  करेंगी  ।  यह  बंटवारा  देश  के  डेवेलपमेंट  के  लिए
 किया  जाता  है  भौर  डेवेलपमेंट  सब  से  पहले  पिछड़े  लोगो
 का  होता  चाहिए  ।

 सारे  देश  में  45  डिस्ट्रिक्ट्स  ऐसे  है,  जिनमें  5  परसैट
 से  कम  इरिंगेशन  होता  है।  उड़ीसा  के  3  जिलों  से  से

 4  जिले  ऐसे  हैँ  ,  जहां  i  परसैंट  या  उससे  भी  कम
 इरिग्ेशन  होता  है  ।  जिस  तरह  से  स्टेट  और  स्टेट  के
 औच  क्षेत्रीय  विषमता  है,  उसी  तरह  स्टेट  के  भ्रन्दर  भी
 जिले  भोर  जिले  के  बीच  क्षेत्रीय  विषमता  है।  इस  क्षेत्रीय
 विषमता  को  दूर  करना  केन्द्रीय  सरकार  का  पहला
 कर्ज है।  केन्द्र  को सब  रुपया  प्रपने  हाथ  में  लेने  के  वाद
 समें  पापुलेशन  भार  सोशल  तथा  इकानोमिक  बैकवर्ड-
 मैस  के  प्रनुमार  इमपाशेली

 किट  करन
 चाहिए

 जो  बंटवारा  इस  झाघार  पर  नहीं  जाता  है,
 उसे  उचित  नहीं  कहा  जा  सकता  है  ।

 इन  बिलों  के  द्वारा  बंटवारा  करते
 ४

 सातवें  फिनांस
 क्रमीसन  की  रिपोर्ट  को  दृष्टि  में  नहीं  रखा  गया  है  a
 उससे  कहा  है  कि  छः  स्टेट्स  में  सेविग्श  शौर
 सरप्लस  फंड  बिलकल  नहीं  है,  माइनस  है,
 और  उड़ीसा  भी  उन  स्टेट्स  में  है  1  कई
 स्टेट्स  के  सेविग्श  और  सरप्लस  फ़ंडज़  3,000
 करोड़  रुपया  है,  मगर  पलान  में  उन्हें  ज्यादा  षपया  दिया
 जाता  है।  इस  का  भर्य  तो  यह  हुभा  कि  जिस  के  पास  खाना
 है,  उसको  एयर-कन्डीशन्ह  मकान  दे  दिया,  भौर  जिस

 को पास  जाना  नहीं  है,  उसको  कहा  कि  पचास  ग्राम  राइस
 ले  लो  ग़रीब  भौर  मैकवर्ट

 हर
 के  साथ  ऐसा  व्यवहार

 करके  केस  भ्रपता  फ़्जे  पुरा  कहीं  कर  रहा  है,  बल्कि  बहू
 उन  स्टेट्स  के  साथ  इनजस्टिस  कर  रहा  है।  इस  लिए
 मेरा  सुझाव  है  कि  स्टेट्स  से  जो  टैक्स  मिलता  है,  वह

 देने  के  बाद  पिछड़ी  हुई  स्टेट्स  को  श््पदा  रुपया
 देगा  वादिए  |  उड़ीसा  को  छठी  प्लान  में  100  करोड़
 रुपया  दिया  गया  है,  जब  कि  उसने  2,000  करोड़  रुपये
 की  डिमांड  की  थी  भौर  प्रपती  पापुलेशत  के  हिसाव  से
 Sw  को  5,000  करोड़  श्पया  मिलना  बाहिए  ।

 2
 ete,  Bills

 74

 जहां  तक  एक्साज  का  सम्बन्ध  है,  शूगरकेत,  कई
 झादि  एप्रीकल्बर  प्राडक्शन  पर  जो  टैक्स  लगता  है  उसके
 बंटवारे  के  लिए  बिल  लाया  गया  है।  जहां  एग्रीकल्चर
 का  डेवेलपर्मेंट  ज्यादा  है,  अर्चति  महारष्ट्र,  बिल  के  तीनों
 शिड्यूल्ज  में  उस  का  शेयर  सब  से  प्रधिक  है  :  7  परसट,
 3  परसैंट,  3  परसैंट,  जब  कि  उड़ीसा  का  शेयर  2
 परसैंट,  3  परसैट,  3  परसैंट है  t  कई  स्टेट्स  को  i  परसैंट

 हे
 भी  कम  दिया  गया  है  ।  जिन  स्टेट्स  में  एग्रीकल्बरल

 लपमेंट  नहीं  है,  उनको  लिए  पैसा  नहीं  है।
 जिन  स्टेट्स  की  फ़िनांशल  कंडीशल्ज  प्रच्छी  नहीं  है
 झौंर  जिन  का  डेफ़िसिट  बजट  है,  उनकी  सहायता
 करना  हैडल  गवर्नमेंट  का  फर्ज  है।  यही  हमारा  सुन्नाव
 है।  लेकिन  एक  सुझाव यह  है  कि  टैक्स  वगैरह  जो  हैं
 उनका  विकेन्द्रीकरण  कर  देना  चाहिए  a

 तीसरी  बात  यह  है  कि  ऐग्रीकल्वरल  डेबेलपमेंट
 की  देखें  |  भ्राल  इंडिया  बेसिस  पर  जब  एक  हेक्टर  पीछे
 300  के  जी  पैदावार  है  तो  उड़ीसा  स्टेट  मे  सिर्फ  900

 के  जी  हैं।  वहां  के  राज्यपाल  ले  भी  झपने  बयान  में  इस  का
 जिक्र  किया  है  कि  कितनी  बैकवर्डनेस  प्रोडक्शन  के
 मामले  में  उड़ीसा  की  है  1  भ्राप  दस  साल  पीछे  से  कम्पे-
 रिजन  करें  तो  देखेंगे  कि  दस  साल  पहले  प्राल  इंडिया  का
 जितना  प्रोडक्शन  होता  था  उस  से  झाज  दुगना  हो  गया
 है।  लेकिन  उड़ीसा  में  coe:  में  42  लाख  टन
 प्रोडक्शन  था  वह  प्रभी  भी  77-78  में  44  लाख  टत
 है।  तो  इस  पर  प्राप  को  विचार  करना  चाहिए।
 झग्राखिर  यह  झाप  किस  तरह  तय  करेंगे  कि  किस
 को  ज्यादा  देता  चाहिए  किस  को  कम  देना  चाहिए
 यह  तय  करते  समय  इन  बातों  को  सामते  रखना
 चाहिए  |

 नेशनल  डेवेलपमेंट  कौंसिल  में  भी  उड़ीसा  की
 बात  सामने  वर्ली  गई  थी।  उस  में  भी  यह  सब  जिक्र  प्राया
 था।  चीफ  मिनिस्टर्स  ते  झपने  सुझाव  रखे  थे,  उस  सुझावों
 को  श्राप  कंसिडर  करेंगे  या  वहीं  ?  उन  के  सुझाव  तो
 बिलकुल  ही  कंसिडरेशन  में  नहीं  झ्ाते  है  ।

 विश  मंत्री  स ेहम  कहेंगे,  उनके  पास  वित्त  है,  पुराणों
 में  जैसे  कुबेर  का  जिक्र  भाता  है  वैसे  ही  भ्राज  वह  कुबेर
 की  तरह  हैं,  उन  को  इम्पाशियल  होता  चाहिए  t  सारी
 स्टेटस  उन  की  हैं।  छोटी  स्टेट  भी  उनकी  है,  गरीब  स्टेट
 भी  उन  की  है  गौर  घनी  स्टेट  भी  उन  की  ही  है।  हरवकत
 छन  को  झपनी  नजर  डालती  चाहिए  कि  जिस  स्टेट  में
 एकीतामिक  कंडीशन  बिलकुल  खराब  है  उस  को  पहले
 दिया  जाय  ।  ईस्टर्न  जोन  को  झाप  देखें,  बिहार,  उड़ीसा,
 ध्रासाम,  बंगाल,  तिपुरा  वगैरह  इन  सारी  स्टेट्स  की  पर
 कैपिटा  इनकम  बिलकूल  कम  है।  उड़ीसा  में  जितनी  पर
 1...  इनकम  होती  है  उस  से  उन  के  खाने  का  80  परसैंड
 सा्च  ल  जाता  है।  फिर  बह  कपड़ा  कहां  से  लाएंगे  भौर
 परिवार  को  मेन्टेन  करने  पर  क्या  खर्च  करेंगे  ?  इतनी
 गरीबी  वहां  है  ।

 जब  वेश  प्लाजाद  होता  है,  डेमोक्रेसी  भाती  है,

 शकल
 गवर्मेमेंट  भ्राती  है  at

 कह
 ’

 लेकित  इंडिया  का  क्या  हुआ  है  ?  के  झन्दर  भंदर
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 पाबर्टी  लाइन  46  परसेंठ  हैं  7  झाल  इंडिया  बैसिस  पर
 सिक्सथ  फाइव  ईयर  प्लान  में  वह  38  परसेंट,भ्रा  गए  हैं।
 उन  की  संख्या  &  परसेंट  नीच  भा  गई  है।  लेकित  उड़ीसा
 में  वहू  67  पर्सेंट हो  गई  है,  8  परसेंट  ज्यावा  हो  गई  है,
 झंडर  पार्षी  लाइन  वालों  को  संख्या  हां  बढ़  गई  है  ।
 इस  लिए  मेरा  सुझाव  यह  है  कि  जैसे  उत्तर  प्रदेश  में
 एक  कमीशन  बता  था,  ईस्टन  भौर  नार्थर्न  जोन  का  सब
 हुआ  था  ऐसे  ही  उड़ीसा  के  बारे  में  भी  एक  स्पेशल  कमीशन
 बनना  चाहिए  जिस  से  वहां  की  बैकवर्ड नेस,  गरीबी  भोर
 झ्रममोडक्टिवनेस  का  प्रन्दाजा  लगाया  जा  सके  ।  वेसे
 उड़ीसा  तो  बहुत  धनी  है  1  उन  के  पास  फारेस्ट  है,  माइन्स
 हैं,  सी-शोर  है,  उन  को  भी  काम  में  लाना  चाहिए,  उन  को
 भी  प्रोडक्टिव  बनना  चाहिए  t  लेकिन  वह  कैसे  प्रोडक्टिव
 होगे  ?  यहां  भाएंगे  तो  बोलेंगे  कि  देखो  ,  यहां  तो  इतने
 हजार  करोड़  रुपया  पब्लिक  सेक्टर  पर  खर्च  हो  रहा  है।
 झब  इतने  हजार  करोड़  रुपये  से  केवल  3  लाख  झादमियों
 को  पब्लिक  सैक्टर  में  काम  मिलता  है  1  उस  के  लिए
 तो  छोटी  छोटी  इंडस्ट्रीज  होनी  चाहिएं  जिस
 में  ज्यादा  झ्ादमीयों  को  काम  मिल  सके  क्यों  कि
 बेकारों

 की  संख्या  बहुत
 है।  जहा  बेकारी  है  आडेड  लेबर

 वहीं  है  ।  जहां  है  वही  शोषण  है  ।  जहां  गरीब
 होते  है  उन  का

 ही  ्
 बहुत  होता  है  ।  गवनंमेट  ते

 तय  किया  है  कि  एक  भादमी  को  [प्रति  दिन  6  रुपया
 मिलना  चाहिए  लेकिन  भ्रभी  भी  वहां  ढाई  रुपया  दो
 रुपया  झ्ौर  तीन  रुपया  रोज  पर  वे  काम  करते  हैं  क्योंकि
 आदमी  बहुत  है  भौर  काम  कम  है  in  गरीबी  के  कारण  उन
 को  खाने  को  नहीं  मिलता  है  |  वे  देखते  हैं  कि  रोटी  खाने
 के  लिए  भी  दो  पैसा  उन  को  मिलता  चाहिए  ।

 4  वित्त  मंत्री  को  सुझाव  वे  कर  समाप्त  कर  रहा
 हूं ।  फाइलेन्स  कमीशन  ने  जो  रिपोर्ट  दी  है  शोर  जो
 प्लानिंग  कमीशन  है  उस  फो  चाहिये  कि  जैसे  उड़ीसा  है
 या  दूसरी  स्टेट्स  है  उनको  झाल  इंडिया  एवरेंज  पर  लाने
 के  लिए  स्पेशल  प्लान  बनते  चाहियें  |  शिक्षा  के  मामले
 मे,  इरीगेशन  भ्रौर  एग्रीकल्वर  के  मामले  में  सभी
 स्टेद्स  को  झाल  इंडिया  एवरेज  पर  लाने  की  लिए  स्पेशल
 प्राविजत,  स्पेशल  प्लान  झौर  स्पेशल  शन्ट  की  व्यवस्था
 की  जानी  चाहिए  1

 मी  रोतलाल  प्रसाद  क्या  (कोशक्मा)  :  उपाध्यक्ष
 महोवय,  मानवीय  मंदी  जी  ने  इस  सदन  के  समक्ष  जो
 तीन  विध्रेग्क  संघ  उत्पादक  शुल्क  (वितरण)  विधेयक,
 झतिरिक्त  उत्पादक  (  विशेष  महत्व  का

 म् संशोधन  विधेयक,  सम्पदा  शुल्क  (वितरण
 संशोधत  विपश्लेयक  »  पेश  किए  गए  हैं,
 उत्त  का  में  स्वागत  करता  हूँ  ।  पहली  बार

 विचार  कर  के  केन्द्रीय  सरकार  मे  भप्तती
 झाय  से  सभी  राज्यों  के विकास  के  लिए  धत  के  विवरण
 की  व्यवस्था  की  है  |  सातवें  वित्त  भ्रायोग  ते,  भी  तक
 जो  प्रविकसित  राज्य  रहे  हैं  3न  को  विकास  की  दिशा
 में  सहयोग  83  के  लिए  बहुत  श्रौधित्य  के  साथ  विचार
 करके  झपती  रिपोर्टे  प्रस्तुत  की  है।  पिछली  सरकार  ने
 झायादी  के  बूद  पिछले  32  सालों  में  जो  झाय  का  वितरण
 किया  उसके  परिणांम  देखने  &  पता  चलता  है  कि  जिस
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 क्षेत्र  के  बड़े  नेता  हुए  हैं  वे  पते  यहां  विशेष  योजनाधों
 को  खीच  कर  ले  गए  ।  ध्रभी  तक  मत्स्य  न्याय  ही  चलता
 रहा  |  बड़े  नेता  बन्दर  बांट  का  सिद्धान्त  अपनाते  रहे
 लेकिन  सातवें  वित्त  प्रामोग  की  रिपोर्ट  के  बाद  ऐसा  लगता

 है  ्र
 की  भोर  कदम  बढ़ए  गए  हूँ  ।  फिर  भी

 के  झ्रनुभव  से  पता  चलता  है  कि  ग्रामीणों  के  सर्वांगीण
 विकास  में  कमियां  रही  हू  ।  उनकी  जो  सौलिक  झभाव-
 श्यकतायें  हैं  उनकी  पूर्ति  नहीं  हुई  है।  सर्व  प्रथम  बहां  पर
 शिक्षा  की  व्यवस्था  करनी  है,  सड़कों  की  व्यवस्था  करनी
 है,  विद्यत्  आपूर्ति  करनी  है,  पेय  जल  की  आपूर्ति  करमी
 हैं-ऐसी  बहुत  सो  बातें  है  जिन  पर  पहले  झधिक  पैसा
 खर्च  होना  चाहिये  था  ।  लेकिन  झ्रभी  भी  जो  प्रदेशों  की
 योजनायें  बनती  हैं  या  केन्द्रीय  सरकार  की  योजनायें
 बनती  है  या  जो  घन  के  वितरण  की  व्यवस्था  है  उस  से
 कुछ  सुधार  होने  की  सम्भावना  है  परन्तु  उस  से  जन-
 साधारण  की  ,्राकांक्षाप्रों  की  पूर्ति  सम्भव  दिखाई
 नहीं  देती  है।  प्रभी  भी  कुछ  पुराने  ढाचे  पर  ही  याजनायें
 बनती  हूँ  शौर  घन  &  वितरण  की  श्यवस्था  होती  है
 जिस  के  कारण  जतसाधारण  को  जो  अपेक्षायें  हैँ  भौर
 जो  उन  की  भावश्यकताये  है  उन  की  पूर्ति  नही  होती  है  t
 उदाहरण  के  लिए  देश  की  जो  खेती  योग्य  भूमि  है  उस
 के  लिए  सिचाई  की  व्यवस्था  होनी  चाहिए  ny  यू  तो  हर
 खेत  को  पानी  और  हर  हाथ  को  काम  देने  की  बात  बराबर
 की  जाती  रहो  है  1  प्रश्न  अगर  इस  को  कार्यान्वित  नहीं
 किया  जाता  है  तो  फिर  उस  का  क्या  शभ्ौचित्य  होगा  ?
 सिचाई  के  मामले  में  जो  धन  का  बटवारा  किया  गया  है
 उस  स्ले  लिफ्ट  इरिगेशम,  बड़े  बड़े  डम्स  का  निर्माण,
 नहरीं  का  निर्माण  तथा  अन्य  साधनों  से  सिचाई  की
 कयप्ति  व्यवस्था  होनी  चाहिये  जिस  से  कि  देश  के
 ्य  इच  भूमि  की  सिंचाई  हो  जाए।  उस  के  धनुसार
 हर  राज्य  में  जो  भी  कृषि  योग्य  भूमि  हो,  उस  की  सिचाई
 के  लिए,  जो  भी  प्रौसत  जमीन  का  आवें,  पर्याप्स  मात्ता
 में  सहायता  देनी  चाहिये  भ्रौर  साथ  ही  साथ  हर  राज्य
 जितती  जमीन  है  चाहे  बहु  छोटा  राज्य  हो,
 झोर  चाहे  वह  वड़ा  राज्य  हों,  कृषि  भसि  में
 सिचाई  का  हिस्सा  उस  को  बरायर  अराबर  मिलना
 चाहिए  t  प्रगर  इस  हिसाब  से  काम  किया  जाए,  तो

 हा
 ही  दिनों  में  सर्वागीण  विकास  हूं  जाएगा  लेकिन  ऐसा

 तही  है  लेकिन  जैसा  मैं  ने  पहले  कहा  है  कि  जो
 प्राधक  चतुर  होता  है,  वह  किन्हीं  कारणों  से  झपते
 क्षेत्रों  में  ये  सुविधाएं  ले  जाते  हूँ  प्रौर  हस  का  नतीजा  यह
 होता  है  कि  दूसरे  क्षेत्र  प्रविकसित  रह  जाते  हैं।  इस
 दिशा  में  जो  कार्यक्रम  लिया  गया  है,  में  नहीं  समझता
 कि  बह  काफी  है!  प्रायोग  के  द्वारा  दी  गई  रिपोर्ट  के
 अनुसार  तीन  वर्गों  में  सिफारिशों  को  रखा  जा  सकता  है  |
 एक  तो  वे  सिफारिश  हैं,  णो  रा

 पति
 झादेश  द्वारा

 कार्यान्वित  की  जानी  हैं,  दूसरी  वे  हैं,  जो  संसद
 के  कानून  के  द्वारा  कार्यानिवत  की  जाती  हैं  पौर  तीसरी
 वे  सिफारिश  हैं  जो  कार्यापालिका  के  भादेश  द्वारा  कार्या-
 म्वित  की  जानी  हैं।  इस  के  अनुसार  जितनी  भी  बोजनाएं
 झौर  नीतियां  बनती  हैं,  उन  नीतियों  का  कार्यान््वयत
 फंड  या  कोष  की  उपलब्धियों  पर  मिर्भर  करता  है  अस्मा
 जितनी  भी  मोजनाएं  बनती  हैं,  वे कागज  पर  ही  रह  जाती
 है  1  पांच  पंचवर्षीय  योजताएं  समाप्त  हो  गई  हैं  भौर
 छठी  मोजता  भझभी  बनी  है  लेकिन  इन  सब  योज़साधों
 के  बावजूद  चारों  ree

 33
 weet  t  कि  पांचों

 में  सड़कों  नहीं  हैं,  वहां  पहुंचती  हैं,  शॉबों  को



 277  Union  Duties  of  VAISAKHA  19,  490  (SAKA)  Ezcise  (Distribution)  278

 माली  हालत  में  सुधार
 नह  हुआ

 हैप्ौर  गावो  मे  गरीबी
 देखा  से  नीच  रहने  वाले  के  लिए  मकान  नही  है  ।
 उन  के  लिए  पेय  जल  की  व्यवस्था  नही  है  उन  की  बुनियादी
 जरूरतों  की  पूति  नहीं  हो  पाती  t  यह  जो  भायोग  की
 सिफारिश  है  उन  के  अनुसार  बे  र्द्र  द्वारा  पैसे  का  बटवारा
 राज्यों  प्रौर  केन्द्र  के  ब्रीच  में  होथा  -  मेरा  इस  मे  सुझाव
 यह  है  कि  राज्यों  का  समुचित  विकास  करने  के  लिए
 जो  श्रपेक्षित  राशि  है,  उस  का  बटवारा  होना  चाहिए
 लकिन  झगर  पुराने  ढाये  के  भ्रनुसार  ही  खर्ज  हागा
 तो  जितनी  भी  कन्द्र  को  झाय  हागी  या  राज्यो  की  भाय
 होंगी,  वह  सब  धन  प्रशासकीय  व्यवस्था  में  ही  बरबाद
 हो  जाएगा  ।  अभी  तक  एसा  हांता  है  कि  जितना  पैसा
 'गाज्यों  को  मिलता  है,  उस  का  अधिकाश  भाग  सरकारों
 व्यवस्था  पर  ख़च  है।  जाता  हां  प्रशासकीय  व्यवस्था
 पर  खच  हां  जाता  है  1  इसलिए  मेरा  कहना  यह  है  कि
 सरकारी  मशीनरी  म  बुद्धि  न  बर  के  नई  थांजनाए  विकास
 के  लिए  बनाई  जाए  और  उस  का  चार,  पाच  मदों  से
 बोल्द्रित  कर  0.1  चाहिए.  |

 में  यह  बताना  चाहता  ह  ि  इस  देश  में  काफी
 मात्रा  पे  झमो  भी  कपि  याग्य  भूमि  है  लेकिन  कृषि  के
 प्रभाव  के  कारण  बहुस  से  लांगां  को  रांजगार  नहीं  मिल
 पाया  ।  कुछ  जमीन  इस  देश  में  ऊबड  खाबड  है,  जहा  पर
 @  ती  नहीं  हांती  है  और  ge  जमीन  नदी  बे  झन्दर  भी  है।
 मेरा  सुझाव  यह  है  कि  जा  जमीन  उदबड-खाबड़  है,
 उस  का  यूद्ध  स्तर  पर  समतीवरण  किया  जाए,  लेबिल
 किया  जाए  और  उस  का  कृषि  भाग्य  बताया  जाये  |
 हमारे  देश  में  लाख|  हरिजन  प्रादिवासी  घौर  भूमिहीन
 लोग  है  और  उन  को  यह  जमीन  दी  जा  सकती  है  q

 उस  में  कृषि  के  लिए  सिंचाई  की  व्यवस्था  की  जाए
 भ्र  बिजली  पहुचाई  जाए  श्रौर  योजनाबद्ध  तरीके
 से  हरिजनों  और  आदिवा|सयों  को  वहा  पर  बसा  दिया
 जाए।  इस  से  झाज  जो  खूनखराबा,  मारपीट  झौर
 झगड़े  होते  है,  वे  समाप्त  हो  जायेगे  1  बापू  जी  का  जो
 सपना  था,  राम  राज्य  लाने  का  जो  सपना  था,  वहु  भ्रभी
 तक  साकार  नहीं  हो  पाया  है  |  झ्राज  हम  देखते  है  कि
 जो  बडा  है,  वह  धौर  भी  बड़ा  होता  जा  रहा  है  भौर  जो
 छोटा  है,  वह  दूसरो  की  सेवा  करते  करते  कुछ  बढ  तो
 रहा  है,  यह  बात  सही  है,  ले  किन  योजना  के  द्वारा  जितना
 बढ़ना  चाहिए,  उसना  नही  बढ़ा  है।  एक  समन्यित  योजना
 होनी  चाहिए  जिस  से  समग्र  विबास  हो  सके,  सम्पूर्ण
 विफास  हो  सके  ।  प्राज  जनसाधारण  को  प्राप  की
 योजना  का  लाभ  नही  पहुंच  पा  रहा  है  इस  देश  में  जैसे  यह
 कहा  गया  है  “वहिक  दविक  भौतिक  तापा,  राम  राज्य
 काहु  नहीं  व्यापा  ft  हर  तरह  की  व्यवस्था  होनी  चाहिये
 थी  t  झाज  देहातो  में  लोगो  के  स्वास्थ्य  की  रक्षा  हे ंहु
 दवा  दारू  की  कोई  व्यवस्था  नहीं  है  |  श्रमरीका  रूस
 चीन  भादि  देशों  में  जितना  एक  ब्यक्ति  पर  खर्च  होता
 है  स्वास्थ्य  सुधार  के  लिये,  हमारे  देश  में,  एक  नागरिक
 पर  उस  से  कही  कम  होता  है।  रिपोर्ट  के  ध्रनमुसार  00
 रुपये  प्रति  वर्ष  एक  बीमार  पर  | ई  होता  है  भोजन  भादि
 पर  t  इस  के  माने  होते  हैं  3  रपये  75  पैसे  के  लगभग
 प्रति  दिल  ।

 =
 रोगों  से  ग्रस्त  लोगो  के  बास्ते

 हिलाय  से  एक  ब्यक्ति  पर  सर्च  होता  है।  शहरों  तक  में
 स्वास्थ्य  सुधार  कौ  बबप्ति  व्यवस्था  नहीं  है  तो  वेहातों

 etc.  Bulls

 में  कैसे  हो  सकती  है  |  वहा  पर  तो  यह  चीज  स्वप्न  के
 समान  है।  इस  झोर  झाष  विशेष  ध्यान  दे  ।

 झाप  शिक्षा  को  ले  1  देश  में  व्यवस्थित  ढ़ग  की
 शिक्षा  प्रणाली  क्भ्राजतक  हमने  नहीं  बनाई  है  ।
 राज्यों  मे ंतरह  तरह  की  शिक्षा  प्रणालियों  चलती  है  1
 एक  देश  होते  हुए  भी  लगता  है  कि  इसमें  बहुत  विभिशश्नता
 सभी  मामलों  में  है।  भाषावाद  का  सवाल  भी  हमारे
 में।  और  भी  कई  प्रकार  की  समम्याएं  खड़ी  होती
 रहती  हैं  ।  णिक्षा  की  एक  राष्ट्रीय  नीति  होनी
 चाहिये  गाव  से  लेकर  शहर  तक  और  सबको  एक  समान
 शिक्षा  दी  जानी  चाहिये  ताकि  विषमता  जो  पैदा  होती
 चली  जा  रही  है  शिक्षा  क॑  क्षेत्र  मे  भी और  बढ़ती  चली

 न्जा  रही  है  यह  दूर  हा  सके  ।  जो झमीर  लाग  है,  जो
 भागे  बढ़  गये  है  उनके  बच्चे  देहरावून  मे  जाकर  पढ़ते
 है,  मान  सकल  में  पढ़ते  हैं  लेक्नि  जो  गरीब  आदमी
 देहात  में  रहता  है.  उसके  बच्चे  झोपडे  में  या  वृक्षों
 के  तीच  बैठकर  फ़िक्षा  गृहण  करते  हैं.  ।  बिहार  की
 बात  का  आप  ले  |  प्रगर  वहा  सत्तर  हजार  प्राइमरी
 स्कूल  हैं  तो  उनमें  से  पचास  हजार  ऐसे  भ्रापको  मिलेगे
 जिनके  पास  भवन  नहीं  है,  जिनके  अच्चे  झोपड़े  या  पेड
 के  नीचे  या  किसी  दरवाजे  पर  बैठकर  पढ़ते  है  ।  बुद्ध
 स्तर  पर  स्कूलों  बे  लिए  भवन  निर्माण  के  कार्य  को
 हाथ  में  लिया  जाना  चाहिऐ  ताकि  कम  से  कम  जिनके
 पास  स्कूल  भवव  नही  है  उनके  पास  भवन  तो  हो  सके  ।
 साथ  ही  सभी  बच्चों  को  देश  भर  में  जो  भेव  भाव

 (५५४ शिक्षा  चल  रही  है  इसका  भी  प्रापको  झन्त  करना  चा  हिए।
 सभी  को  समान  शिक्षा  दी  जानी  चाहिये  |  सविधान

 में  समता  के  सिद्धात  को  प्रतिपादित  किया  गया  है  ।
 शिक्षा  के  क्षेत्र  में  ता कम  से  कम  भाप  इस  सिद्धात  को

 लागु करे
 t  इसके  प्रनुसार  स्कलों  के  लिए  भवन  बनने

 t  बड़े  लागो  के  बच्चे  मार्डन  इगलिण  स्कूलों
 में  पढ़ते  है,  कानवेट  स्कूलों  मे  पढते  है  लेकिन  देहात
 वालों  के  बच्चे  जो  कुछ  थोड़ा  बहुत  उनको  पढ़ा  दिया
 जाता  है  वही  बे  पढते  है।  इस  तरह  से  वे  कैसे  इन  बडे
 लोगो  के  बच्चो  के साथ  कम्पीठ  कर  सकते  हैं।  इस
 वास््ते  में  चाहता  ४,  कि  झापको  हस  शौर  गम्भीरता  से
 विचार  करना  जाहिरे  ।

 राज्य  भी  हमारे  देश  में  बहुत  विस्तृत  है  भौर
 इसकी  वजह  से  उनका  प्रशासनिक  यज्ञ  बहुत  कमजोर
 है।  उत्तर  प्रदेश  भी  एक  विशाल  राज्य  है  उसका
 झगर  चार  राज्यों  मे  बटवारा  किया  जायें  तभी  उसकी
 प्रशासनिक  सुश्यवस्था

 बूद
 हो  सकती  है  ।  बिहार

 को  प्राप  ले  7  दक्षिण  खासकर  छोटा  तांग्रपुर
 सथाल  परणता  प्रादि  से  जोरवबार  झभावाज  उठ  रही  है
 कि  उसका  एक  प्रलग  प्रदेश  बनाया  जाये।  वहा  परतीन
 बड़े  बड़े  उद्योग  हैं,  बोकारो,  एक  ई  सी  राची  शौर
 जमशेदपुर  n  इतने  बड़े-बड़े  तीन  स्टील  के  सयत्र

 द  3
 ए  भी  वहां  के  प्रस्सी  प्रतिशत  से  ज्यादा  लोग

 की  रेखा  के  नीचे  रहते  हैं।  बाहुरी  लोगो  ने
 वहां  प्राकर  झाम  लोगो  हरिजनों  भ्रादिवासियों
 ग्रादि  के  जो  जगलो  में  रहते  हूँ,

 बहुत
 बुरी  हालत  कर

 रखी  है।  प्रावश्यक्ता इस  बात  की  है  कि  उत  लोगों
 का  सर्वोतीण  विकास  हो  1

 झ  ष्
 क्रम  देब  नासपण

 यादव  ने  ठीक  ही  कहा  कि  जितने  बिजनैस  सैंटर  हैँ



 279  Union  Duties  of

 [श्री  रीत लाल  प्रसाद  वर्मा]

 में  बम्बई  कलकत्ता  शौर  दिल्ली  में  ही  है,  सभी  के  हैड
 अाफिस  इन्ही  जगहों  पर  हैं।  इसका  नतीजा  यह
 चीता  हैं  कि जो  लोकल  लोग  होते  हैं  उनको  नौकरियों
 नहीं  मिल  पाती  हैं  शौर  उन  लोगों  को  इन  उद्योगों  से
 कोई  लाभ  नहीं

 पहुंच
 पाता  है।  वहां  पर  जो  कच्चा  माल

 मिलता  है,  वहां  के  जो  प्राकृतिक  साधन  होले  हैं,  विद्युत
 होती  है,  सभी  का  फायदा  यही  लोग  उठा  लेते  हैं  ।
 इसी  का  यह  नतीजा  है  कि  वहां  पर

 ्
 लग  बना

 1-1 18  है,  उन  क्षत्रों  का विकास  नही  हो  पा  रहा  है  प्रौर  वे
 अविकसित  क्षेत्र  राज  भी  बने  हुए  हैं।

 उसके  विकास  के  लिए  प्रयास  करना  चाहिए  t
 wa  ata  में  जो  रेलवे  लाइन  अंग्रेजो  क ेसमय  में  बनी
 थीं,  छोटा  नागपुर  क्षेत्र  में,  उसके  अलावा  राज  तक
 कोई  नई  रेलवे  लाइन  नहीं  बनी  है।  गिरिडीह-कोडरमा
 हजारीबाग  और  हजारी  बाग  से  रांची  रोड  को  जोड़ती

 है?
 लाइन  बनायी  जानी  चाहि  ये।  यह  लाइन  चार

 को  जोड़ती  है-सं साल  परगना,  गिरिडीह,  हजारी-
 बाग  और  रांची  ।  इसलिए  इस  रेल  लाइन  को  बनाया
 जाये  ।  इसके  लिए  सरकारों  झ्र धि कारी  कहते  है  कि
 यहां  बहुत  बड़े  कल  कारखाने  नहीं  हैं  इसलिये  रेल
 लाइन  की  क्या  आवश्यकता  है  ।  इसका  मतलब  तो
 यह  हुमा  कि  इस  क्षेत्र  का  कभी  विकास  ही  नहीं  हो
 सकता  है।  हालांकि  जनता  सरकार  की  घोषित  नीति
 है  कि  अविकसित  क्षेत्रों  में  रेल  लाइने  बिछायी  जायेंगी  1
 इसलिये  ऐसे  क्षेत्रों  क ेविकास  की  झोर  विशेष  ध्यान
 देता  चाहिये  ।

 इन  शब्दों  के  साथ  में  न  तीनों  विश्लेषकों
 को  समर्थन  करता  हूं  ।

 SHRI  8.  RACHAIAH  (Chamaraja-
 nagar):  Mr.  Deputy  Speaker,  Sir,  I  rise
 to  make  a  few  observations  on  the  Bills
 moved  by  the  hon.  Finance  Minister  re-

 garding
 the  devolution  of  finances  to  the

 States  under  the  Excise  duty,  Additional
 Excise  duty  and  estate  duty.  The  Seventh
 Finance  Commission  have  made  recom-
 mendations  for  increasing  the  devolution
 of  net  income  to  the  States  and  they  have
 raised  it  to  40  %.  When  compared  to  the
 States’  resources,  the  Central  Govern-
 ment  has  got  elastic  resources  and  they  are
 in  a  position  to  disturbute  something  more
 to  the  States.  In  a  federal  structure,
 naturally  the  States  always  look  upto  the
 Central  Government  for  financial  assis-
 tance  and  also  for  the  equitable  distribu-
 tion  of  the  income  from  these  taxes.
 ‘There  are  other  taxes  which  do  not  come
 under  theae  taxes.  There  has  been  a  pres-
 sing  demand  from  all  the  States  that  out
 of  the  corporate  tax,  a  certain  amount
 must  be  earmarked  for  the  States  so  that
 the  States  may  not  run  into  financial
 difficulties  and  they  can  carry  on  the
 work,  which,  under  the  Constitution,  they
 are  called  upon  to  do.  40%  of  the  net
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 income  i.e,  after  deducting  all  the  ex-
 pendrture  from  the  income,  is  pro-

 posed
 to  be  distributed  to  the  States.

 When  we  collect  a  large  amount  of  monty,
 why  should  we  not  give  40%  of  the  gross income  to  the  States  so  that  they  may  not
 have  to  run  to  the  Centre  every  time
 when  calamities  occur  or  on  such  other
 occasions,  Many  times,  I  have  said  earlier
 also  that  when  the  Central  Government
 gets  loans  from  the  World  Bank  and  gives  it
 to  the  Sates,  it  is  charging  some  interest
 on  the  loans  sanctioned  by  the  World
 Bank,  which  have  been  sanctiond  for  the
 implementation  of  certain  schemes  spon-
 sored  by  the  State  Governments  It  is
 only  for  the  handling  charges  that  they
 are  charging  more  than  3  tu  3-3/4  per  cent
 interest.  When  the  World  Bank  is  giving
 them  loan  at  a2  per  cent,  this  charging
 of  interest  from  the  State  (overnment
 willnot  resaly  be  conducive  to  the  Centre-
 State  relationship.

 Now,  there  is  a  feeling  that  the  State
 Governments  have  been  reduced  tu  mu-
 micipalitics.  Evten  fur  the  Plan  alloca-
 tions  and  for  he  resource  mobilisation,
 every  time,  they  to  subject  themselves  to
 the  scrutiny  here.

 Many  conferences  are  held  at  the  Cen-
 tral  level  while  finalising  the  Plan  alloca-
 tions.  Therefore,  |  am  suggesting  that  out
 of  the  corporate  taxes,  a  certain  amount
 should  be  earmarked  for  the  States,  for
 taking  up  the  developmental  work  in  the
 States.  It  is  the  desire  off  the  Central  Go-
 vernment  to  take  up  developmental  work
 in  the  rural  ares,  particularly,  the  water
 supply,  the  rural  ciectrification,  provid-

 ing
 sites  to  landless  people  and  also  reha-

 hilitating  the  bonded  labour  and  provid-
 ing  loans  and  other  assistance  to  margi-
 nal  and  small  farmers.  When  we  expect
 these  things  to  be  dene  by  the  State  Go-
 vernmenta,  at  the  same  time,  we  will  have
 to  think  about  their  difficulties  in  the  mat-
 ter  of  meeting  this  expenditure.  There-
 fore,  some  more  liberal  allocation  of  funds
 is  called  for.

 The  Minister  has  got  experience  as  a
 legislator  in  Rajasthan  and  as  a  Minister
 and,  I  thnik,  he  wil]  agree  with  me  when  I
 speak  for  the  States  because  all  of  us  who
 come  from  the  rural  areas,  whether  we
 are  on  this  side  or  on  that  side,  always
 feel  for  the  welfare  of  the  rural  masses,
 India  lives  in  villages.  More  than  80  per,
 cent  of  the  people  live  in  rural  areas.
 Therefore,  naturally,  the  States  need  more
 money  to  spend  on  the  schemes  which
 are  meant  br  the  welfare  of  the  rural
 people  and  the  weaker  and  poorer  sections
 of  the  society.  The  State  Governments
 do  not  have  elasticity  in  the  matter  of
 spending  money  and,  whenever  the  pro-
 posals  are  sent  for,  these  purposes,  the
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 Finance  Department  will  always  say  that
 there  is  financial  string  ency  and,  there-
 fore,  the  plants  will  have  to  be  curtailed
 and,  invariably,  these  plans  are  not  ap-
 proved  for  want  of  finances.

 When  the  Finance  Commission  is  expected
 to  take  into  account  the  resources  of  the
 States  while  allocating  the  funds,  they
 have  also  to  take  into  account  what  is
 the  States’  effurt  in  resource  mobilisation.
 When  the  States  have  cried  their  best  to
 mobilise  their  resources,  to  meet  their
 expenditure  for  their  plans,  the  Centre
 should  also  come  forward  in  an  equal
 manner  to  encourage  the  States  which
 have  raised  internal  resources  for  their
 plans.  I  do  not  see  this  encouragement
 being  given  to  the  States  which  have
 done  wellin  the  mobilisation  of  resources,

 What  I  have  seen  is,  in  the  last  four
 or  five  years,  the  States  which  have  not
 taken  the  trouble  of  collecting  even  the
 arrears  and  the  States  which  have  not
 taken  the  trouble  of  levying  taxes  on
 certain  items  which  they  can  do,  in  those
 cases,  the  Finaner  Commissions,  the  Sixth
 Finance  Commission  and  the  Seventh
 Finance  Commission,  have  been  more
 Iiberal  to  them  in  the  matter  of  ging
 asustince  because  they  are  incapable  of
 mobilising  their  resources,  because  their
 hmancial  condition  is  very  poor.  If  that  is
 the  attitude  to  be  adopted,  you  are  really
 giving  a  premium  on  the  laziness  of  the
 States  which  do  not  take  the  trouble  of
 collecting  arrears,  which  do  not  take  the
 trouble  of  mobilising  the  resources  and
 which  do  not  levy  taxes  from  whom  they
 can  collect  taxes.

 १6  hrs.

 (Suri  N.  K.  SueswAcxar  in  the  Chatr]

 According  to  the  recommendations  of  the
 Administrative  Reforms  Commission
 headed  by  our  beloved  Prime  Minister,
 we  expected  a  lot  of  cut  in  the  administra-
 tive  ¢x|

 penditure,
 Why  I  am  mentioning

 this  is  use,  while  we  want  to  finance
 the  State  Plans,  80  many  Conferences  take
 place  in  Delhi  and,  from

 ey
 State  they

 come  to  Delhi  with  a  band  of  officers  and
 their  contingents,  spend  monty,

 er
 go

 back.Have  you  calculated  the  expenditure
 incurred  on  travelling  and  the  other
 expenditure  incurred  here  ?  There  is  a
 lot  of  scope  for  curtailing  the  expenditure
 on  this  count  alone.

 There  are  also,  in  the  corporate  sector,
 Corporations  and  autonomous  bodies.
 We  have  no  control  over  them.  Some-
 times,  in  the  name  of  autonomy,  they
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 go  on  spending  money  lavishly.  I  re-
 member  to  have  read  in  the  press  that  the
 Prime  Minister  himself  had  made  an  ob-
 servation  in  regard  to  the  lavish  espendi- ture.  The  Corporate  sector  has  to  be
 told  that  they  should  fall  in  line  with
 Government  Departments  so  far  as  expen« diture  is  concerned.

 So,  there  is  lot  of  scope  for  curtailing  our
 expenditure  in  administrative  matters  and
 there  is  also  scope  for  digging  out  hidden
 money.  The  Hon.  Minister  in  charge  of
 the  Rill  is  very  enthusiastic  to  see  that  the
 black-money  comes  out.  So  far  as  raid
 and  seizures  are  concerned,  we  see  that
 some  raids  have  taken  place,  but  we  are
 not  going  all  out  to  unearth  this  money. If  you  do  these  things,  by  these  alone
 you  will  get  a  lot  of  money.  If  the  States
 take  interest  in  unearthing  the  hidden
 money  and  in  raiding  and  finding  out
 black-money,  at  least  a  portion  if  it  can
 go  to  the  State  Governments  so  that
 their  finances  would  be  strengthened.

 Therefore,  though  these  Finance  Bills
 which  have  been  introduced  hy  the  Hon.
 Minister  are  an  improvement  over  the
 previous  Bill,  I  expect  much  more  from  the
 Central  Government  After  all,  we  all
 come  from  the  States  and,  whether  we  are
 Ministers  or  not,  all  of  us  have  to  take
 care  of  our  constituencies  and  our  States
 and  unless  they  are  healthy,  the  Central
 Government  finances  cannot  be  healthy.
 Therefore,  we  have  to  make  them  healthier
 by  generating  finances  for  the  imple-
 mentation  of  the  various  schemes  which
 have  been  taken  up  by  the  State  Govern-
 ments.

 There  are  also  certain  schemes  which
 the  Central  Government  is  directly  financ-
 ing,  for  example  Adult  Education.
 There  are  certain  well-organised  State
 Adult  Education  Councils,  but  T  am  told
 the  money  is  not  spent  through  them.
 Only  certain  individuals  or  organisations
 register  their  names  and  come  and  take
 the  money  directly  But  the  purpose  will
 not  be  served.  There  will  not  be  correct
 supervision  or  monitoring  over  spending
 of  the  money,  whether  they  are  really
 doing  the  job  for  which  the  money  was
 taken.

 Similarly,  there  are  the  Centrally-
 sponsored  schemes.  The  Central  Officers
 are  there,  and  the  State  officers  are  also.
 there.  There  will  be  duality  of  work.
 Therefore,  whatever  work  the  Centre
 wants  to  do  through  the  States,  the
 States  should  be  given  outright  grants  and
 then  by

 LL.
 ड़  ision  and  re-

 view,  the  tre  can  out  whether  a
 particular  scheme  has  been  properly
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 implemented  or  not,  The  dual  system  of
 having  schemes  both  by  the  Centre  and
 by  the  States  has  to  be  done  away  with;
 there  should  be  only  one  direct  control
 over  spending  of  the  money

 I  once  again  urge  upon  the  Minister
 that  not  only  the  Estate  Duty,  the  Central
 excise  and  the  additional  duties  of  excise
 have  to  be  shared  with  the  States,  but
 from  the  duties  9  the  corporate  sector  also
 something  has  to  be  given  to  the  State
 Governments,  So  that  the  State  Govern-
 mente  can  go  ahead  with  their  work.

 SHRI  K.  5.  RAMASWAMY
 (Goh  chettipalavam)  Mr  Chairman.
 Sir,  welcome  the  suggestions
 made  by  the  Seventh  Finance  Com-
 mission  in  regard  to  devolution  of  taxcs
 hetween  the  Centre  and  the  States
 This  is  a  great  improvement  over  the
 previous  Finance  Commission  reports

 While  discussing  these  Bills,  I  want  to
 point  out  to  the  Finance  Minister  the
 grave  injustice  done  to  the  agriculturists
 recently.  The  prices  of  the  agncultural
 products  like  peddy,  jowar,  sugarcane.
 ragi  and  sorghum  have  gone  down  =  The
 agriculturists  are  not  getting  remunerative
 prices,  The  agriculturists  are  paying
 more  for  ther  needs  where  as  they  are

 tting  lower  prices  for  their  products
 8  it  is  very  uneconomic  for  them.  The
 only  product  that  was  getting  a  good  price
 to  the  farmer  was  turmeric  But  re-
 cently  the  Finance  Ministry  hay  imposed
 a  levy  of  Rs.  2,000  per  tone  on  turmetic
 This  has  resulted  m  full  m  the  price  of  tur-
 meric,  and  the  agmiculturieta  are  very
 much  affected.  They  cannot  get  even  the
 minimum  that  they  have  put  to  raise  this
 crop,  I  want  the  Ministry  to  consider  thrs
 After  all,  the  sum  realised  by  way  of  this
 is  very  small

 Secondly  [I  come  from  Coimbatore
 We  have  got  a  lot  of  banvan-manufac-
 turing  mills  in  the  small  scale  sector
 The  exemption  limit  for  the  excise  duty  has
 been  lowered  from  Rs.  30  lakh  to  Rs.  75
 jakhs.  This  has  affected  these  small  units
 very  much.  T  want  the  Ministry  to
 take  note  of  this  and  give  concession  in  this
 respect.

 These  were  the  points  T  wanted  to
 Taise.

 श्रीमती  चन्राघतो  (भिवानी)  सभापति
 महोदय,  हमारे  सामने  जो  बिल  है  में  इसका
 समर्थन  करने  के  लिये  छड़ी

 हए
 ।  इसके  साथ

 साथ  मैं  भ्र पति  कुछ  बातें  श्राप  के  सामने  रखता
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 चाहती  ह।  जब  भी  फाइनेस  का  बजट  जाता
 है,  हर  साल  चाहे  उसमें  कोई  टैक्स  लगे  था  न
 लगे  लेकिन  कीमतें  बढती  है  कौर  ज्यादातर
 कीमतें  किस  चीज  की  घटती  बढ़ती  हैं?  किसान
 के  घर  में  जब  कोई  चीज  होती  है  तो  उसकी
 कोमल  लोर्गट  हो  जाती  है।  राज  गेहू  प्लोर
 चने  का  भाव  आप  देख  लीजिए  कौर  तीन  महीने
 पहले  क्या  भाव  था  उसको  देख  लीजिए  ।  दूसरी
 तरफ  किसानों  के  काम  मे  चलाने  वाली  चीजें
 याजार  से  एकदम  गायब  हो  रही  है।  राज

 गेह भरने  के  लिए,  सरसों  भरने|  के  लिए  बोरे  नहं
 मिल  रहे  है।  मै  समझती  ह्  यह  प्राटिफिशियल
 स्केरसिटी  है।  मेरे  पास  सोनीपत  के  व्यापारियों
 से  एक  चिट्ठी  झाई  है,  शेप टेशन  भी  आकर
 मिला,  उनको  बिन  नहीं  मिल  रहे  हैं  कि  अपना
 सामान  भेज  सके।  मगर  ट्रक  से  सामान  भेजते
 है  तो  75  रुपये  कवि टल  भाडा  पडता  पौर
 प्रखर  ट्रेन  से  भेजते  है  तो  सिफ  i.  रुपया  पढ़ता
 है।  मे  समझती  ह  रेलवे  वाले,  कुछ  कन्ट्रैक्ट
 प्रौढ़  हो  सकता  है  हम  में  से  भी  कुछ  लोग  हो
 जो  मिलकर  सब  चीजों  की  स्केरसिटी  वर  देते
 हो  1  बैग  के  सिलसिले  मे  आम  तौर  से  रेलवे
 बालो  के  खिलाफ  शिकायत  रहती  हैं।  राज  एव
 बोरे  की  कामत  9  रुपये  है।  प्राचीन  बिस  तरह
 से  काम  चलेगा  ?  क्या  हम  यह  मान  कर  चले
 कि  सरकार  की  नालेज  में  नहीं  >  कि  किस  तरह
 से  श्राटिफिशियल  स्क्र्सटी  पैदा  की  जा  रही
 2?  दूसरी  तरफ  किसान  के  घर  की  जो  चौथे
 है,  जसे  आलू  है  वह  सह  रहा  है।  गेहू  भरते
 के  लिए  बोरे  नहीं  मिल  रहे  है।  शौर  हम  लोग
 खड़े  खड़ें  चुपचाप  तमाशा  देखते  है।  हम  जो
 एमपीज  है  उन्होंने  कभी  यहां  पर  बोल  दिया,
 कभी  ्र खं बार  में  दे  दिया,  कभी  प्लेटफार्म  पर
 बोल  दिया  लेकिन  जिनके  पास  एग्जीक्यूटिव  पावर
 है  वे  कैसे  खड़े  खड़े  देखेंगे?  जो  लोग  आसिफ-
 शियल  स्केरसिटी  पैदा  करते  हैं  उनको  सात  सजा
 दी  जानी  चाहिए।

 राज  इस  देश  में  दोहरी  इकोनामी  बल  रही
 है।  क्यो  चल  रही  है?  क्योंकि  जो  बड़े  बड़े  लोग
 है  उनको  कभी  कोई  सजा  नहीं  दी  जाती  है।
 जिन  लोगों  को  विदेशों  में  धन  जमा  है  उनको
 बहार  करार  विया  जाना  चाहिए  तभी  इस  देश
 को  काइनेन्सेज  ठीक  हो  सकते  हैँ  कौर  इस  वेश
 की  'इकोनामी  ठीक  ही  सकती  है।  किसी  भी
 देश  में  शाला  नहीं  पाया  जाता।  डॉक्टरों  ने
 भी  कह  दिया  है  कि  उसमें  ताकत  सही  है।  राज
 हमारे  देश  में  हर  दस  भ्रांतियों  में  एक  आदमी
 मोटली  'रिकार्ड  है।  कारण  यह  है  कि  उसको
 ठीक  खुराक  नही  सिलती  है।  खुराक  इसलिए
 नहीं  मिलती  है  कि  उसके  पास  बचीजिग  पावर
 नहीं  है।  दूसरी  तरफ  चीजें  संडे  रही  ही  इस
 देश  में  चीजों  को  कोई  कमी  नहीं  है  लेकिन
 लोगों  के  पास  पर्चो क्षण  पावर  नहीं  है  कि  उसको
 खरीद  सकें ।  प्रश्न  सके  स  तरह  की  एको तामी
 ही  नहीं  बनाई  गई ।
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 इसके  साथ  ही  इस  देश  में  जो  एकोनामिक
 झपरातप्र  करते  हैं  सनके  लिये  मौत  से  भी  बड़ी
 सजा  होनी  चाहिए।  लेकिन  एकोमामिक  ्पराध
 करने  बालों  को  कोई  सजा  ही  नहीं  मिलती  है।
 मैंने  झाज  तक  नहीं  सुना  कि  इस  देश  में  एकोना-
 मिक  अपराध  करने  वाले  को  कोई  सजा  मिली
 हो  जबकि  सबसे  ज्यादा  एकोनामिक  प्रपराध  ही
 इस  देश  में  होते  हैं।  ऐसी  हालत  में  इस  देन्न  से
 कभी  कोई  लीज  नहीं  मिलेंगी।  हा,  झगर

 बह की  फसल  आई  तो  गेहू  सस्ता  होगा,  चावल
 फसल  झाई  तो  चावल  सस्ता  होगा,  मूगफली
 आयेगी  तो  बहू  भी  मस्ती  हो  जायेगी।  में  आप
 के  द्वारा  सरकार  को  बताना  चाहती  हू  कि  फाइनेल्म
 डिपार्टमेन्ट  की  तरफ  से  छापे  मारे  जाने  है  तो
 वफतर  वाले  पहले  से  ही  सेठो  का  बता  देते  हैं
 जिसकी  जेब  में  पैसा  है  वह  बड़ी  से  बडी  फाइल
 ले  जायेगा,  प्रापका  बड़े  से  बडा  सीक्रेट  ले  जायेगा।
 सबसे  बड़ी  बात  यह  है  कि  हमने  कभी  एकानामिक
 सिक्योरिटी  किसी  को  दी  ही  नहीं।  एक्रॉनामिक
 सेक्यूरिटी  पर  सरकार  को  ध्यान  देना  चाहिए
 शौर  जो  लोग  बिना  कमाये  घनी  बन  जाते  है,
 बिना  कमाये  एशानझाराम  से  रहते  है,  बिना
 कमाये  जिनके  पास  बंगला  है,  बिना  कमाये  जिनके
 पास  मोटर  है,  उनका  हिसाब  कभी  देखता  चाहिए
 कि  उन  की  कमाई  कितनी  है  झौर  खर्च  कितना  है।
 जब  तक  इस  चीज  का  हिसाब  न  लगे,  तब  सके
 कुछ  नहीं  हो  सकता  है।  आपका  एक  इनकम  टैक्स
 एक्ट  है।  मे  हमेशा  यह  कहती  रही  हू  कि  जिन
 लोगो  ने  पैसा  कमाया  है,  उन  पर  अझाप  कोई
 मुकदमा  ने  चलाए  लेकिन  जितना  उन  लोगों
 ने  बेईमानी  में  पैसा  कमाया  है,  वह  सारा  पैसा
 उनका  श्राप  ले  लीजिये।  जब  तक  ह्म  चीज़  का
 इन्तज़ाब  नहीं  किया  जायेगा,  तब  तंक  हम  इस
 मे  कामयाव  नहीं  हो  सकते  श्रौर  हमारी  एकोनामी
 ठीक  नहीं  हो  सकती  है  |

 ईमानदारी  से  सम्बन्धित  एक  चीज  में  प्रह
 कहता  चाहती  है  कि  झगर  स  देश  का  पोली-
 टीशियन  ईमानदार  है,  तो  व्योरोक्रेट  गलत  काम
 करने  की  हिम्मल  नही  करेगा  श्रौर  जो  मोनोपो-
 लिस्ट  है,  उस  की  भी  हिम्मत  ग़लत  काम  करने
 की  नहीं  होगी।  इस  में  किसी  के  बरा  मामसे  की
 बात  नहीं  है  और  किसी  को  मैं  डिसरेस्पेक्ट  तो
 नहीं  कर  रही  हूं,  हमारे  देश  में  जो  पोलिटीशियन
 हैं,  जिस  के  हाथ  में  पोलीटीकल  पावर  है,  अगर
 वह  टेम्पटेशन  ते  दूर  रहता  है,  तो  कोई  ताकत
 नहीं  जो  उस  को  लालच  में  डॉल  सके।  हम
 की  हस  को  देखता  है  कि  हम  लोगों  को  रोजगार

 दे  रहे  हैं  या  नहीं।  झाणज  क्यों  लालसनेस  दिखाई
 दे  रही  है।  जो  पढ़े-लिखे  लड़के  है,  उन  को  मी
 रोजगार  नहीं  मिल  रहा  है  |  भ्रव  रोजगार  न
 मिले  तो  क्या  वें  कलकता  के  बाजारों  में  भोज
 मांगने  जाएँ।  थे  चोरी  करेंगें  प्रौर  डाके  डाले
 जाएँगे  शौर  पकड़  कर  उन  की  जेल  में  भेज  दिया

 ना  =  गन  ्  नन  "ग  & कहता  ह  त्मगलिंत  करें  था
 'शैसा-बेसो  कॉम  करें।
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 एक  चीज़  मैं  और  कहना  चाहंगी।  उस  का
 इस  से  सम्बन्ध  यही  है  लेकिन  फाइनेन्स  बिल  से
 सम्बन्ध  होने  के  नाते  में  उस  को  कहना  चाहती
 हूँ ।  झ्ाज  हम  चह  कहते  हे  कि  हमारे  डॉकखाने
 ड।क  बाटने  के  लिए  है  लेकिन  मैं  प्रापकफों  बताक
 कि  न्हीं  डाकखानों  से  बेनामी  पारंसलो  होश
 गाजा,  अफीम  और  चरस  स्मगिल  की  जाती  है।
 सरकार  की  ज्वाइन्ट  रेस्पोसीविलिटी  होते  हुए  मैं
 श्स  के  सम्बन्ध  में  बताता  चाहती  ह्  कि  ऐसी  चात
 होली  है।  में  अ्रापकों  यह  भी  बताऊ  कि  हमारे
 यहां  दादरी  में  एक  पोस्टमास्टर  था।  वह  लोगों
 को  ब्लेकमेल  करता  था।  उस  के  खिलाफ  कई
 बार  शिकायत  की  गई।  उस  ने  कहा  कि  मेंरा
 चाहे  डिमोशन  कर  दे  लेकिन  मे  दादरी  में  ही
 चह्गा  और  रिटायर  होने  पर  भी  बह  वही
 बस  गया।  इस  तरह  से  लोगो  के  एक  जगह  पर
 रहने  से  वेस्टेड  इन्द्ेम्ट्स  हो  जाते  है  और  में  हो
 यह  भी  कहूगी  कि  जो  लोग  दिल्ली  में  कई  सालो
 से  हैं  उन  को  भी  बाहर  भेजा  जाय।  एक  अफसर
 पांच,  छ  साल  से  ज्यादा  एक  जगहे  पर  नहीं
 रहना  चाहिए  झौर  मे  चाहती  ह  कि  जो  अफसर
 दिल्ली  में  5  साल  से  है,  उन  को  दूसरी  जगह
 भेजा  जाये  |  इतना  बड़ा  देश  है  भौर  यह  वाकायदा
 कानून  से  किया  जा  सकता  है  कि  वे  लग  मलंग
 जगहों  पर  रहें  लेकिन  मैं  जानती  ह  कि  यहां  पर
 ऐसे  भ्रफमर  है  जो  io,  i5  साल  से  यही  पर  हैं
 झौर  वृछ  लोग  तो  20,  20  साज  से  यहा  पर
 बैठे  हुए  #।  इतने  सालो  तक  यहा  रहने  पर  उन
 के  वेस्टेड  इन्ट्रेस्ट्स  हो  जाते  है,  जान-पहचान
 हो  जाती  है  शौर  थोडा  बहुत  लिहाज  हो  जाता
 है।  प्रगर  अप  चाहते  है  कि  हमारा  एडमिनि-
 स्ट्रेश  ठीक  से  चले,  तो  एक  जगह  पर  इस
 झ्रफसरों  को  इतने  सालो  तक  नहीं  रहने  देना  चाहिए।
 में  तो  यह  देखती  हू  कि  झाज  एड्मिनिस्ट्रेशन
 ठीक  नहीं  है  झौर  कभी  कभी  तो  ऐसा  लगता  है
 जैसे  सरकारी  मशीनरी  मृव  नहीं  कर  रही  है।
 चाहे  कोयला  कम  मिले  और  चाड  पावर  हाउस
 बन्द  हो  जाए,  कोई  इलाज  नहीं  है।  मै  झापके
 द्वारा  अपनी  सरकार  को  समय  रहते  यह  चेतावनी
 देना  नाहती  ह  कि  बह  अपनी  सशीतरी  को  थोडा
 गियर  प्रप  झौर  करप्ट  लोगों  को  सज़ा  दे  1
 जब  तक  ऐसा  नहीं  होगा,  एफीशियेन्सी  नहीं  पा
 सकती  है  शौर  करप्शन  घट  नहीं  मकता  है।  aa
 लिए  जरूरी  है  कि  करप्ट  लोगो  को  सजा  मिले,
 तभी  कोई  बात  हो  सकती  है,  नहीं  तो  कुछ  नहीं
 हो  सकता।

 दोबारा  में  एक  बात  दोह्राना  चाहती
 [ शर  वह  यह  है  कि  जिन  लोगो  में  विदेशों

 पैसा  जमा  करवा  रखा  है,  उनके  खिलाफ  एक
 बिल  पांस  होता  चाहिए  धौर  उतको  गहार  कहना
 अऑहिए  7  इस  में  बड़ा  गहर  में  किसी  को

 ् मानती  क्योंकि  हस  देश  में  किसी  दूसरे  देश
 लड़ाई  लड़  कर  हुकूमत  नहीं  की  बल्कि  जब  जंग्रेज
 यहां  पर  शाए  तो  उन्होंने  इस  से  पैसा
 लिया  धौर  बाद  में  हुबूमत  भी  की  '

 इस  देश  में  मल्ठीनेशसल्स  मही  होने  चाहिए,  विदेशी
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 लोगो  को  देश  के  झन्दर  बहाना  बना  कर  देश
 के  कोने  कोने  में  बहीं  बैठना  चाहिए।  कोई  भी
 दूसरे  मुल्क  से  यहा  ग्राकर  इनबैस्ट  करता  है  तो  ज्यादा
 मुनाफे  के  लिए  ही  करता  है।  यहां  रिस्क  भी
 इनवाल्व्ड  होता  है।  वह  हमारी  खातिर  यहा  पैसा
 इस्जैस्ट  नही  करता  है।  ब्याज  दर  बयाज,  चक्रवर्ती
 बयाज  मिलने  की  प्राशा  से  ही  बह  ऐसा  करता
 है।  बडा  पौसिटिक्स  फायदा  उसको  दिखाई  देता
 है  तभी  वह  ऐसा  करता  है।  में  चाहती  हु  दि
 जितनी  मल्टी  नैशनल्ज  यहा  प्लामे  को  आगुर  है,
 जो  यहां  झाला  चाहने  हैं,  हमकों  उन  को  नहीं
 बटाने  देना  चाहिए।  नौ  हाऊ  हम  लें।  टैक्नी-
 शियज़  को  हम  तन्  करे।  लेकिन  उने  को  यहा  हमें
 नही  भाने  देना  चाहिए।

 एक  घटना  मैं  बताना  चाहती  ह  में  गोहाटी
 जाते  वाली  थी  पौने  सात  बजे  हवाई  जहाज
 जाना  था।  वह  नहीं  गया।  बताया  गया  कि  भ्राठ
 बजे  जाएगा।  हम  बैठ  गए  ।  फिर  कहने  लगे  कि  इस
 में  बहुत  बड़ा  हिफैक्ट  है  प्राप  नीचे  उतर  शाए.
 यह  दस  मसाहे  दस  बजे  जाएगा।  फिर  बताया  गया
 बीस  मिनट  बाद  बताएंगे  कि  जाएगा  था  नहीं
 जाएगा  या  क्या  होगा  ।  नतीजा  यह  हुआ  कि
 उस  दिन  वह  नहीं  गया।  कारण  यह  था  कि
 श्ापके  पास  उसका  ठोक  करने  वाली  स्किल्ड  लेबर
 नहीं  थी,  इजीनियर  नहीं  थे।  हवाई  जहाज  ता
 बाहर  से  ध्रापने  सगा  लिया  लेक्नि  दीक  करने
 वाले  लोग  नहीं  हैं  ता  उससे  काम  ली  चल  सकता
 ऐसी  चीजें  हम  क्यो  मगात  हैं  जिनको  हम  ठोक
 नहीं  कर  सकते  है  और  हमको  दूसरों  का  गुलाम
 होता  पड़ता  है।  यह  रोजाना  की  बाल  है  श्राज
 की  या  एक  विन  की  बात  नहीं  है।  शब  भाप
 देखें  कि  हवाई  जहाज  में  कौन  लोग  बैठते  है।
 शाम०  पीर  बैटले  है  जिसको  साल  में  चार  फ्री  पास
 मिल  जाते  हैं  या  जब  उनको  कमेटी  के  साथ
 जाना  होता  है  तब  वे  बैठते  है।  मैंने  गिना  है
 उनमें  वे  लोग  होते  है  जो  या  तो  बिग  बिभजिनेस-
 मैन  होते  है  या  वे  होते  है  जो  बार्वनमेंट  वे  खर्चे
 पर  जाले  है।  तीन  चौथाई  सरकारी  खच  पर
 जाने  वाले  होते  है।  जो  करोड्पति  होते  है  उनको
 कोई  फर्क  नहीं  पड़ता  है।  मुझे  बताया  गया  है
 कि  एयर  इृडिया  के  एक  बहुत  बड  मुलाजिम
 ने  जिस  के  बच्चे  देहरादून  में  पढ़ते  है  वहा  के
 मास्टर  और  हैंड  मास्टर  की  पत्नियों  को  तीस
 हजार  को सुफूत  कम्ल्लीमेंटटी  पास  दे  दिए  थे।
 कितनी  ही  तरह  के  पास  हैं  जो  वे  दे  देते  है।  क्या
 च््स  सरह  से  हमारी  इकोनोमी  ठीक  हो  सकती
 है।  में  यह  नहीं  कहती  है  कि  जितने  हमारे
 पब्लिक  भ्रडरटेकिरत  है  उसको  प्राइजेट  लोगो  को
 दे  दिया  जाए।  मै  इसके  हक  में  नहीं  हु  मैं

 चाहती ह ुहु  कि  उनको  ठीक  किया  जाए।

 इंदू  फोटो  किल्म  का  कारखाना  कटी  में
 लगावा  गया  है।  उसके  शेयर  कैपिटल  को  ही
 थे  लोग  भा  गये  है,  सबह  करोड  था  गए  हैं।
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 चौदह  पहहु  परसेंट  सिल्वर  नाइट्रेट  रह  करके  भेज
 दिया  जाता  है  जिस  को

 टू
 रा  चाम्दी  में  क्ष्ट

 किया  जा  सकता  है।  वहां  अ्स्किल्ड  लेब
 नहीं  है  इस  वास्ते  यह  सब  किया  जाता  है।  यह
 मजाक  नहीं  तो  क्या  है  जनता  के  पैसे  के  साथ
 कटी  में  यह  कारखाना  लगाया  क्यों  गया  था?
 बहा  प्रावागमन  के  साधन  नहीं  है।  वह  एक  हिल
 स्टेशन  है।  वहां  लोग  सेहत  बनाने  जाते  है।  वहा
 झच्छा  मौसम  है  और  उसको  एनजाय  करने  के
 लिए  जाते  है।  वहा  यह  कारखाना  क्यों  लगाया
 गया  है?  ऐसी  बात  गमी  नहीं  है  कि  कमरा  को
 एयर  कडिशड  प्रापको  वहा  न  करना  पड़ा  हो।
 बह  भी  करना  पड़ा  है।  दूसरी  जगह  भी  कर  सकते
 थे।  यर  है द  फिजुलखर्ची  की  जाती  है  यह  समझ
 में  नहीं  आती  है।  यह  क्रिमिनल  बैस्टेज  है  पव्िलक
 मनी  का।  जो  प्रफसर  इस  तरह  से  वेस्ट  करते
 है  उनकी  तरकबिक्या  कर  दी  जाती  हैं!

 कॉचीन  में  एक  पब्लिक  स्कूल  चने  रहा
 है  फटिलाइजर  के  ख़स  पर।  वहा  साढ़े  तीन
 मजदूरां  पर  एक  प्रफमर  है।  किसो  का  कया
 जाता  है।  झगर  फटिलाइजर  महगा  होंगा  तो
 किसान  ह 26  जाएगा।  उनके  बच्चे  वहा  पर  मुफ्त
 पढते  हैं।  क्लर्क  के  लड़के  का  भी  एडमिशन
 वहा  नहीं  दिया  जाता  है।  इस  तरह  क्री  चीजों
 की  तरफ  ग्रापका  ध्यान  जाना  चाहिप्रे।

 जिन  मकानों  पर  हम  लॉग  रहते  है  उनकी
 मरम्मन  पर  हसना  खस  हा  जाता  है  जितना
 उनके  बनाने  पर  नहीं  हाता  है।  यह  पाए.  साल
 की  बात  है।  सब  सायल  पानो  ऊचा  हा  गया  है।
 बहा  सीलन  रहती  है।  सब  सायल  बाटर  इसी
 तरह  से  झगर  ऊपर  जाता  चला  जाएगा  ता
 कुछ  दिना  में  पालिमेट  हाउस  में  भी  वह  पानी
 ा  जाएगा।  मेंने  सुना  है  कि  एन  डी  एम  सी
 के  चयरमैन  बहुत  एफीशेट  श्रादमी  है।  मैने
 उनका  लिखा  है  ।  उन्होंने  खताया  कि  बहुत
 साल  पहले  रिपोर्ट  शाई  थी  शौर  उसे  में  कहा
 गया  था  कि  पानी  निकलता  नहीं  है।  पानी  निकलता
 नहीं  तो  ट्यूब  बल  लगा  कर  झाप  देखे  कि  छ
 महीने  में  दम  फुट  मीच  जाता  है  या  नहीं।  चला
 जाएगा।  हमने  हरियाणा  में  औगमेन्टेशन  कैसाल
 के  लगिये  30  फीट  पानी  नीचे  पहुंचा  दिया ।
 तो  आप  नहीं  यहा  सब  सौइल  वाटर  का  लेविल
 गिरा  सकते  हैं?  सारी  इमारतों  में  सीलन  है,
 शहर  में  सहन  होने  लगती  है।  ाप  सब  सौइल
 वाटर  को  बगीचों  से  लगा  सकते  है।  लेकिन  वह
 नही  करेगे  भौर  करोड़ो  रुपयों  की  प्रोपर्टी  खराब
 हो  रही  ia  हर  स्फीयर  में  झापकों  कास  करना
 चाहिए।  जो  लोग  करप्ट  है  उनसे  धाप  काम
 नहीं  के  सकते  है।  इसेलिए  झ्ापको  यह  ढ़ांचा
 बदलना  पड़ेगा।  झाप  झाई०  qe  एस०,  आ्ाई०
 पी०  एस०  को  ट्रेनिंग  देते  है  लेकिन  एक  झादमी
 जो  एम०  एल?  ए०  या  एम०  पी०  बन  कर
 शा  गया  धौर  मिनिस्टर  हो  गये  तो  उसकी  भी

 ट्रेनिंग  देनी  चाहिए  ।  झगर  ट्रेनिंग  नहीं  देंगे  तो
 वह  बयूरोत्रेट्से  के  सामने  इनसफ़ीरियरेटी  कम्पलैक्स
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 करता  है  कौर  बयूरोत्रैट्स  से  कोई  बात

 नहीं  पूछ  सकता  कौर  तब  तक  उसका  र्म  खत्म
 ही  जाता  है।  इसलिए  झगर  इस  देश  की  इकोनामी
 ठीक  करती  है  तो  ऐडमिनिस्ट्रेशन  की  जो  पुरानी
 लाइन  बिछी  है,  जिसमें  घुन  लगा

 हग
 है,  उसको

 उसको  ठीक  करना  पड़ेगा।  नहीं  तो  श्राप  जनता
 को  गुड्स  डिलीवर  नहीं  कर  पायेंगे।  दो  साल  हो
 गये,  लौन  साल  और  निकल  जायेंगे  शौर  लोग
 हमको  माफ़  नहीं  करेंगे।  हां,  कुछ  लोग  सोच
 सकते  हैं  कि  5  साल  में  जिन्दगी  भर  का  कसा
 सकते  हैं।  लेकिन  ऐसा  वक्त  ो  चुका  है  कि  हस
 तरह  की  हुई  कमाई  सब  निकाल  ली  जायेगी।
 अब  लोग  माफ़  करने  वाले  नहीं  है।

 SHRI  SATISH  AGARWAL:  Mr.
 Chairman,  Sir,  I  am  very  thankful  to
 the  hon.  Members  who  have  participated
 in  the  debate  on  the  motion  for  consi-
 deration  regarding  the  three  Bills  which
 are  based  on  the  recommendations  of  the
 qth  Finance  Commission.  Certain  valid
 points  have  been  made  during  the  debate,
 But  by  and  large,  Mr.  Chairman,  you.
 will  agree  that  the  Members  covered  a
 wide  spectrum  of  subjects  which  are  not
 at  all  relevant  to  the  debate.  We  are
 considering  the  three  Bills  which  incor-
 porate  a  scheme  for  devalution  of  funds
 to  the  States  as  recommended  by  the  7th
 Finance  Conimission.  Honourable  lady
 Member,  Shrimati  Chandravati,  was
 speaking  and  commenting  upon  the  shorta-
 ges  of  gunny  bags,  demotion  of  a  pos-
 tal  employee,  scarcity  of  railway  wagons,
 training  of  Ministers  and  what  not.  Those
 points  may  be  valid  otherwise.  But  so  far
 as  the  present  debate  is  concerned,  they  are
 absolutely  irrelevant.  Here  we  are  consi-
 dering  the  question  whether  the  recom-
 mendations  made  by  the  7th  Finance  Com-
 mission  are  proper  and  whether  there  is
 some  case  for  either  giving  additional
 assistance  or  we  have  got  some  other
 criteria  in  our  minds  to  suggest  which

 be  considered  for  future.  That  is
 why,  I  would  not  like  to

 oe or  involye  myself  into  replying  to  ¢
 points  which  have  no  relevance  to  the
 present  Bills.

 So  fir  ai  the  present  Bills  are  con-
 cerned,  I  am  very  happy  to  say  that,  by
 and  large,  all  the  Members  belonging  to
 all  sections  of  the  House  have  welcomed
 the  recommendations  of  ne  Finance
 Commission.  I  am  very  grateful  to  them,
 but  they  have  pleaded  for  more  resources
 to  be  made  available  to  the  States  so  as
 to  eomplete  their  developmental  Plans.
 So  far  as  that  is  concerned,  there  is  no
 dispute  about  it.  But  what  is  the  position
 here?  Under  our  Constitution,  the  Fi-
 74968  Comminion  is  constituted,  it  makes
 Tecommendations  and  it  is  not  for  the  first
 time  thut  since  the  very’  beginning,  since

 073  LA--20,

 etc.  Bille
 the  inception,  the  recommendations  of  the
 Finance  Commission  have  been  accepted
 by  the  Government  and  the  Bills  are
 brought  before  the  House  for  implemen-
 tation  purposes.  The  7th  Finance  Com-
 mission  have  made  @  record  as  I  stated
 earlier,  while  moving  the  Bills  for  consi-
 deration,  for  example,  as  far  as  the  allo-
 cation  or  sharing  of  the  excise  duty  is
 concerned,  they  have  doubled  it  from
 20%  to  40%.  the  States  will  be  getti
 practically  double  than  what  they  coat

 pt  ot
 otherwise.  Not  only  that,  the  Finance

 ission  had  a  different  criterion  than
 the  previous  Commissions  in  the  matter
 of  allocation  of  funds  to  various  States.

 One  hon.  Member  was  making  a
 very  strong  point  that  Orissa  was  getting
 much  less;  some  other  hon.  Members.
 asked  why  only  population  shwuld  be  the
 basis  for  allocation  of  funds  or  sharin
 of  funds.  That  is  not  the  case.  As  {
 stated  in  my  introductory  specch,  popula-
 tion  has  been  given  only  25%  weightage,
 There  are  other  factors  also,  for  example
 the  number  of  poor  people  in  the  State,
 its  per  capita  incume  and  so  जा  and  so
 for  th.  All  these  four  factors  have  been
 given  equal  weightage  of  25°,  The
 economic  backwardness  of  the  State,  the
 per  capita  income,  the  population  and
 other  factors  have  been  taken  into  consi-
 deration  and  given  cqual

 barb
 htage.  On

 that  basis,  Ke  Finance  mmission,
 came  to  ctitain  conclusions  and  has-.
 recommended  accordingly.

 A  case  has  been  made  out  that  more
 and  more  should  be  given  to  the  States.
 After  all,  the  Finance  Commission  is  a
 constitutional  institution  created  by  the
 Constitution  and  the  Government  has

 poses
 ted  its  recommendations  and  they

 are  being  implemented  now.  I  would  re-

 =
 the  hon.  Members  to  appreciate

 that  so  far  as  the  Centre  is  concerned,  it
 has  got  its  own  limitations  of  mobilizing
 the  additional  resources  through  taxation
 effort.  The  House  is  well  aware  how  much
 criticism  we  had  to  face  while  moving
 our  taxation  proposals:  nobody  rleaded
 this  that  these  are  regr’..o  sor  tne  Centre
 and  the  States.  But  i  am  sorry  that  the
 State  Governments  instead  of  mobilising
 additional  resources  for  the  develop-
 mental  plans,  as  the  House  must  be  aware
 that  in  1977  before  the  Assembly  elections
 in  many  of  the  States  in  this  country,
 unfortunately  there  was  a  race  for

 ae
 boald

 with  the  existing  tax  laws
 ted  in  erosion  of

 aeconeaety to  States,

 a  tax  can  be  levied
 per  Poa

 the  State  Govern.

 ment
 by

 way  of  :  al  zocbilisation
 tag,  There There  are  some  States  which  have
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 levied  this  tax;  others  have  not.  The
 other  is  tax  on  agricultural  income;  whe-
 ther  it  is  tax  on  agricultural  income  or
 land  holding  tax  aa  recommended  by  the
 Raj  Committee.  Many  of  the  States  have
 not  done  that.  I  am  very  happy  to  say
 that  some  of  the  States  are

 poing
 ahead

 and  some  new  taxes  have
 s

 levied,
 for  example  by  the  West  Bengal  Govern-
 ment.  ur  Deputy  Prime  Minister  has
 addressed  letters  to  all  the  Chief  Ministers
 that  they  need  additional  resource  mobi-
 lization  in  order  to  meet  the  require-
 ments  of  our  Plan  expenditure  during  the
 next  five  years.  There  is  a  need  for  it.
 So,  additional  resource  mobilization  by
 various  State  Governments  is  a  must.
 It  is  inescapable,  it  is  inevitable  and  that
 has  to  be  resorted  to.

 So  far  as  the  Centre  is  concerned,  what-
 ever  resources  are  available  at  our  dis-

 ,  we  are  naturally  giving  them  to  the
 Pontes  There  was  a  particular  demand
 voiced  by  Mr.  Humkdeo  Narain  Yadav
 and  others  that  there  should  be  a  ‘Chau-
 khambha  Raj’,

 covering
 municipalities

 zila
 panies

 and  pan:
 aya

 ts  also—an
 the  tre’s  allocations  should  be  like
 that.  But  now,  so  far  as  the  Centre  is
 concerned,  we  have  a  Finance  Commia-
 mon  and  we  have  a  definite  scheme  of
 allocation,  or  sharing  of  the  duties  that
 we  collect  under  the  Constitution  to  the
 various  states,  as  prescribed  under  the
 Constitution.  But  what  about  the  muni-
 cipalities  and  the  pancyats?  Why  should
 there  not  be  an  allocation  there  also  on
 that  basis?  But  there  is  no  allocation.
 Under  the  Panchavat  Act,  I  know  certain
 powers  have  been  given  to  panchayats,
 whereby  they  can  levy  certain  taxes;
 but  that  system  has  to  be  strengthened  at
 the  States’  level;  and  the  local  bodies  are
 to  be  given  certain  powers  to  levy  certain
 more  taxes.  And  there  is  a  system  of  some
 rational  distribution  among  the  local
 bodies  by  the  State  Governments  also.
 I  accept  that  particular  need,

 But  so  far  as  we  are  concerned,  a
 point  was  made  that  we  give  only  a
 limited  arnount.  Mr  Chatterjee  and  many
 other  Members

 nent
 Mr.  Kosalram,

 Dr  Ranjji  Singh,  Shri  Hukmdeo  Narain
 Yadav  and  Mr,  Viswanathan—also  made
 very  strong  pleas  with  regard  to  the  in-
 clusion  of  the  corporation  tax  and  the
 surcharge  on  income-tax  in  the  divisible
 pool.  So  far  as  this  is  concerned,  it  is  rot
 the  position

 cain
 But  the  House  will

 be  ry  to  know  that  the  Prime  Minister
 has veal led  8  mecting  of  all  the  Chief
 Ministers  on  the  4  and  20th

 Pith
 thi

 Femi  and  rip  Bjects  to
 be

 di
 ie in  t  particu

 pogo  pearl
 am

 include  the  sha  corporation  reed as  well  ag  the  wurthsoge  of  income-tax,
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 When  this  is  there,  where  is  the  need
 for  separate  dialogues  with  the  State
 Governments?

 Our  relations  with  the  State  Govern-
 ments  are  very  cordial.  We  are  working
 in  a  cordial  atmosphere.  Whatever  re-
 quirements  they  have,  we  view  them
 sympathetically;  and  I  am  sure  that  when
 we  discuss  these  twu  subjects  which  have
 been  included  for  discussion  in  the  ensuing
 meeting  of  the  Chief  Ministers  on  7900
 and  goth  May  1979  here  in  Delhi  the
 issue  will  be  sorted  out.

 A  case  was  made  that  the  amount
 provided  was  not  sufficient.  It  1  made  on
 the  basis  of  the  recommerdations  of  the
 Finance  Commision;  but  it  is  not  all.
 Whenever  the  State  plans  come  before
 the  Planning  Commission,  in  additicn  to
 the  transfer  under  the  Finance  Commis-
 sion’s  report,  the  Central  Goverr  ment
 provides  assistance  for  the  State  plans
 and  Centrally-Sponsored  Plan  Scheme-——
 assistance  in  the  form  ofloans  and  grants
 in-aid.  And  for  this

 vel
 i.e.  1979-80,  the

 Budget  prsovides for  Plan  agsistance  to  the
 state  plans  tothe  tuncofRs,  2073  crores.
 This  is  in  addition,  and  not  only  this
 assistance  for  Central  and  Centrally-
 sponsored  schemes  is  Rs.  i,000  crore  ap-
 proximately,  This  is  the  position.

 It  is  said  that  the  States  are  starved
 and  there  arc  regionalimbalances  within
 the  district,  and  between  district  and  dis-
 trict.  That  position  is  very  much  there.
 A  complaint  was  made  that  institu-
 tional  finance  द...  not

 “d
 available.

 Certain  figures  were  quoted,  sayin
 that  for  Maharashtra  it  was

 y
 4

 much  amount,  which  was  very  high,
 for  Punjab  it  was  so  much  and  it  was  very
 high,  for  Oriwa  it  was  so  much  and  it
 was  very  much  les,  Even  with  regard  to
 Weat  Bengal,  it  was  said  that  it  was  much
 less.  I  agree;  and  that  is  why  Govern-
 ment  of  India  has  now  directed  the
 Reserved  bank  to  sec  that  during  the  next
 years,  nearabout  5,000  bank-branches  are

 i  ae
 ened  through  out  the  country.  And
 at  is  why  we  have  laid  emphasis

 and  said  that  in  this  country
 there  shoud  be  no  unbamked.
 block.  Every  block  should  be
 covered.  The  national  average,  if  I  am
 correct,  in  one  bank-branch  for  every
 20,000  of  population.  But  there  are  dis
 tricts  where  there  is  one  bank-branch  for
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 existing  there  is  concerned  with  regard to  the  availabilitv  of  the  institutional
 finances,  that  is  ver;  much  remedied.
 So,  with  regard  to  the  rural  credit  also,
 we  have  given  more  directions,  That
 bank  policy  is  being  reviewed.  Previously,
 under  the  ‘DIR  scheme,  it  was  only  we
 percentand  we  have  raised  it  tor  per  eent
 on  their  deposits  that  should  be  allocated
 for  disbursement  under  the  DIR  scheme
 80  as  to  make  crdit  availalable  to  marginal
 farmers,  rural  artisans,  economically
 backward  classes,  SC.  &  ST  and  so  on  and
 so  forth.  ‘This  is  the  position.  So  far
 as  that  position  is  concerned,  we  are
 taking  all  steps  in  that  particuar  direc-
 tion,  So,  T  agree  that  the  regional  im-
 balances  would  be  there;  and  the  regions
 fur  that  matte:  are  so  many  that  it  is
 not  possible  for  me  to  do  it,  But  there
 is  now  an  urgent  need  to  remove  the
 regional  imbalances  in  between  the
 states  us  well  as  within  the  states,  in
 between  the  districts  also  so  that  the
 country,  a3  a  whole,  prospers;  and  we
 are  able  to  build  up  a  prosperous  rural
 India  that  way  also.

 Here,  Mr.  Somnath  (Chatterjee  was
 making  a  point  that  only  25.4  per  cent
 of  central  revenue  was  transferred  to  the
 State  Governments  on  the  basis  of  the
 6th  Finance  Commission's  Report.  There
 is  only  a  marginal  increase  and  that  is
 nearly  26  per  cent  as  a  result  of  the  Fin-
 ance  Commission’s  recommendations.
 So  far  as  transfer  to  the  states  out  of  the
 central  tax  revenue  is  concerned  it  was,
 no  doubt,  about  26  per  cent,  according
 to  the  Gth  Finance  Commission’  t
 but,  as  a  result  of  the  7th  Finance  -
 mission's  recommendatians,  it  would  be
 higher.  For  instance,  in  1979-80,  the
 share  would  be  92  per  cent  and  not  26
 per  certtya@  was  pleaded  by  Mr.  Somnath
 Chatteriét,  Now  the  total  tax  revenue  of
 the  Gentre  is  estimated  at  about  Rs,
 11,487  crores:  approximately  and  the
 share  of  the  states  would  be  abouf  Ras.
 9688  crores,  that  is,  32  per  cent.  In  the
 coming  years  also,  the  share  of  the  States
 is  explctrd  to  be  appreciably  higher
 than  the  previous  figure.  So,  that  is  not
 the  correct  figure  that  had  been  given  by
 Mr.  Somnath  Chitice-jee.  He  had  also
 made  a  point  with  regard  to  the  addi-
 tional  excise  duty  in  lieu  of  the  sales  tax
 which  was  to  have  been  0.0  per  cent  of
 the  value  of  clearance,  but  so  far  it  is
 only  of  the  order  of  6.8  per  cent.  He  had
 referred  to  the  NDC’s  decision  of  Decem-
 ber  1970.  There  was  a  decision  of  the
 National  Development  Council  in  De-
 cember

 9  8
 »  and  what  was  their  decision,

 he  had

 —~(the  basic  excise  duty  and  the  addi-
 tional  éxcise  duty  which  is  in  lieu  of  the
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 sales  tax  on  those  three  commodities; and  the  additional  duty  should  be  to.
 per  cent  of  the  value  of  clearance.  Pre-
 viously,  the  ratio  was  §.74::.  He  was
 Pleading  for  Qin  The  NDC  in  December
 970  decided  that  if  the  excise  duty  is  2,
 the  additional  excise  duty  should  be  de
 The  ratio  should  be  maintained,  because
 the  complaint  of  the  States  is  that  you
 increase  the  rate  of  the  basic  excise  duty
 and  never  increase  the  rate  of  the  addi«
 tional  excise  duty  which  goes  to  the  states
 exclusively  roo  per  cent.  So,  they  suffer.
 Sa,  the  NDC  in  December  970  sugges-
 ted  that  the  ratio  should  be  maintained
 2:t.  Previously,  the  ratio  was

 s7yt in  AQTI-72.  And  then  in  1979-80,  now  this
 ratio  has  come  down  to  2.0831.  So,  we
 are  very  much  near  2.  But  we  shall  be
 able  to  achieve  it  in  due  course  of  time
 this  target:  and  we  shall  be  able  to  main-
 tain  this  level.  So,  this  complaint  of  the
 hon.  Member  is  not  correct  that

 wy.

 it  will  be  mtroduced  in  this  session,  if  not
 in  the  next  session  definitely.  That  will
 meet  his  point.  He  also  referred  to  the
 prohibition  loss  suffered  Tamilnadu
 and  Gujarat  and  it  is  a  het  that  they
 pleaded  their  case  before  the  Finance
 Commission  and  the  Finance  Commission
 have  said  this.  In  the  case  of  Gujarat
 and  Tamil  Nadu  which  introduced  pro-
 hibition  several  years  ago,  the  Commis-
 sion  have  recommended  no  compensation
 to  be  paid  to  them;  they  have  stated  that
 the  losses  in  these  cases  have  been  cal-
 culated  notionally  and  they  cannot  accede
 to  the  requests  to  compensate  the  notional
 loss  in  revenue.

 The  rationale  of  this  recommendation
 of  the  Commission  is  that  for  the  purposes
 of  determining  the  needs  of  the  states  for
 grant-in-aid  under  article  275,  the  com-
 mission  assesses  the  forecasts  of  revenue
 receipts  and  expenditures  of  the  states
 furnished  by  the  state  governments  them-
 selves,  On  the  receipt  and  expenditure
 of  the  base  year,  the  Commission  applies
 certain  growth  rates  based  on  the  past
 trend  and  other  avatlable  details.  To  the
 extent  the  receipts  are  lessin  the  base
 year,  the  gap  between  the  receipts  and
 expenditure  would  be  wider  requirmg  to
 be  filled  up  by  assistance  from  the  Centre.
 Since  both  Gujarat  and  Tamilnadu  govern-
 ments  have  introduced  prohibition  several
 years  ago,  their  base  year  receipts  from
 excise  a  H  es  would  have  been  far  less:
 compared  to  other  states  which  have  not
 introduced  prohibition  fully.  The  effet
 of  introduction  of  prohibition  is  thus
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 already  reflected  in  the  Commission’s
 assessment  of  the  needs  and  the  resources
 available  with  the  states  in  regard  to  the
 period  covered  by  their  award.  Therefore,
 the  question  of  making

 any  special
 com-

 pensation  for  the  loss  suffered  docs  not
 arise.  Further,  since  these  two  states
 have  introduced  prohibition  several  years
 ago,  this  consequent  loss  would  have
 been  taken  into  account  by  the  earlier
 Finance  Commistions.  The  fact  that  these
 states  did  not  get  any  grant-in-aid  under
 the  earlier  commission’s  award  (in  the
 case  of  Tamilnadu  it  was

 getting ;  grant-in: aid  moder  the  award  of  third,  fourth
 and  fifth  commission's  would  not  change
 the  position  as  this  would  only  mean  that
 the  state  despite  the  loss  in  revenuc  on
 account  of  prohibition  had  resour  ces
 enough  to  meet  their  non-plan  require-
 ment.

 SHRI  K.  T.  KOSALRAM:  Punjab
 is  the  most  industrialised  state;  Tamil-
 madu  is  not;  yet  Punjab  gets  300  and
 odd  crores  and  Tamilnadu  gets  280
 crores.

 SHRI  SATISH  AGARWAL:  The
 total  transfer  is  419.54  crores  to  Punjab
 and  to  Tamilnadu  it  is  7509.50  crores.
 !s  it  less  or  more?  Similarly,  with  regard
 to  Orissa,  they  are  getting  984.45  crores.

 I  may  be  permitted  to  read  out  the
 statement  of  transfers  and  debt  relief  to
 the  states  as  estimated  by  the  7th  Finance
 Commission  1979-843  that  gives  the  total
 figure  with  regard  to  income  tax,  basic
 excise  duty  other  than  power,  excise
 duty  (power),  additional  duties  of  excise
 —statewisc  distribution  of  estate  duty
 is  not  indicated—grant  in  liea  of  railway

 er  fares  tax,  grant  in  aid  under
 article  275,  revenue  gap  grant,  upgrada-
 tion  grant,  total  transf:

 The  total  transfer,  so  far  as  Andhra
 Pradesh  is  concerned  is  Rs.  3592.98
 erores;  Assam—Rs,  58.65  crores,  Bihar
 —~222.76  crores,  Gujarat  969.88  crores,
 Haryana—908, 67  crores:  Himachal  Pra-
 desh——925.07  crores.

 Crores

 Jammu  &  Kashmir  $77°00

 Karnataka  ‘1005  “or

 Kerala  770  95

 Madhya  Pradesh  597°44

 Maharashtra  4754°06

 Manipur  19403

 MAY  9,  2979  Excise  (Distribution)  296
 ete,  Bills

 Crores

 Meghalaya  794°6

 Nagaland  240-58

 Orissa  984:45,

 Panjab  479  54

 Rajasthan  90५  81

 Sikkim  96-85,

 Tamilnadu  3508  59

 Tripura  709  96

 Uttar  Pradesh  3974  62

 West  Bengal  I§97  72

 Total  Transfers  20842  -96
 rt  from  this  there  is  a  scheme  for

 debt  relief  also  which  is  given  to  the  States
 by  way  of  relief  in  repayment  of  Central
 loan:  The  figure  is  Rs.  2355.80  crores

 Total  is  Rs.  22989  76  crores.  You
 add  Rs.  64  crores  by  way  of  estate  duty
 which  is  given  exclusively  to  them.  State-
 wise  distribution  has  not  been  given.
 Then  the  grand  total  comes  to  Rs.  2gc62  76
 crores,

 So,  the  complaint  is  not  valid,  I  res-
 pectfully  submit.

 Shri  Gotkhinde  raised  an  issue——why
 there  is  no  share  of  Sikkim  in  the  case  of
 fabrics?  Under  the  agreement  it  has  been
 decided  that  on  these  commodi  ticr—
 sugar,  tobacco,  and  textiles  i.e  fabrics,
 sales  tax  will  not  be  levied  and  the  parti-
 cular  criteria  is  whatever  is  collected
 that  will  be  distributed  among  the  States.
 But  in  Sikkim  there  is  a  Sales  Tax  on
 fabrics,  Sikkim  is  not  getting  any  .share
 so  far  as  duty  on  fabrics  is  concerned.

 PROF  SHIBBAN  LAL  SAKSENA
 (Maharajganj):  What  is  the  total  loss  on
 account  of  prohibition  in  all  the  States?

 SHRI  SATISH  AGARWAL:  If  my
 memory  does  not  fail  me,  it  is  approxi-
 mately  Rs,  500  crores—the  revenue  from
 the  excise  that  way.

 About  Orissa  share  of  devolution  less
 than  even  that  of  Panjab

 slog
 popu-

 lation  of  Orissa  is  4%  of  the  total,  F  have
 already  replied  this  point.

 Shri  Kosalram  made  a  point  with

 unmanufactured
 re]  ay  —  ane Andhra  Pradesh  is  su  a  .  Ts

 is  not  that.  Whatever  pean  8
 oy

 cal-
 lected  in  a  State,  it  goes  to  the  It
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 comes  to  th-  divisible  pool  and  because
 the  excise  duty  on  the  unmanufactured
 tobacco  has  been  abolished,  but  more  or
 less  :t  has  teen  rather  transferred  on
 the  manufactured  to:acco.a  little  more

 also  there  is  no  revenu-  luss.  Lf  [  coriectly
 remem  it  i  Rs.  r2i  crores  appro-
 ximately.  It  has  has  been  transferred
 at  the  manufacturing  stage.  So,  there  is
 no  question  of  any  loss  50  far  as  Excise
 uty  is  concerned,  Even  if  it  is  done,
 sv  far  as  patticular  State  is  concerned,
 that  is  net  gaing  to  suffer  loss,  because
 the  wale  duty  collected  comes  to  thie
 divisible  pool  and  the  Finance  Gommis-
 sion  th+a  allocates  out  of  this.  There  is
 no  question  why  this  has  been  done  in
 Andura  Pra  desis  So,  Andhra  Pradesh  1
 going  to  be  a  sufferer  that  way.
 The  Finance  Cominission  —  recommen-
 ded  that  there  should  be  some  separate
 eel]  to  deal  with  the  puinis  that  may
 arise  and  to  make  available  the  data.
 Some  people  represented  that  —  there
 should  be  a  permanent  Finance  Com-
 mission,  The  Finance  Commission
 did  not  make  any  recommendation  on
 that  score,  but  it  recommended  that
 there  shoul  be  some  w'll-organised
 cellin  the  Finance  Ministry  or  Plann-
 ing  Commission  so  as  to  collect  data,
 information  and  carry  on  the  secretarial
 work  all  throughout  the  years,  so  that
 whenever  a  Finance  Commission  is  set
 up,  the  whole  data  is  readily  made
 available  to  the  Finance  Commission.
 The  Government  has  taken  the  decision
 that  such  a  cell  will  be  set  up  in  the
 Finance  Ministry,  which  may  collect
 all  the  relevant  data  from  varisus  State
 Governments  and  keep  themilves_  upto-
 date  so  far  as  that  aspect  is  cuncerned,
 ”  as  to  make  it  readily  available  when-
 ever  a  Finance  Commission  is  sect  up.

 I  think  I  have  by  and  large  covered
 all  the  points  and  I  hope  that  when
 hon.  members  go  to  their  respective
 States,  they  will  try  toimpress  upon  the
 State  Governments  to  mobilise  more
 additional  resources  regarding  which
 the  hon.  Deputy  Prime  Miniater  has  ad-
 drewed  letters  to  various  State  Go-
 vetnments  stating  that  there  is  need
 for  aditioial  m»>ilisation  of  resour-
 ces  to  the  tune  of  Rs  4000  crores,  We
 have  to  go  a  long  way  in  th:  develop-
 ment  of  this  country  and  the  additional
 resources  are  very  much  neede  l,  Other-
 wise,  no  plan  can  be  successful  and  no
 development  project  can  be  taken  up.
 We  are  always  very  helpful  that  way.
 Whatever  problems  they  hav  got  in
 the  States,  they  have  to  be  sorted  out
 at  the  State  levels,  but  we  have  got
 a  definite  pattern.  For  examole,  regar-
 ding:  the  problem  of  drinking  water,
 for  the  first  time  probably  in  77  we
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 earmarked  a  sum  of  Rs  40  crores  in  our
 budget  for  solving  the  problem  of  sup-
 plying  drinking  water  in  rural  areas.
 In  0708  we  increaseed  this  amount  to
 Rs  60  crores  and  in  3979  we  have  in-
 creased  itto  Rs,  80  crores.  On  this  score,
 which  is  the  basic  requirement  of
 every  human  being,  the  Central  Go-
 vernment  would  not  hesitate  to  give  any
 sum  whatsovver  required  for  sulving
 this  problem.  Unfortunately  today  after
 30  years  of  expenditure  on  development
 in  this  country,  116,000  villages  are
 short  of  drinking  water  su

 pply.
 On  this

 particular  question,  we  ve  assured
 the  State  Governments.  There  are
 various  other  measures  also.  We  al-
 ways  come  to  the  rescuc  of  the  State  Go-«
 vernments  when  there  is  a  natural  cala-
 mity  even  without  waiting  for  certain
 bureaucralic  processes.  Otherwise,  the
 Brahmanand  Reddy  Commission  had
 recommended  that  without  the  report
 of  the  high  level  committee  on  Show much  assistance  is  needed,  you  should
 not  give  it.  But  the  House  is  aware
 of  the  fact  that  even  without  waiting
 for  that,  the  Central  Government  has
 always  generously  extended  financial
 assistance  to  Andhra  Pradesh,  Tamil-
 nadu,  Haryana,  West  Bengal,  etc.  for
 cyclone  relief  and  meeting  other  na-
 tural  calamities.  So  we  do  not  wait  for
 technicalities,  Our  relations  with  the
 States  are  very  cordial.  There  is  no
 question  of  any  confrontation  and  I
 beg  of  hon.  members  not  to  create  a
 psychology  that  there  is  some  sort  of
 confrontation  between  the  Centre  and
 the  States.

 PROF.  P.  G.  MAVALANKAR  :
 When  you  give  assistance  to  States  for
 meeting  natural  calamities,  it  is  out  of
 the  respective  State  plan  allocations.
 Therefore,  although  that  amount  .is
 welcom:  at  that  time,  the  respective
 state  plars  may  get  distortted.

 SHRI  SATISH  AGARWAL  :  It  is
 true  that  this  is  by|  way  of  advance  plan
 assistance.  But  an  assurance  was  given
 by  the  previous  Finance  Minister  that
 on  this  score,  the  States’  developmental

 fans  will  not  suffer,  It  is  for.  the
 State  Governments  to  see  that  they
 faithfully,  sincerely  and  is  a  time-bound
 manner  implement  all  the  development
 projects.  Otherwise,  there  is  cost
 escalation.  There  is  the

 responsibility of  the  State  Governments,  am  sure
 if  the  projects  are  completed  within
 the  specified  time  and  stipulated  period,
 the  costs  will  not  cscalate.
 We  shall be  able  to  complete  much  more
 projects  within  that  amount.
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 PROF.  P.  G.  MAVALANKAR  :
 When  the  central  assistance  is  given  at
 the  time  of  certain  calamity,  that  assistance
 is  given  against  plan  allocation  and  to
 that  extent,  the  plan  allocation  of  the
 State  gets  disturbed.  If  you  give  an
 assurance  now  that  the  disbursements
 under  the  plan  allocations  will  be  made  by
 subsequent  further  additional  moncys,
 that  will  solve  the  problem.

 SHRI  SATISH  AGARWAL  :  In  this
 particular  connection,  an  assurance  was
 given  by  the  former  Finance  Minister,
 Mr.  H.  M.  Patel,  that  this  will  be  an
 advance  plan  assistance.  But  on  that
 account,  the  States  developmental  plans
 will  not  be  made  to  suffer.  ]  cannot
 improve,  neither  I  am  competent  to
 improve  on  the  already  given  assurance
 by  the  former  Finance  Minister,  You
 will  kindly  appreciate  that.

 PROF.  P.  G.  MAVALANKAR
 What  about  the  prevent  Finance  Minister?

 SHRI  SATISH  AGARWAL  :  The
 ‘question  bas  not  come  up  before  the
 present  Finance  Minister.  Butifit  comes,
 we  will  look  into  it.  After  all,  it  is  a
 national  calamity  and  not  confining  to  a

 ticular  State  or  a  particular  district.
 But  the  Central  Government  bhandar
 4s  not  annapurna.  There  are  limitations
 tothat.  You  know  very  wellhow  much

 Sethe’  budget  proposals  or  finandzal up  prop  sals  or  nci
 or  tax  proposals  and  with  great

 Belts,  with  your  cooperation,  we  are
 able  to  get  through.

 4

 With  all  these  words,  Iam  very  thankful
 ‘to  the  hon.  Members  once  again  for  what-
 ever  constructive  suggestions  they  have
 made  with  regard  to  the  Finance  Commis-
 tion,  allocation,  sharing,  State  problems
 and  all  that.  We  shall  consider  them
 wherever  relevancy  or  validity  is  there  in
 those  suggestions.

 I  think  the  hon.  Members  once  again
 ‘and  expect  and  request  the  House  to
 unanimously  adopt  these  three  Bills  and
 pass  them  today.

 SHRI  B.  RACHAIAH  :  The  Central
 Government  charges  3  to  4  per  cent  inte-
 rest  on  the  loan  which  is  given  by  the
 World  Bank  without  interest.  And  they
 are  retaining  25  per  cent  of  the  awisiance
 that  is  sanctioned  to  the  State  Govern-
 ments.  }  want  an  answer  for  that.

 SHRI  SATISH  AGARWAL  :  So  far
 as  I  remember  if  my  memory  does  not
 fail  under  the  World  Bank  Projects  it  is
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 not  that  every  State  gets  it  directly.  All
 projects  to  be  assisted  by  the  World  Bank
 group,  have  to  go  through  the  Central
 Government  and  they  have  to  be  a  part
 of  the  Plan.  Out  of  the  assistance  that
 the  Centre  uve  to  give  for  these  projects,
 the  whole  moncy  that  we  receive  comes
 to  the  Central  Pool  and  then  it  is  given
 to  the  States.  But  you  will  appreciatc
 that  there  are  many  areas  in  this  country
 where  there  are  no  World  Bank  assisted
 projects.  So,  thow  States  will  suffer.  So,
 the  total  moncy  comes  to  the  Central  Pool
 and  out  of  that,  assistance  is  given  to  those
 States  under  the  Plan.  Previously,  the  ‘pei
 centage  was  25  per  cent  only.  During
 ¥978-79,  we  have  increawd  it  to  75  per
 cent,  They  will  get  it  out  of  the  Central
 Pool  by  was  of  addiueonal  central  assis-
 tance,

 SHRI  B.  RACHAIAH  :  What  about
 interest  ?

 SHRI  SATISH  AGARWAL  :  That
 isall  pooled.  We  are  not  making  any  pro-
 fit  out  of  it;  sou  please  be  rest  assured  on
 that.

 SHR]  ANNASAHEB  GOTKHINDE  :  I
 am  thankful  to  the  Minister  that  he  has
 replied  to  my  onc  point.  But  he  has  not

 replied
 mv  other  two  points—the  excise

 rebate  can  be  passed  on  to  the  cane-gro-
 wers  and  when  the  divisible  share  has  been
 raised  from  20  per  cent  to  40  per  cent,  how
 the  share  of  Maharashtra  has  come  down?

 SHRI  SATISH  AGARWAL:  That
 way,  the  total  tax  revenue  comes  to  the
 divisible  pool.  Instead  of  20  per  cent  be-
 ing  allotted  to  the  States,  now  it  will  be

 per  cent.  But  how  much  will  be  al-
 feted  to  each  State,  there  is  a  different
 criteria  for  that.  Firstly,  you  kindly  un-
 derstand  that  from  20  to  40  per  cent  means
 the  total  tax  revenue  that  will  come  to
 the  divisible  pool  and  from  the  divisible
 pool,  how  much  will  go  to  each  State,
 there  is  a  criteria  laid  down  for  that  by
 the  Finance  Commission.  For  caample,
 population,  economic  backwardness,  per
 capita,  etc.  on  that  25  per  cent  wei
 is  given.  On  this  basis,  sums  are  ightage
 toeach  State.  Itis  not  that  you  are  giving
 an  excise  revenue  of  Re.  900  crores,  you
 Will  get  Rs.  80  crores.  That  is  actually
 a  misnomer.

 SHRI  ANNASAHEB  GOTKHINDE  :
 Will  the  rebate  on  excise  duty  be  passed
 on  to  the  cane  growers,

 SHRI  SATISH  AGARWAL  :  The
 question  does  not  arise.  The  excise'duty
 is  in  lieu  of  sales  tax.  How  can‘we'  fies
 it  on  to  the  cane  grower?
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 SHRI  ANNASAHEB  GOTKHINDE  :
 Iam  referring  to  the  additional  excise  duty.
 Is  the  Government  prepared  to  accept

 ‘the  suggestion,  because  the  sugar  industry
 is  pissing  through  a  difficult  time  ?

 SHRI  SATISH  AGARWAL  :  I  am

 prep
 ared  to  accept  every  suggestion  of  this

 use  provided  you  agree  to  make  up
 the  doficit  of  Rs,  2,000  crores.

 MIR  GHAIRMAN  :  We  will  now  take
 up  item  Nos.  13,  74  and  Ase  Though  they
 were  consid-red  together,  for  voting  pur-
 poses  I  will  take  them  separately.  First
 we  wil  take  up  Union  Duties  of  Excise
 (Distribution)  Bill

 The  question  is:

 “That  the  Bill  to  provide  for  the  pay-
 ment  vut  of  the  Consolidated  Fund  of
 India  of  sums  equivalent  to  a  part  of
 the  net  proceeds  of  certain  Union  duties
 of  excise  to  the  States  to  which  the  law
 imposing  the  duty  extends  and  for  the
 distribution  of  those  sums  among  those
 ग  ates  in  accordance  with  the  principles
 recammnded  by  the  Finance  Com-
 mission  in  its  report  dated  the  28tb
 diy  of  O:tober,  1978,  be  taken  into
 consideration.”

 The  motion  was  adopted.

 MR.  CHAIRMAN  :  We  will  now  take
 up  clause-by-clause  consideration.  The
 question  is  :

 ‘That  clauses  2  to  6  stand  part  of
 the  Bill”

 The  motion  was  adopted.
 Clauss  2  to  &  were  added  to  the  Bill,

 “Clause  I,  the  Enacting  Formula  and  the  Title
 were  added  to  the  Bill.

 SHRI  SATISH  AGARWAL  :  I  beg
 to  move  ;

 “That  the  Bill  be  passed’’

 MR  CHAIRMAN  ;  The  question  is  ;

 “That  the  Bill  be  passed”
 The  motion  was  adopted.

 MR.  GHAIRMAN  :  We  will  now  take
 up  Item  No.  14  Estate  Duty  (Distribu-

 ation)  Amendment  Bill.  The  question  is  :

 “That  the  Bill  further  to  amend  the
 Estate  Duty  (Distribution)  Act  1962,
 be  taken  into  consideration,”

 The  motion  was  adopted.

 etc.  Bills

 MR  CHAIRMAN  :  We  will  now  take
 up  clause  by  clause  consideration.

 The  question  is  :

 “That  clauses  2  and  3  stand  part  of
 the  Bill.”

 The  motion  was  adopled.
 Clauses  2  and  3  were  added  to  the  Bill.

 Clause  ,  the  Enacting  Formula  and  Title
 were  added  to  the  Bill

 SHRI  SATISH  AGARWAL  :  [I  beg
 to  move  :

 “That  the  Bill  be  passed.”

 MR  CHAIRMAN  :  The  question  is

 “That  the  Bill  be  passed.”

 The  motion  was  adopted.

 MR  GHAIRMAN  :  We  will  now  take
 up  item  No.  ASy  Additional  Duties  of
 Excise  (Goods  of  Special  Importance)
 Amendment  Bill.

 The  question  is  :

 “The  Bill  further  to  amend  फिट  Ad-
 ditional  Duties  of  Excise  (Goods  of  Spe-
 cial  Importance)  Act,  19575  be  taken
 into  consideration.”

 The  motion  was  adopied.

 MR  CHAIRMAN  :  We  will  now  take
 up  clause-by-clause  consideration.

 The  question  is  :  '

 “That  clauses  2  and  3  stand  part  of
 the  Bill.”

 The  motion  was  adopted.
 Clause  2  and  3  were  added  to  the  Bill.

 Clause  ,  the  Enacting  Formula  and  the  Title
 were  added  to  the  Bill.

 SHRI  SATISH  AGARWAL  :  Before

 Nab  Ebates
 gti

 e-4  "ho
 the

 Bill,  4  want  to  put  on  my  ap-
 preciation  of  the  excellent  co-operation
 that  I  have  received  from  all  the  members
 in  this  House.  I  beg  to  move  :

 “That  the  Bill  be  passed.”

 MR  GHAIRMAN  :  The  question  is  :

 “That  the  Bill  be  passed.”


